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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 310 of 2000.
Date of decision : This the 25th day of April, 2001l.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

1.

Sri Pankaj Das,

Son of Sri Umesh Chandra Das,
Village : Pub-Nazirgaon,

P.O. Bhattapara, P.S. Aara,
District-Kamrup,
Assam~781017.

"Sri Bishu Biswas,

Son of Late Lalchand Biswas,
Village : Pub-Kandulimari,
P.S. Hojai, P.O. Jogijan,
District-Nagaon,
Assam-782429.

Sri Debashis Sengupta,

Son of Sri Swapan Sengupta,
Qrt. Type-V, Block 8/1,
Dispur Capital Complex,
Guwahati-781006.

Sri Mridul Boruah,

Son of Late Upen Boruah,
Vill. Nepalipatty,
Bamoongaon,

Dist. Sonitpur,
Assam-784001

By advocate Mr. O.P. Bhati.

-versus-

The Union of India, represented bythe
Secretary to the Ministry of Plannint &
Programme Implementation,

New Delhi.

The National Sample Survey Organisation,
(F.0.D.), C-Block, 3rd Floor,

Pushpa Bhawan,

New Delhi-66.

The Deputy Director,

National Sample Survey Organisation,
(F.0.D.), Government of India,

3rd Floor,

Central Block, Housefed Complex,
Basistha Road,

Guwahati-781006.

The Staff Selection Commission,

Lodi Road, Post Office,
New! Delh?=T10003.

, ZA‘;,/~\¢///

. .Respondents.

Contd..
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5. The Regional Director (N.E.R.),
Staff Selection Commission,
Rukmini Nagar,
P.O. Assam Sachivalaya,
Guwahati-781001

. .Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

ORDER (ORAL)

CHOWDHURY J.(V.C.).

By the order dated 16.8.2000 the Assistant Director,

' National Sample Survey Organisation (FOD), Assam Region

issued a direction to terminate the services of Contract
Investigators working under the PLAN Scheme (WCFI & ES) with
effect from the dates indicted against the applicants after
expiry of the contract period and as per terms of contract
made by the Government of India.

2. Mr. O.P. Bhati, learned counsel appearing on behalf
of the applicant submitted that though the applicants were
appointed on contractual arrangement against PLAN Scheme in
the matter of contractual area the respondents also in

discharging the public duties and in exercising of power are

obliged to act justly,reasonably and fairly - apart from the . ..

duties of an ideal employer. Mr. A. Deb roy, learned
Sr.C.G.S. on the other hand submitted that the applicants
were appointed in terms of the contract for a .period of one
year or till SSC/Surplus Cell hakes ~persons available for
reqgular appointment therefore on completion of the period of
one year they cannot calim for regularisation.

3. Considering the facts and and circumstances of ﬁhe
case we do not find any scopé)for interferencé Qith tﬂe oréer
of termination. However, it would always open for the
respodents to engage the applicants against any temporary

vacancy till the persons join from Staff Selection Commission

or Surplus Cell on regular basis so that the respondent




trd

authority can take care of day to day need .

4. Subject to the observations made above the

applcation is disposed of. There shall, howver no order as to

costs.
(K.K.SHARMA) _ (D.N.CHOWDHURY)
Member(A) ' Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,

GUWAHATI

O.4s NO, %’/o OF 2000

Sri Pankaj Das & Ors.

R Appli cants
—Vs-.
The Union of India & Ors.

+s+ Respondents

W

INDEX

$l. No. Descriptions of Papers Annexure Page
Te Application - 1 -8
24 Affidavit . - 9
Se Copy of advertisement dt.

227=28 August 1998 A 10
La Copy of call letter dte

71199 issued to Sri

Pankej Das B "
Se Copy of call letter dte

71199 issued to Sri

Bishu Biswas B

1 12

G Copy of Office Memorandum

issued to Sri Pankaj Das o 13 ~ 16
7o Copy of Office *emorandum

issued to Sri Bishu BEiswas 01 17 - 20
Se Copy of Office Memorandum

issued to Sri Debashis Seng- ‘

upta 02 21 = 24
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GUWAHATTI

0 §
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, %
Q.

Ouhs NOo é;/2> OF 2000

PARTICULARS OF APPLICANT

Te Sri Pankaj Das,
S/o Sri Umesh Chandra Das,
Village : Pub-Mazirgaon; . _
P.O. Bhattapara, P.S. Azara, 4 -
District=Kamrup, Assam=781017.

2, Sri Bishpfu Biswas,
S/o Late Lalchand Biswas,
Village : Pub-Kandulimari,
P.S. Hojai, P.C. Jogi jan,
District-Nagaon, Assam~782429

3 Sri Debashis Sengupta,
S/o Sri Swapan Sengupta,
Qrts Type-V, Block 8/1,
Dispur Capital Complex, |
Guwahati-=781006,

4, Sri Mridul Boruah,

S/o Late Upen Boruah,

~—— " ————

. T Ville Nepalipatty, Bamoongaon,
Co 0 !'q";'“;’Q"',»t"w-;m S .
. B - " Bilste Sonitpur, Assam= 784001
a ¢ -
23 SEpm /
v PARTICULARS OF RESPONDENTS $
Guwahsii  3dnch e Union of India,represented by the

s P et

S;cretary to the Ministry of Planning &
Programme Implementation, New Delhi.

Contd..2
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2

i 2e The National Sample Survey Organisation,
' (F.0eD.), C~Block, 3rd Floor, Pushpa Bhawan,
New Delhi~- 62¢

3 The Deputy Director,
National Sample Survey Organishtion
; (Fe0.D.), Government of India, 3rd Floor,

Central Block, Housefed Complex, Basistha Road,

Guwahati=-6.

4, The Staff Selection Commission,

Lodi Road, Post Office, New Delhi=110003.

5.  The Regional Director (N.E.R.),
Staff Selection Commission, Rukmini Nagar,
P.O. Assam Sachivalaya, Guwahati~781006

1) PARTICULARS OF THE ORDER FOR WHICH THIS APPLICATION
1S MADE : T

; Order dated 16.8.2000 passed by the.Assistant
i Director, North Eastern Region, National Sample
| Survey Organisation (Field Operation Division) Guwahati,
terminating the servicés of the Applicants No.1,2 and
”"’”E*pith effect from 31.8.2000 and order dated 21.6.2000
o pa%sea by the said authority terminating the services

78 SQP 7m of‘the Applicant No.4 with effect from 14.7.2000,

-

-;‘ 29+ JULISDICTION OF THE TRIBUNAL :

PO

e et P

The applicants declares that the subject matter

| of the orders against which they want redressal are

within the Jjurisdiction of the Hon'ble Tribunal,

Contdee3
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ParkeayQas:

3) LIMITATION 3

The Applicants further declares that the
application is within the limitation period prescribed

in Section 21 of the Administrative Tribunals Act,1985,

4)  FACTS OF THE CASE :

" (a) That the applicants beg to state that an advertise-
-ment appeared in the Employment News dated 22-28 Auguét,
1998 and published on behalf of the respondent No.2
for recruitmeht of Investigators on Contract basis,1998
inviting application in the prescribed prdforma for

recruitment to 223 posts of Investigstdrs on a fixed

consolidated salary of k.6000/~ per month on contract
basis for a period of one year or till regular candidates

from S.8.C./Surplus cell become available, °

A copy of the said f advertisement is annexed

hereto and marked as Annexure=A.

(b) That in pursuance of the said advertisement all
the appoicants being eligible submitted their respective
applications in the duly prescribed proforma alongwith
all the required duly addressed to the respondent No.2.
Thereafter, the réspondent No.2 issued the "Admit
Cards" to all the applicants giving the details with
h_._h_*“_ﬁ___‘fggg?d to the Roll No@, Test Date, Time and Venue of
cmnm:;L:; ;rg,: tpe%tritten Examination to be held on 25.10.98 at

24 R Guwaha ti ¢
49 3fpy |
' S

e g (c)/ That all the applicants appeared for the VWritten
LS

Con‘td X l"
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Examination on 25,10.98 at Guwahati and on their coming

3
3
d

sucessful in the Written Examination they were issued
the call letters on 7.11.98 for appearing for interview
for the post of investigatép § F.0.D.~ N.5.5.0. by

the respondent No.2.The said interview was held on

26411.98.

Some of the copies of the Call letters are
annexed hereto and marked as Annexures=B and

B-1e

(d) That thereafter, by letters dated 8.12,98 addressed
to the applicants individually the respondent No,2
intimated the applicants as to their being qualified
for appointment and asked them to report for goining
the service on 30.12.98 at the given place » Subsequently,
byoffice Memorandums dated 23.12.98 the respondent
Noe3 communicated the offer of a purely temporarys
appointment on contract basis stipulating the terms
of such appointment to the applicants No.1, 2 and 3
and such offer was communicated to the applicant No.4

TT T~ = ——by-0ffice Memorandum dated 30.6499.

Tt uriel

The copies of the said office Memordndum are

annexed hereto and mzx are marked as

4ai2h Annexures=-C ,C1, C2 and C3a

—— —— i

(e) That the appdicants beg to state that the applicants
No.1, 2 and 3 joined the services on 30.12.,98 and the
applicaht No.4 joined on 15.7.99 for a period of one

year from the date of joinings

Contd . 'QS
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3
(f) That the applicants beg to state that the services §§
of the applicants No.1 and 2 were terminated with Qﬁg
effect from 29.12.99 (A.N.) vide letter dated
28.12499 and they were further offered appointment

on contract basis at the discretion of the Government

in case they opted for signing ancther Comtract till
318420004 The Applicants No.1, 2 and 3 were allowed
to join the services on execution of fresh contracts

on 3.1.2000,

The copy of the letter dated 29.12.99 and
a copy of the fresh contract are annexed
hereto and marked as Annexures-D and E

respectivelye.

(g) That the applicants beg to state that the services
of the applicants No. 1, 2 and 3 were terminated by
N\

the respondents by office order dated 1§1§:§992,w1th

effect from 31.8.2000.iThe applicant No.4 on expiry

of his contract period on 14.7.2000 was not offered
subsequent renewal of the contract which resulted in

automatically termination of his services. Thus none

. m— .
ey

-0f the applicants was allowed to continue in service

3

j oo R on expiry of the period by offering furkher appoint-

29 SEp Mm ents .Hence, this petitionds \Dc’\v\eé{i\qﬁ Yoi Tl onThe relie}
' ' Spuahtl ave Some and'idenlical & “\evzkoyg Prays Yor ‘&m"\“m% Permission
~er Sec 4B)e) &L Yo €. A Precedund Ru e3, 87 fo move MRiy, aphlicalion '§e~mt\7

{f{kui‘ggi‘h The copy of the office order dated 16.8.,2000

e e -

is annexed hereto and marked ag Annexure~Fe

(h) That it appears that the termination of the applicants

has been necessiated in view of the advertisement

Contd. t6
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published by the respondent No.4 in Employment News

2

-~ TTTTTY——
dated 8-14 July, 2000 for recruitment of investigators
wherein in total 151 Vacancies approximately has been

Showne

4 copy of the said notice for recruitment

for Investigatdrs is annexed hereto and

marked as Annexure-Ge.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

That the applicants beg to state and contend that the
appdicants though appointed on contract basis were so

appointed on the basis of their having requisite quali=-
~fication, written test interview following due procee=
~dure for such appointment and futhermore, the applicants
had been appointed against the regular vacanciess The
applicants having no bargaining power were left with

no option but o accept employment on the terms

offered by the employers /respondents and accordingly

the applicants cannot be terminated at the sweet-will

of the respondent Nos. 1 to 3.

That the applicants beg to state and contend that on

—

Tex%[ry of the period of original contract, the further
Suna)

peq'od was extended in respect of the applicants Noe

1 {o 3+ The further extention given clearly shows

th£t the performance of the applicants No.?1 to 3 during

mearly on expiry of the contractual period the services

of the applicants cannot be terminatede

Contd..7
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W 5
That the applicants beg to state and contend that O
the respondents No.1 to 3 by offering the services

to the applicants for more or less 1Y¥2 years have

used the early life of the applicants and generated

hope and a feeling of security .Since, the applicants
Noe1 and 2 have become overage £o sit in a competitive
examination for recruitment to the post of investigators

in accordance to the notice for recruitment of investi-

-gator, 2000 issued by the respondent No. 4 and 5.

That the applicants beg to state that contend that in

view of the judgements of the Apex Court reported in

(1991) 1 scCc~28 and 1991 {Supp) (2) SCC-643 the appli=~
-cants are entitled to regularisation and their services
are not subject to termination even in case of

contract since they possess the required qualification

at the time of their inttial appointment.

That the applicants beg to state and contend that many
similarly situated persons have been reappointed by

the respondents No.1 to 3 and as such, they discriminated

g g z beftween the equals. The actions of the respondents are
CF Qung!

27 3tp M

vijolative of the Articles, 14, 16 and 21 of the
Clnstitution of Indias

That the applicants beg to state and contend that the
actions of the respondents No.1 to 3 are violative
of the principles of natural justice and legitimate

expectations

DETAILS OF THE REMEDY EXHUSTED :

No remedy is available in respect of termination

of the services of the applicants within Rule 23 of the

Contdo 08



e

* 3
- | \§
| S

C.C.S. (Classification, Control & Appeal) Rubes,
1965,

7.  MATTERS NOT PENDING BEFORE ANY COURT/TRIBUNAL.

The applicants declare that they have not filed
any application before any court or tribunal for

adjudication of this casee.

8. RELIEF SOUGHT :

The applicants prays for a direction of quashing
of the office order dated 16.8.2000 (Annexure=~F)
with further direction to reappoint the applicants and

regularise their ¥ services.

9e INTERIM RELIEF PRAYED FOR :

The applicants in interim prays for the stay
of holding the examination for recruitment of Investi-
-gations, 2000 in persuance of the advertisement published
in Employment News dated 8-14 July, 2000 (Annexure-G) by

the respondents Noe 4 and 5.

10, PARTICULARS OF I.P.O.

(a) I.P0. No.: 4G 502720
DATED : 3-9- 2000
To whom payable : The Registrar

2? ISEP7ﬂn (d)! At which office : Central Administrative Iribunal,
Guwahati Bench, Bhangagarh,

Guwahati=-

1.  DOCUMENTS

Details particulars of documents are indicated in the

Index of this Application.

12.  All the applicants have a common inter~ @e@eQEQ@
~est in the matter and hence craves the lea¥8 of this
Hon'ble Court to file this Joint application.

C"-ntd‘ocg | /
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VERIFICATION

I Sri Pankaj Das, Son of Sri Unesh Chandra Das, aged
about 28 years, resident of Azara, District- Kamrup, Assam,

do hereby solemnly affirm and state as follows :-

Te That I am one of the applicants in this case and
as such I am fully conversant with all the facts and

circumstances of this casee
This is true my knowledge.

e That the statements made in paras 1\;3/ 5@)/5@;\7/
and 42 : are true to my knowledge and those made in
’: ﬂbparas LTI ﬁ(k)/S(b)/S(Gb/iezéare true to information

derived from the records and rest are my humble submissions.

And I sign this verification on this the Z27W day of
September, 2000 at Guwahati.

q‘-‘f\a RN \-—‘\\\ ?MM @&& '
 Centrey ;g o




Employment Nows 22 - 28 August 1998

_1©" 7 ANNEXURE

Awlcntbm hlm mmmwmmum:uumwmgmu of invostigators ea a fixed
conaofidatod salory of Ra. 000V per monty, I NaSonst Somple Survoy OrganisaBon (Flokd Opoentians Division),
Dopartment of Stattstics, Minfstry of Planning & Progriimme tmplementation, , ol ovor §ve counitry, on conoct b
for 6 potiod of ofio yoor or B tegutar candidatos from Su(.‘f'upbu Cot au avn!mo whichevor I anttio, Tho ng,
of vaconices mentioned i Rablo o change, The by O on contincl bastE Wit
not entito the candkiates to sny dﬂnwhswwmﬁbmﬂmmmeﬂr o any casud, Adhoe,
Tomporary, of tegrdor service in toct basts
in fio\d Opotation Oivision fs elso nqoeuo e m&ndllmm CAT Now Miln cas® fiod Ly Shed Ay Savouh,
ond othee - (i} bor Ctowscados o States nﬂm
than no1t-East 1 11th Seplember, ‘m {f) for Cﬂl’dnlu fiom North-Enat State Inchafng Letoul rnd S
diatikcty of Pang Sub-dvision of Chambn d!hlﬂs of timachad Pradosh, AAN fstands o Lnkshiudwoop roxd lv

candidales rosiding abload i 250 ol raspocts muy bo submiftted ol e
uu
/ Poat br N ows Qi Hew Delh- 110049

1. Aga mnll') Gmmd 20 1 28 Yrs; §) SC/ST - 20 1o 33 yrs; B) ODC - 20 1o 31 Yaa:. Iv) Ex-Sesvicomen They
bo afiowod to doduct Miktory seevice hmmmmw;mum-mlnwzmmmnxcml ;-n..c-ﬂwd

ago Etnit by rmm Ounn 3 yaars, v) WidowsmMivorced/ ukcinfly sepazatod women : who ate ot tomatad :- Upto the

ga of 35 Y13, (upto 40 Yis for SC/ST) )

2.Essontla’ qumlnuﬂen Bachelor's Degreo with Maths or Sintistics o s 0 vl joct oA

Unfvorsity,

Note ; 1) Canchidatos who have yot to appan: In tho l!mﬂv-m ol the qnmnﬂm ocxaminaton o thoze, whose tosift

lure Linon withisdd o it doctood, ate it afigilie

2) Conkdatos tuvkyg LHonows Degreo ettt st ot arnd e sva

o subzifiary subjort, .

Destabte; \)Ahﬁ?yhvmmwnpoahhb\w\ww )kmmamoloo\m ed teragna

{2)Capatlty tn undortnke sbontous outdoor work, (4] Krv-hqromeun o s

4y Knowindgn of tComputar

3. Fea Payable snd mode of payment:

For Candidates botonging to Genera catogory and OBC - Rs, 200 INo tee b Piyable’ h SCIST camidatas.

The carwfittatos shousd poy tha fao by Bank deaft on any sdnébdbnnlduwﬂ Jo kvor of Pay 8 Accounts Officer,

Deoppitmant of Statistics, Now Defhi. The domand de:ifl shoukd be ¢ MV_'__J'L;-M vahd e at F"Jl‘-

fonths fiom tha d3To of puchaso. The Bank Drat shatks not havo been purchaded prioe to i dote of prtdicatim

of this ordmticemont, The candidnte shouid wilin bis n s nagne o pooss.ot tha vk of the Rrink

HNatn - Eon onco paki wifl not bo refundod undne iy Creanstances

4. Sefection: Soteclion wil ba on i basts of wiitten coinnon tast fokowed by on intowiew of tio cmcintos, wio

w@o sh@msw in mdor of morit in rotation to tho number of vacanclas, Moro submission of ppplication kvm and
ufling oligibifity ‘condiions ghves no right to my M‘m or o . Seloctng wil b

nnm)ml i ordt of mer sepruntoly ko ench S

S Tho dite for wiilton: 1951 wi bo notifiodd fo Bo twﬁhm donwm odnht cud

6, Documents to be attached with epplication:

_ Natioital Sample Survey Organisation : - RN
. (Field Operations Division)
‘%{ Department of Statistics, Ministry of Phunlnq & Programme tinplementation -

RECRUITMENT OF INVESTIGATORS OH CONTRACT BAS!S 1990 o

NOTICE ]
Ganerrt . -
1) o 2inclod counkedatng rve toqeitod to sign a “Terms of Contiact of WW‘M - lmnllw .I NsSO ..
(UD) ¢0 eontinct bacy,

oy ol st |
) Tha = nvlcas of B s i will ztand eafly d y ot H
) Tho decision of fio HSSO (FOD) as fo tho oligibility or othorwise a-mu sdmission 1 the axaminetory [,’
Totesvine shafl bo fard, 1
W) SCiAT canmtidalos enfiend lm [nlmvtowwmln pnldYAMpﬁOWLuﬁu Howiver, no TA ts payatie hwm 1 h
for ppeuing fon willton ciramaination, )
v} Camaasing th iy foom will o .mnm tho candidates.
i) 10 R5S0 (FOD) taserves fio right tr crawsol any contre and direct the canddates of hat contie, S0 sppear from another
ik f
i) Mo thanga of contin of c-nnmnommmm wil bo afiowed. H
vil) HBSO (FOD) wil mat ho tesponsitte for postal dolays. Wm'mquMMdmmm -4 .
Wil 0tte entortalnoct undor any chrumstancos, ;
Aot T Brek Drafl rwmber © ] v
Hesuo o Bk with Date of Purchass : - ‘ '
Deands Hmo ¢ - sttt
HATIONAL SAMPLE SURVEY ORGANISATION
{FIELD OPERATIONS DIVISION)
_RECRUITMENT OF INVESTIGATOR ON CONTRACY BASIS
: APPLICATION FORM N )
thetivctlons H .
1, I ih cobming bokaw wiltn the ingilod biformation In English (CAPITALLETTERS) of In Hindl, Thoae candidates who . -
1 1 D10 opplication form in Hind shoud wilko hetr name in column 3 and eddress In column 1 1(b) in Engfiah (Capitad 0~ 7
Lettrys) alzo, L e
! 2. Tha oterctopo containing an apgtication mu3t bo euparsciibed i bold letters as 'APPLICATION FOR RECRUITMENT

l
OF IHVESIGATONS O CONTRACT DASIS and name of centre opted shotid be written in capliadtettrs onLatt |+ *
tyand aledn cormen ol tha top. - . B

AN APPUIGATION AL, 102 SUMMARILY REJECTED AT ANY STAQE OF THE RECRUITMENT PROCESS FOR
HOT CONTONLING 10 FHE OFFICIAL FO! INCOMPLETE tHF INFORMATION,
MIS-HEPRESENIANION OF FACTSAEFT UNSIGNED SURMITTED WITHOUT FEE WHERE DUE WITHOUT A .
SIGHED PHOTOGRAPH PASTED AT THE APPROPRIATE PLACENOT ACCOMPANTED BY ATTESTED CERTIFIED c .
COPIES OF CERIFICAILS 1N SUPI'CRT OF THEIR CLAIM FOR EDUCATIONAL QUAUFICATION, AGE AND .
CAICAONY (REGIMXSIONE) | ‘
Il o cateintio bt Claungiod Mamet onino or droppodaddod prt of hisher name ofes MablcutaBonVSSCAHY.See./

=

~

)T 1 Soc. helsho 13 10qrsad to subinlt 2 aftastod copy of Gazolte Notiicaion to the effact Ihat heishe has changed his/ :
2; Deeumw Wg;oﬂmlocmol’posmlpo;: ;&%m&”x"m“ m space provided In the ’W"'C‘I"m fotm). hor namo after makicutation, otc. Tho changod aeme shottd also have boen Indicated in the Qazetts Notification, . ' .
3) Aftostod 2 of corlificatos 1 & } of ogo and tons. $. Canviliato shoutd sign on Go pholograph and et tho boltom of Application Form In the same mannet &id In the same M
;)mpmmkmmmasmmowq g e ot o i such Posignetrelson e PO
ote : o) Orly pros of Q o sont, Tho Orlohal Cartiicaias Must Nol be sent vith a2 the other hal on Do pholograph, 4 B
v Mmm ton 8 bo od by one ¢ r 7. Candidates shoutd pasto (rot staplo of pin) heher recent mwmmmmmmm.man
, b wﬁ Mhm W’*ﬂ” by wm‘omv of tvoo StatasAU. shotgvo | ,(; ] ;zgz)::gl;?vm for thn putpose of pasting on the admission certficate to be received by the candidats fof the
Nmmm ! sandidate can opt for being con: W"“U&M_ﬂﬂm P 5 o
ot poktances o ccor o . Th coeibta shod b o 5903 o e StalofUT for which X1 1, ) ot o v npplod bor WIVESTIOATOR " ;
) Job requirements; . i : R T — Paste here a signed )
ok work to conduet Entorprise Service thet dot o amwitgla uavory kvolving i : (Pianio see Pavo 10 of the noice copy of tecent ! )
Intonsivé end axtonsive touring, both in surod and Wbon afeas, The sotocted condidatos will bo eauliod 1 compinto i 2 Mo of payinnt : i Nof!nou 'Y;.WM )
3 (hn) samplag in a tmonth and llow Instruction with utmost care regarding sample dosign, concapt, dofinftons . Amoomtotleapoid __________ No, & Dato of Bank Otaft —_— 8 (Gx7 em) {
ond 03 (ks down In e to fioid sataff, Vol £ for Enterpriza Survaty; Svice Sactor- 1097+ Namo of fark U‘lﬁ!‘l?: wrorel §
0. Tha sefoctod candidates wil s be foquired to'folow tho guidolinez providad by hese supenizory afficis, 3. Hemeol Ciwtiiate .
The sctoctod candidutes Al e #0t ottt I tevs 0f quATYY s QUK { (i Dok Lottars) (s tocordd 1 Matkudaton & Groduation Cartificato) the instuction)
MNMM'Wbmmnhnwmnhm(thwmuos«wmms Nsher i () In Englizh . s
snevicos wil bo torminatod aftor giving one s notios, ' (In Block Lottara) (In cazo the nnmn I3 wiliten In Hind above) . 1
%&Mma of Exgmination: 1) Wiltton Elmﬁmﬁm 100 Mavks {4 Sox (If bornao, writo-f) .
art A - Gonerd Qonotal &  Genatal Englizh 5. {0) Dato of bisth (As recordod in Maricutation or ‘QWM CMM) [T
Prul 1) - Maomabes E conomics/Statistics (quastions of ondy one aubjoct to ba answored) M) AGD n3onOLOSA [ Whows, o o oom P
) ntorviow 10 Marks Date Month  Yoar e
Only thoso crixidatos who socure, in the willton cunmmmbn o minkmum niuka as my b fived by o N 60 | 6. {0) At you sanking mmhmwl ngainzt vatnnelds toserverd
X { fot SC/STIOBC : YES No ) '
(FODMMM discretion for each Stato separatoly will bo eSgitts to appoar a the ntoiview, . | {b) I yos, for Schoctad Cazto, wilto-1: for Scheduled T, » w-n-zuommadamsa wite-3 O t ’
. Detalls of Statewrtes Vacancles : . 7. ) Ao you socking ane rcloxation  Yos (3 No J 4
. Ploas
Code  Name of Stafe 3 oY oBc un Yol ; (,,‘,',",‘:: oo a1 o o Nobea) ) .
.
No. i B 3 i Note : Those ex:sarviceman |~thunqawlmnﬂmﬂ»hmh(mmwﬂ mlmhhlnzh\bwuu. FL’
01 Himachal Prodash 2 - 1 5 0 . ' (iv) undioy p’lnl - R K .
Fry— — - » 3 3 i 8. {n) Educational Guatifications : {Dogree Exm, Onwards) “
oy Puniob " 2 - 3 10 17 S, Ho. Hame of Exam, University Yoot of Passing m Budjects A; .
04.  Dom - . -, 1 4 5 ' : - -
05, Rojosthan - - -] 1 4 5
08, Bihat 1 - 2 ] 11 : -
o7 Uttos Pradesh 1 - 1 3 .S ’ .
08, Madhys Pradesh 2 4 2 12 2 _| s . ) L
. Wost Bengal 4 1 4 1 » (b Lenguagea Known : : N PR
10. SiXKIm - - - 1 1 {1) Read . ) Wit () Speek o
m ot - rr - 3 e {¢) Oplion of subjuct tor Part ‘B of thé Faper given bn para 8 of Notice : B B
. : ; | Vil one outof MationatcarEconamicesStatatis © L
42. Assom ~ - ! 4 5 (For Matiemntics, wilto-01: for Economics, wilte-02; b Stalsics, witte-03) (:E:]
RS " Meghalayn - 3 - 4 ? 9. (0} Fathor None
e - 7 — T s 3 (b} Moter's Hovne N .
o Tork e : R s 0 Roskionce Stsis ] ' C
18, Kainatake 2 - 4 10 e Ilndﬁun or Indn. Wilto-1; It subjoct of Nopal, Wilte-2: 1 a subjoct of Bhwtan, Witie-3 B
. Nogatand " 2 - 3 5 mlmm\n-:mmwnocmovmnml\w.mm1mmumdmmhm
. : T . to-4
/18 Mohvashta 2 3 ¢ 2 35 . Vnpoison of ncta orighn wh lias migrated o Pakistan, Burma, Sl Lanks, East Alrcan Countles of Keny., Upende,
19. Gupwet 1 2 4 9 10 l ‘The Unitad fleputlic of Tanzania (Farmarly Tonganytka end Zanzibar), Zambia, Maiewl, un. Emh.wm M
20, . 44K R 1 1 3 [ 14 ‘ Itag Witls-5
A(nnn t
21, Port Bl : - - - 2 ; [CL] ; !
10.. Lint &f 9onlb|o Exarhinationy cantres (Usdis to mnmmpmm upon the mnnvw of nppnnmm (n,, M!nd knowing mud.‘m)
Tecotved for each centrs). {b) I Engaah o - RN e
- - — I (In Copltad 1, olm:) {ln case waitton In Hind above)
Sl No. Placo oi mm SL'No. Phc- of Examination Contre (e} Admm Jor Commuricolion; . ) - R
o1, Shimta 2. Budvh 12. ST coda (in the ordior of priorlty) [} - 1.0
@ 23, © Biwbanoshwer (plo199 80e 016 9 of the notico 3 ) N
0. Rohtak 24. i st Hole 0o, {d) under pota 0 of e Hotice -3,
PR T : ! Guwohat ety ot OECLARATION
ey ) hoteby ¢ that afl statoments mada in thia application are bus, emwuudmad e bmoi towiedge
08, peore) 27. G and befiod, dema'.uxlmhhmdmyhhmﬂwbdnglumhlnammamnlmziv
o1 Jakur 2 Port Olake botn or aftor ie . my Istahis o be have 0ol submitted eny
o. » Hydorabod ot application fr Gis ocivibent, | an awnra that X | contravene te Rules, my nwlc-lmwlbnnwb/h
. Sthoges 0. Visyawada NSSO(FOV) simnmeely,
10. Patha . Chennal Thewo tndd the xovisions in tho Hotice of ihls Recrultment carefutly and | hereby undertake 1o abide by them.
11, Aonchl R Macural § harther' cdoctwe that § 1t ol o conditions of elighiity 'ma;”! m&umnpwu
2 Munftaps . Colmbatore odnizsion to G avamination. | ke enclosod attastad coplos of certificaers In support of my clalm for Educatonel
" Luiknow Es Bangrore Quadfications, ago, catopwy SCISIAXSONC by age retaxston.
" - ey Hhatdl | els0 orlara Bt | hiowa ievor bhaon cortvkitad by arry Court of Law, .
. Aoh Y Kotéma - Lalto uidertaho to sign Oin Torms of contrnct” i selecied, bt bebrafoiing | - :
16. Saralty . Aaergabod o iy dties, e y '
T ] » i ’ _ |
18 Qwolor X (info : : . Iy
o dabolps . Vochda ' v * Appication ot éigned by e canckele Wit be reieced.  { ! §
i o davp o701 eNamd §E°
21, Mada \ x .
P2 ! }
e . , s
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’ ’ “ANNEXURE “@
National Sample Survey Orgination(¥UD)

C-blockyey3rd FlLooryPushpa 8hawansND-62.

- DO T D T D TP G P T S e —— U . - — - - - ——————— — i ——— —— — " " - — " — P = ——— A N W - - - e - -

SRI PANKAJ DAS

VILL PUE MAZIR GAON

PO BHATTAPARA DIST KAMR UP
ASSAM

Pin 7181017

SubiInterview for the post of INVESTIGATOR, FOD - NSSO

l
Dear Candidate, ' ' ;

Please refer to your writtan ex3amination held on 25th
October 19%8. I an ,lad to inferm you that your name has
been shortlisted for the interview for the aforementioned
post applied by youese You are requested to come in person
with all relevant copies of <certificates duly attested
by a8 Gazetted Offic2r to the venue mentioned below -

on 26711798 a3t 3.30 A

Venue ¢

National Sample Survay Orjination
(Field Uperations Jivision)

Prag Tea Building
G.S.Roady Ganeshguri
Guwahati ~ 761005

In case you belony to Schecvuled Cast or Schadule Tribe
Community and therz is a need for ysuy to travel ocutstation
by train or bus, you will be reimbursed(in cash) 2nd class
train fare or ordinary bus farz by the shortest route by
producing the tickat after the interview is over. If you
have any queries plezse contact the undersigned .

Thanking you

~

Yours Faithfully
L

T

Mrs Sarita Puri
Dye Director (Administration)

N
- W



o National Sample Survey Jrgination(FCD)
N C=Blocky3rd FlooryPushpa Bhawan,ND-62.
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5 Y ot (i i I D SIS GUR AR PP D G e b 4D N A AP W W D P TS AR @ A4 e e s o e S D AT e G S T

[ —— P A L LT T L L IS
Dated :'7 Novembep:@ *898 *
- BISHU BISWAS - S
VILL PUB KANDULI MARI
: PO JOGIJAN DIST NAGAON
: - ASSAM -
LPin 782429 !

"Sub:lnterview for the post of INVESTIGATOR, FOD - NSSO i

|

-

Dear Candidate,

Please refer to your uwritten examination held on 25th:-
A e ~Qctober 1998 I an glad to inform you that your~name-has~ >
¥ , been shortlisted for the interview for the aforementioned:
f ‘post applied by you. You are requested to come in person:
f . +with all relevant «copies of certificates duly attested
’ by a Gazetted Officer to the venue mentioned below 2=~ "
on 26711798 at 9.30 AM -

‘Yenue ¢

iNational Sample Survey Orglnatzon

(Field Operations Division) _
. “Prag Tea Building . C
i f 6sSeRoady Ganeshguri
’ " Guwahati -~ 761005

h}
} .
: “In case you belong to Scheduled Cast or Schedule Tribe'
i ¢ -Community and there is a need for you to travel outstation;
o * by train or bus, you will be reimbursed(in cash) 2nd class
b itrain fare or ordinary bus fare by the shortest roéute by.
i i . ,fproducing the ticket after the interview is overs If you: .
R thave any queries please contact the undersigned .

:Thankinﬁ you'

o ~ -Yours Faithfully _| =2 . | ' i
R Y Pd —

N

gﬂrs Sarita Puri
o . Director (Administration)




BRI

Subject

No_. A_lm’zg/n/gv rre2f ?.3?;3 f% _
‘Government of India - 7 4 yl

Ministry of Planning & Programme Implementation C C
- Department of Statistics » —_
National Sample Survey Organisation ANNEXURE -

Field Operations Division

Rational Sample Surwy Orgiegional Office
‘yoO-D.’ Govt. of Indis: -—l-;-’--—-‘—-—- '
Gaaeshguri Charall ——
QG.8. Road. Guwahatl—73100#—~---—-———

Dated'..g-év;‘...!.g_‘:.z.g.
OFFICE MEMORANDUM

Offer of a purely temporary-a ointfﬁeﬁt on contract basis for the post of
- Investigator in NSSO (FOD) for a maximum period of one year or till the

SSC/ Surplus Cell makes candidates available for filling the posts of
- Investigator on regular basis, whichever is earlier, ' ’

1

Consequent upon his/ hep-selection made by the Selection Board for recruitment

to the post of Investigator, Shri/Smt./Kum. R ko Das is hereby

offered

a purely temporary post of Investigator on contrdtt basis for a maximum period

of one year or till the Staff Selection Commission/ Surplus Cell makes persons available
for filling up the post of Investigator on regular basis, whichever s earlier, in the Office

of the

 Re qiena ce NSSO(FOD), (rucnokak

on a consolidated)salary of RsSO&000/- (Rupees six thousand only) per month.

2.

(1)

The termns of appointment are as follovs:-

The appointment is purely on a temporary basis and the appointee would not be
entitled to get any further benefits in terms of regularisation or consideration of

further appointment to the post of Investigator or any other post under the

(it)

(iii)

Government, ‘ — :

The appointee has to perform duties as per present job description prescribed for
the post of Investigator in the National Sample Survey Organisation, (Field
Operations Division). ' » ,

The appointee is required to follow the instructions with utmost care regarding
sample design, concepts, definitions and procedures issued to him/ her from time :
to time. He/ She is also required to follow the guidelines provided by the \
supervisory officers. The appointee is required to fulfil the norms for output in "
terms of quality and quantity of the work assigned to him/ her and if the appointee
engaged is not able to fulfil the prescribed norms, his/ her services will be
terminated after giving one month notice. ' ‘

- The appointee will have to work anywhere in the State/ UT of his/ her posting and

the place of posting is liable for change subsequently. The place of posting could

be different from the place to which he/ she is called upor/ deployed for training

etc.




(v)
(vi)

" (vii)

(vii)

(ix)

®)

(xi)

(xii)

(xiii)

(xiv)

3

force from time to time.

4.

()

The appointee will be entitled to casual leave at the rate of two days for every
three months during the contract service. '

The appointee will be entitled to earned leave/ half pay leave/ encashment of
leave, as admissible in terms of Department of Personnel and Training,
Government of India, O.M. No.12016/3/84-Estt (L) dated 12" April, 1985 -as
amended from tine to time, at'the time of termination of the contract. '
The appointee will be treated as belonging (o group ‘C’ staff in receipt of pay

- below.Rs.4100/- per month for. the purpose of grant of mileage allowance and
- daily allowance.

The appointee will be entitled to any concession in relation to medical attendance
and treatment that may be prescribed by the Government for class of employee
serving in the same station to which the Government may declare the appointee to
correspond in status or conditions of service. ,

The appointee is entitled to 1ind Class rail (Second sleeper) fare or ordinary bus
fare for the journey undertaken by him/ her, in connection with performance of
his/ her official duties outside his/ her headquarters.

The appointee if required to work beyond office hours in exigencies of public
service will be entitled to the payment of overtime allowance as admissible to
class of employees to which he/ she corresponds in status of condition of service.
The appointee is governed i the matter of payment of ad-hoc bonus under the
provisions contained in the Government of India, Ministry of Finance O.M.
No.14(10)-E(Coord)/88, dated 04.10.1998, ' '

The appointment may be terminated at any time by five working days notice
given by either side viz, the appointee or the appointing authority without
assigning any reasons. The appointing authority, however, reserves the right of
terminating the services of the appointee forthwith or before the expiry of the
stipulated period of notice by making payment to him/ her of sum equivalent to
the salary for the period of notice or the un-expired portion thereof - e
The service rendered by the appointee in the Government on the basis of this

.present will not, by itself] entitle him/ her to any claims or bestow on him/ her any

right, interest or benefit whatsoever, including the claims for any casual, ad-hoc
or temporary or regular service in Government. :

The services of the appointee shall stand automatically terminated at the expiry of
contractual period. o

Other conditions of service will be g‘;overned by the relevant rules and orders in

The appointment will be further subject to:

Production of a certificate of fitness from the Competent Medical Aﬁthon'ty viz.
Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in
the prescribed form enclosed (Annexure ). - i '

Submission of declaration in the form enclosed (Annexure 11) and in the event of -

a candidate having more than one wife living or being married to a person having

e



L

P

more than one wife living, the appointment will be subject to his being exempted
from the enforcement of the prescribed conditions, in this behalf,
: o .
(iii) Taking of an oath of allegiance/' faithfulness to the Constitution of India (or
making of a solemn affirmation to the “effect) in the prescribed form
(Annexure I11). ,

(iv)  Production of the original certificates:

(a) Ceriiﬁcate'of educational and other technical qualifications.
by Certificate of age. , - 7
ava(e)Hes Chidfacter certificate in the prescribed form (Annexure 1V) one from the

.|' € sget® s Head of Educational Institution last attended by him/ her duly attested by a

w5 - Stipendary  First Class Executive Magistrate (including a District
. Magistrate or Sub-Divisional Magistrate) and another similar certificate

{ fron'tis/ her present employer, if any.

; . (d) . wCertificate in the prescribéd form in support of candidate’s claim to belong

_ to a SC/ ST/ OBC community issued by appropriate authorities. - ‘

(e) Discharge certificates in the prescribed form from a previous employment,

if any. - ‘

5.+ It may please be stated whether the candidate is serving or is under obligation to

serve another Central Government Department, State Government Department or a
public undertaking, ‘

6. If any declaration given or information furnished by the candidate proves to be
false or if the candidate is found to have willfully suppressed any material/ information,

he/ she will be liable to removal from service and such other action as Government may
deem necessary. ' ' '

7. Sh‘ﬂmt./l(um. F?m Kad Do
appointment is given, is requ’iredqo sign- the Terms of Contract (Annexure V) for
appointment as Investigator before joining duties. o

8. This appointment to the post of Investigator on contract basis is also subject to the

decisions of the Hon’ble CAT, New Delhi in the case filed by Shri Ajay Saxena,
Investigator and other CAT/ Court cases,

9. If S ri/Smt./Kum. '@m Kay Dag accepts the offer on the- above
terms and condition he/ she would mmunicate his/ her acceptance or otherwise to the
undersigned immediately within 10 days of the receipt of this office Memorandum and
thereafter should appear before the competent medical authority along with the enclosed
letter for medical examination and report for duty along with the Medical Fitness
Certificate and other documents to the NSSO (FOD), Zonal office,
NEZ Gu oQ,o.L,«-.L’ , on 30-12-98. If he/ she fails

to whom this offer of -
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~ to join his duties by the above stipulated date, the oﬁer of appointment made to him/ her

will be treated as.cancelled forthwith.

10. No travelling allowance will be allowed for joining the appointment.

@]Qwinbt l‘;:r/;ctor "'4 l 7/@*/

(Appomtmg Authonty)

hmymmya Borah
ﬁim/mm Direnter.
To - o NN, @Re) ey
, “s'so (FOD) Aaenm
Sk Fbovnl(oi Das mmlcf’" of India
\/.ll. Pu\q M(GZIFC. Graen ' A m,GUVahalf '
fo. I?)kaHaomm ‘

5 om) : ‘
Pin ’;:Q(OI%QA.S A .'

Copy to :

Eral: A s SL\M abeoves

1. Joint Director, NSSO (FOD), Zonal Office,
2. Deputy Director (Admn), NSSO (FOD), Hgrs., New Delhl

Assistant Director
(Appointing Authority)
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Government of India
~ Ministry of Planning & Programme Implementation ,

Departmeat of Statistics - ~
National Sample Survey Organisation ANNEXURE C_ ‘

Ficld Operations Division

Ratlonal Smpla. Survey oﬁenﬁlonal Offlce
(F.0.D.) Govt. of India _

Gancshguii Charall .
G.S. Road, Guwahati~-781083

- . s 40 9 e e S S8
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' - QFFICE MEMORANDUM
Subject :  Offer of a purely temporary appointment on contract basis for the post of

Investigator in NSSO (FOD) for a maximum period of one year or till the
SSC/ Surplus Cell makes candidates available for filling the posts of
- Investigator on regular basis, whichever is earlier. -

Consequent upon his/ her sefection made by the Selection Board for recruitment
to the post of Investigator, Shri/Smt/Kum. _[Hishu [25iscdas  is hereby
offered a purely temporary post of Investigator on contract basis for a maximum period

~ of one year or till the Staff Selection Commission/ Surplus Cell makes persons available

for filling up the post of Investigator on regular basis, whichever is earlier, in the Office
of the _ Reaqiona ‘ce. NSSOFOD), _ (nutdohabi -
on a consolidatgfl salary of R}V6000/- (Rupees six thousand only) per month.

2. The terms of appoi'ntmenf are as follows:-

(i)  The appointment is purely on a temporary basis and the appointee would not be

entitled to get any further benefits in terms of regularisation or consideration of

" further appointment to the post of Investigator or any other post under the

-+ Government, , S

(i) ~  The appointee has to perform duties as per present job description prescri_bed for

the post of Investigator in the National Sample Survey Organisation, (Field
Operations Division). :

(i)  The appointee is required to follow the instructions with utmost care reg'arding'

~ sample design, concepts, definitions and procedures issued to him/ her from time
to time. He/ She is also required to follow the guidelines provided by the
supervisory officers. The appointee is required to fulfil the norms for output in
terms of quality and quantity of the work assigned to him/ her and if the appointee

“engaged is not able to fulfil the prescribed norms, his/ her services will be
terminated after giving one month notice.

(iv)  The appointee will have to work anywhere in the State/ UT of his/ her posting and

the place of posting is liable for change subsequently. The place of posting could
be different from the place to which he/ she is called upon/ deployed for training
etc.
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(v)
(vi)

(vii)

(vii)

(ix)

(xiii)

(xiv)

~ |

The appointee will be entitled to casual leave at the rate of two days for every
three months during the contract service. .

The appointee will be entitled to earned leave/ half pay leave/ encashment of
leave, as admissible in terms of Department of Personnel and Training,
Government of India, O.M. No.12016/3/84-Estt.(L) dated }2"‘ April, 1985 as
amended from time to time, at the time of termination of the contract.

The appointee will be treated as belonging to group ‘C’ staff in receipt of pay
below Rs.4100/- per month for the purpose of grant of mileage allowance and
daily allowance.

The appointee will be entitled to any concession in relation to medical attendance
and treatment that may be prescribed by the Government for class of employee
serving in the same station to which the Government may declare the appointee to
correspond in status or conditions of service. :

The appointee is entitled to 1ind Class rail (Second sleeper) fare or ordinary bus
fare for the journey undertaken by him/ her, in connection with performance of
his/ her official duties outside his/ her headquarters.

The appointee if required to work beyond office hours in exigencies of public
service will be entitled to the payment of overtime allowance as admissible to
class of employees to which he/ she corresponds in status of condition of service.

~ The appointee is governed in the matter of payment of ad-hoc bonus under the
_ provisions contained in the Government of India, Ministry of Finance oM

No.14(10)-E(Coord)/88, dated 04.10.1998.

The appointment may be terminated at any time by five working days notice
given by either side viz., the appointee or the appointing authority without
assigning any reasons. The appointing authority, however, reserves the right of
terminating the services of the appointee forthwith or before the expiry of the
stipulated périod of notice by making payment to him/ her of sum equivalent to
the salary for the period of notice or the un-expired portion thereof. _
The service rendered by the appointee in the Government on the basis of this
present will not, by itself, entitle him/ her to any claims or bestow on him/ her any
right, interest or benefit whatsoever, including the claims for any casual, ad-hoc

‘or temporary or regular service in Government.

The services of the appointee shall stand automatically terminated at the expiry of

- contractual period.

3

Other conditions of service will be governed by the relevant rules and orders in

force from time to time.

The appointment will be further subject to:

" Production of a certificate of fitness from the Competent Medical Authority viz.

Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in
the prescribed form enclosed (Annexure I). '

Submission of declaration in the form enclosed (Annexure 1) and in the event of
a candidate having more than one wife living or being married to a person having

o
g7,
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'+ . more,than one wife living, the appointment will be subject to his being exempted
~ from the enforcement of the prescribed conditions, in this behalf,

(iii)  Taking of an oath of dllegiance/ faithfulness to the Constitution of India (or

making of a solemn afﬁrmanon to the eﬂ'ect) in the prescribed form‘

' (Annexure 111). L

(iv) ~Productlon of the original certificates:
- ,,(a) Cemﬂcate of educational and other technical qualifications.
- (b) (,ertlﬁcate of age.

g ( £ £y =  Stipendary First Class Executive Magistrate (including a District

l
1

ey Magistrate or Sub-Divisional Magistrate) and . another similar certificate
4 % 1 Ps from his/ her present employer, if any. ' s T

e

i 1(c)='Hir1Cheracter certificate in the prescribed form (Annexure IV) one from the: |
" i yiegey:. Head of Educational Institution last attended by him/ her duly attested by a

o (e yi wiCertificate in the prescribed form in support of candidate’s claxm to belong -
to a SC/ ST/ OBC commumty issued by appropriate puthormes ‘ B

false or if the candidate is found to have willfully suppressed any material/ information,

he/ she will be liable to removal from service and such other action as Govemment may
deem necessary.

7. Shri/Smt /Kum N g\m Pyisoaas to whom this offer of
appointment is given, is required to 51gn the Terms of Contract (Annexure V) for
appointment as Investigator before joining duties. - :

8. This appointment to the post of Investigator on contract basis is also subject to the
decisions of the Hon’ble CAT, New Delhi in the case filed by Shrl Ajay Saxena,
Investlgator and other CAT/ Court cases.

-

9. If hn’/Smt /Kum. ,PQLqu J’%,scba,s accepts the offer on the above

terms and condition he/ she would communicate his/ her acceptance or otherwise to the

undersigned immediately within 10 days of the receipt of this office Memorandum and
thereafter should appear before the competent medical authority along with the enclosed
letter for medical examination and report for duty along with the Medical Fitness

Certificate and other documents to the NSSO (FOD), Zonal office,

NE2 Grucoeha by on 30-12-98. If he/ she fails

(e) Discharge certificatés in the prescnbed form from g prewous employment
if any.
5. It may please be stated whether the candadate is serving or is ‘under obligation to
serve another Central Government Department, State Gover nment Department or a.
pubhc undertaking.
6. If any declaration given or r information ﬁnmshed by the candldate proves to be |
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to join his duties by the above stipulated date, the offer of appomtment made to him/ her
will be treated as cancelled forthwith.
10 No travelling allowance will be allowed for joining the appointment. a
Emel 1 As 5\-«\-«_‘:\ abov %
, ASOM,
@" Y Assistant Director
- (Appointing Authority)
figeon dhay/Hiranya Borah
wy e /Deputy Dire<'-r
To S R, 8 (Rde)
H.88.0. (FOD) Ar-om
Sk i shu 15Das roy wesryGovt. of lndia
. Pub. ot ' qEr/Guwahati
! [ '3 3 . aoaon_
n ! 242
Copy to b
1. Joint Director, NSSO (FOD), Zonal Office,
2. Deputy Director (Admn), NSSO (FOD), Hars., New Delln
1y s 1.
' Assistant Director
(Appointing Authority)
l
| ;
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I Government of India
Ministry of Planning & Programme Implementation

National Sample Survey Organisation
Field Operations Division

Department of Statistics ANNEXU‘RE *—Cﬁ

Mational Sample Servey OrgRegional Office
(F.O.D.) Govt. of Indig . e

G.S. Road. Guwahatl—78108%~--c-ermeren

W e s 44 s s e e B

}
Dated: ...g:-g;.'.?..:?-“&.

oyt =

ks OFFICE MEMORANDUM

Subject ‘ Offer of a purely temporary appointment on contract basis for the post o

Investigator in NSSO (FOD) for a maximum period of one year or till the
SSC/ Surplus Cell makes candidates available for filling the posts of

" Investigator on regular basis, whichever is earlier. ,

] :

Consequent upon his/ heg_selection made by the Selection Board for recruitment
to the post of Investigator, S]ﬁr{/%emt./l(um. Debashis Sen Zuﬁlg is hereby
offered a purely temporary post of Investigator on contract basis for a(fnakimum period
of one year or till the Staff Selection Commission/ Surplus Cell makes Persons available
for filling up the post of Investigator on regular basis, whichever is earlier, in the Office

ofthe Regional 0]Lice NSSOFOD), _ Grucnakak
on a_consoliaa@ salary of Ry“%000/- (Rupees six thousand only) per month.

2. The terms of appointment are as follows:-

()  The appointment is purely on a temporary basis and the appointee would not be
entitled to get any further benefits in terms of regularisation or consideration of
further appointmeat to the post of Investigator or any other post under the
Government, .

(i) * The appointee has to perform duties as per present job description prescribed for
the post of Investigator in the National Sample Survey Organisation, (Field
Operations Division). .

(i)  The appointee is required to follow the instructions with utmost care regarding
sample design, concepts, definitions and procedures issued to him/ her from time
to time. He/ She is also required to follow the guidelines provided by the
supervisory officers. 'The appointee is required to fulfil the norms for output in
terms of quality ard quantity of the work assigned to him/ her and if the appointee

engaged is not able to fulfil the prescribed norms, his/ her services will be
~ terminated after giving one month notice.

(iv) - The appointee will have to work anywhere in the State/ UT of his/ her posting and -

the place of posting is liable for change subscquently. The place of posting could
3\ be different from the place to which he/ she is called upor/ deployed for training
etc. ’
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v)
(vi)

e

(vii) .

C )
Cw
(xi)

(i)

i)

{

(xiy)

The appointee will be entitled to casual leave at the rate of two days for every
three months during the contract service. .
The appointee will be entitled to earned leave/ half pay leave/ encashment of
leave, as admissible in terms of Department of Personnel and Training,

Government of India, O.M. No.12016/3/84-Estt.(L) dated 12" April, 1985 as
" amentled from time to time, at the time of termination of the contract.

(vii)

The appointée will be treated as belonging to group ‘C’ staff in receipt of pay
below Rs.4100/- per month for the purpose of grant of mileage allowance and
daily allowance.

The appointee will be entitled to any concession in relation to medical attendance
and treatment that may be prescribed by the Government for class of employee
serving in the same station to which the Government may declare the appointee to
correspond in status or conditions of service. &

The appointee is entitled to 1ind Class rail (Second sleeper) fare or ordinary bus
fare for the journey undertaken by him/ her, in connection with performance of

" his/ her official duties outside his/ her headquarters.

The appointee if required to work beyond office hours in exigencies of public
service will be entitled to the payment of overtime allowance as admissible to
class of employees to which he/ she corresponds in status of condition of service,

The appointee is governed in the matter of payment of ad-hoc bonus under the
' provisions contained in the Government of India, Ministry of Finance O.M.
"' No. 14(10)-E(Coord)/88, dated 04.10.1998.

The appointment may be terminated at any time by five working days notice
given by either side viz., the appointee or the appointing authority without

assigning any reasons. The appointing authority, however, reserves the right of
‘terminating the services of the appojntee forthwith or before the expiry of the-
stipulated périod of notice by making payment to him/ her of sum equivalent to |

the salary for the period of notice or the un-expired portion thereof
The service rendered by the appointee in the Government on the basis of this

present will not, by itself, entitle him/ her to any claims or bestow on him/ her any

right, interest or benefit whatsoever, including the claims for any casual, ad-hoc
or temporary or regular service in Government. l

The services of the appointee shall stand automatically terminated at the expiry of

_contractual period.

3

Other conditions of service will be governed by the relevant rules and orders in

force from time to time.

The appointmeﬁt Will be further subject to:

Production of a certificate of fitness from the Competent Medical Authc;n'ty viz,

Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in
the prescribed form enclosed (Annexure I). ' ‘

Submission of declaration in the form enclosed (Annexure 11) and in the event of
a candidate having more than one wife living or being married to a person having

. i
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more than one wife living, the appointment will be subject to his being exempted .
from the enforcement of the prescribed conditions, in this behalf. LR

(ifi) Taking of an oath of allegiance/ faithfulness to the Constitution of India (or
making of a solemn ' affirmation - to the effect) in the prescribed form
(Annexure 111). - Lo

(iv)  Production of the 6n'ginal certificates:

. (@) . Certificate of educational and other technical qualifications. -
b Ab) Certificate of age. ‘ ‘
S / (© - Character certificate in the prescribed form (Annexure IV) one from the
LA B S et Head of Educational Institution last attended by him/ her duly attested by a
‘ Yoovar e Stipendary First Class Executive Magistrate (including a District
# Lo~ ., Magistrate or Sub-Divisional Magistrate) and another similar certificate
oot » from his/ her present employer, if any, I o
sit 00, - (d) g Certificate in the prescribed form in support of candidate’s claim to belong

RN PR PR g toa SC/ ST/ OBC community issued by appropriate authorities. -
(e " Discharge certificates in the prescribed form from a previous employment,
if any. ’

5. It may please be stated whether the candidate is serving or is under obligation to v \

serve another Central Government Department, State Government Department or a2 - /

public undertaking. , . . L
p— : ,.T...m}

6. . If any declaration given or information furnished by the candidate proves to be :

false or if the candidate is found to have willfully suppressed any material/ information,

he/ she will be liable to removal from service and such other action as Government may
deem necessary. |

7. Shri/Smt./Kum., Debachis 'Sq--ngup]—m to whom this offer of
appointment is given, is required to sign the lj%m‘s of Contract (Annexure V) for
appointment as Investigator before joining duties. T _

8. This appointment to the post of Investigator on contract basis s also subject to the I
decisions of the Hon’ble CAT, New Delhi in. the case filed by Shri Ajay Saxena, g
Investigator and other CAT/ Court cases, : ‘ |

9. If S\n'/(Smt./Kum. Debashis Senqu JT__\_accep‘ts the .offer on the above ]
terms and condition he/ she would communiogﬁe i/ her acceptance or otherwise to the =
undersigned immediately within 10 days of the receipt of this office Memorandum and u
thereafter should appear before the competent medical authority along with the enclosed ‘ L

letter for medical examination and report for duty along with the Medical Fitness B
Certificate and other documents to the NSSO (FOD), ,Zonal office, i
NEZ,  Guiqohaly ., —on 30-12-98, If he/ she fails

e

3 -
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1 4 % ‘tojoin his duties by the above stipulated date, the offer of appomtment made to hlm/ her ..
A%+ . will be treated as cancelled forthwith, I R

3 10. No travelhng allowance will be allowed for joining the appomtment L
. . : T\:p,'ﬂ
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S - - - .A-Sﬂst&ﬂt Director
L e | (Appoigting Authority)
o | ‘ hm’mnnya Borah

wy fuw/Dopaty Oirertar,

CR R P CRERELL
 M.BS.0. (FOD) Assenri

ey wewTg/Gove. of India

' 7 g /Guwahati

Copy to: 'i ’

§

1. Joint Dlrector NSSO (FOD), Zonal Office,

g

v Assistant Director
L (Appointing Authority)
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o Subject : __Offer of putely: temporniy_appointment_on conlract basis for the post of
; s lnvestigator I NSSO_(FQD) for a maximum period of oue_year of ﬁ!.L&IE‘ B
AR R . 23C/_Surplus. Coll_makes. condidates available for [l ol |
st e Investigntor on sepulin basiy, whichever is eaglier, T . AT !
R ‘ Lo e s ’ . . . . ‘
. , S R/ . . . o . { - wwedy
Y AR - Consequent upon-his/-her selection made by the Seléction Doard fq; recrditiment o= R |
5] "? to the post of Investigator, Shii/Syht /Ky, Mowdud Taxuah, is hereby ‘ [
'g‘{ " 4. offered a purely temporary post of Invostigator on contract basis for a maxingum period
oh " of one year or till the Staff Seleetion Conumnission/ Suiplus Cell makes persons available . .- !
iy for filling up the post of Inyestigator on regular basis, whichc\;cr is carlicr, in the Oflice ¢ i
: ate of the il:‘:g?.t.;‘tk_j.._;‘_l\’_l}}i!‘.‘.‘_'LL__A NSSO(EOD), (i bk
. i on g consolidated salary of'|
}

Us. 000/~ (Rupees six thousand only) per month.’ . [

| . |

i e e The terms of appuiniment are s follows:- ;
o ' Mo ' ; C
L e 1) ., The appointment is purely on a temporary basis and the appointee would not be '
S ..t tY " entitled to et any further benefits in terms of regularisation or consideration "of
e L further appointment to the post of lnvestigator or any other post under the :
i b4 s . .. Government, o '
el -.::.1 ';?é,?;'};{;f,‘; (ii) ."~ The appointee has to perform dutics as per present job description prescribed for | j
,1‘ “‘l‘l‘j,,_:","-:*,:{g‘;,;,_;;l,'j:;,gf.the_‘po.st of Investigator in the National Saniple Survey Organisation, (Field -, I
:}{‘N jicf o .. Operations Division) : Vi A
IAT K R * ~ () 53 The appointee is required to follow the instructions with vtmost care regarding | \\ y
e +." sample design, coneepts, delinitions atid procedures issued to him/ her from time Vo
PNl L ) to time, He/ She is also required to follow the guidelines provided by the ,
&{;’ﬂ ;gggﬁ},\supewisgry officers. ‘The appointee is required to fulfil the HOI'IHS'fOf Qutput-in '°f‘13}'\',
1y {.5‘,'-1‘&5.!,,&?3:: Lerms of quality and quantity of the work assigned to hind/ her and if the appointee ¥t
B s engaged is nol able (o fullil (e presenibed norms, his/ her services will be - L
T g AT Ctenminated after giving one month notice, o i
B (v e appoiniee will have 1o wol. mywhere in the State/ U ol his/ b posting, nid
. ; A X : o the place of posting is hable for change subsequently. The place of posting could ;
.y T Y Y e different fiom the place to which he/ shie is called upon/ deployed for training ‘
‘:..; ; ',"'{21'1(1\')(')-“6' The cendition that their services wsuld be terminated as
da SR ST 8 Uhen @ a candidate becomes available thrsugh SSC/Surp lug
" i Cell may be remeved, yhen the offer is mads.
1 (b) They should repert for training fer a merisd of tue weeks
e T . at their resnactive Regienal Office befere precesding tae .
s (A their place of pesting. Hance, it is better te prescribe k.
; %oy @ uniferm date of jeining far all the Inumatinatgrs te ik 1
s R ~ 5



(v)  The appointee will be entitled to casual leave at the rate of two days for evety
three months duting the contiiet service. S
(vi)  The appointee will be entitled to carned leave/ half pay leave/ encashment of
leave, as admissible in terms of Department of Personnel and Training,

y Government of India, O.M. No.12016/3/84-Estt. (L) dated 12" April, 1985 as - ]!
' " amended_from time to time, at the time of termination of the contract. {
§( . (vu) ~The a’pbomtéé’ will be u'cated‘ as belonging to group «C’ st.at’f in.receipt of pay |
L -7 below Rs.4100/- per month for the purpose of grant of mileage allowance and :
IR I . daily allowance. "

R - (vin) The appointee will be entitled to any concession in relation to medical attendance

and treatment that may be preseribed by the Government for class of employee
serving in thie same station 1o which the Governiient may declare the appointee to.
correspond in status or conditions of seivice. | '
(i) The appointes is entitled to Hnd Class 1ail (Second sleeper) fire or ardinary bus
fare for the journey undertaken by hiny her, in connection with performance of
.7 his/her official duties outside hig/ her headquarters. : '
U (x) o The appointee if required 10 work beyond office hours. in exigencics of public
SO serviee will be entitled to the payment of overtime allowance as admissible to
c s class of employees to which hel shie corresponds in status of condition of service.
© . (i)~ The appointec is governed in the matter of payment. of ad-hoc bonus under the

L " provisions contuined 1 the Government of India, Ministry of Finance oM.
e No.14(10)-E(Coord)/88, dated 04.10.1998. | - 5
T (i) The appointment may be terminated at any time by five working days notice '-
i R given by either side viz, the appointee or the appointing authority wighout

assigning any reasons. The appointing authority, however, reserves the right of
terminating the services of the appointee forthwith or before the expiry of the :
. stipulated period of notice by making payment to him/ her of sum equivalent 10
the salary for the period of liotice or the un-expired portion thercof. o
(xiii) The service rendered by the appointee in the Government on the basis of this
© . present will o, by itself, entitle him/ her to aiy claims or bestow on him/ her any -
o right, interest or bt whatsoever, including the claims for any casual, ad-hoc’
L © or temporary or regular service in Government. | | .
o (uv)  The services of the appointee shall stand automatically terminated at the expiry of
= . contractual period. -
e A Other conditions of service will be governed by the relevant rules and orders in
i L A {'qr_cc_'ﬁ'om time {0 time. T ' Y Ce S
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'4 " The appointment will be further subject o L 0 Y
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il ;j{».'f:';('\l);',ffzgod'\jc'tidm.bfl a certificate of fitness from the Competent Medical Authority viz. -
o ;‘ 5" Civil Surgeon, District Medical Officer, Medical Ofﬁc’crv';-6f§?gqéx_iyal‘éﬁ§}.%Rugn !
' the prescribed form enclosed (Anuexure 1). : - B R

AL

i “@{”} ";(_ii) | ,Amission of declaration in the form enclosed (Annexure 11) and in the event ot
! v .

4 enndidute hivving wore than one wilediving or being abeied 1o u person having




ot

| , - more than one wnﬁ. living, the appointment will be subject to his being exempted
F i e e “from the enforcement of the prescribed conditions, in this behalt. e
|

ST S -
A (ii) llakmg of an oath of allegiance/ fmlhfulncss to the Constitution of Indm (or

o - Y making of a solemn .tllunmll(m to the effect) in the prescribed form
¥ (Annewm lin).

I (w) Pi‘oduction of the original certificates:

¥

(a) uCeruﬁcatc of educational and other techiical quahﬁcatlons
L. by . /( crtificate of age.
et () “ACharacter certificate in- llu. prescribed form (Annexurc IV) one from the
- ' Head of Educational nstilution last attended by him/ her duly attested by a
Stipendary  First Class  Lxecutive Magististe  (including  a  District
¢ v .y .7 Magistrate or Sub-Divisional Magistrato) and another sitmilar %eﬁiﬁc@t'e'"
i o “... from his/ her present employer, if any,
(. © . (@) 7 Certificate i the prescribed form in support of candidate’s claim to belong
RN B “to a $C/ $17/ 0BC commumty issued by appropriate authorities. -

oo 4 (e) .- Discharge certificates in the prescribed form from a previous employmem
1 ot x S
S ifany.

‘ i ' o5 It may plbdub be stated whether the candidate is serving or is under obligaiion to -
aE | seive another Central Government Department; State. Government Dupullmult or:a
) public undc:l alding, :
.‘-“ . . ’ . N ’ .
L 6 If any declaration given or information furnished by the candndate proves to be
o -+ false or if the candidate is found to have willfully suppressed any material/ information, -

. deem necessary | : *

TR ‘ : !
) LSl\“/gr\h/K‘q“ ‘m“u‘f{t\‘l ‘6'\(\"\0‘&& to whom this offer of
3N ‘;appomtment is given, is required to sign the Terms of Contract (Annexure V)’ for
appomtment as lnvestlgator before j Jommg dutles

a8 ‘ .. ! ‘l';:; tok
. ; L . [N

S B

~ . : - ‘ I'. N
8. llns appomtmcnt Lo the post of Investigator on contract basis is also subject to the

o _decisions of the Hon’ble CAT, New Delhi in the case ﬁled by Shri Ajay Saxena,
© 1 Investigator and other CA'Y/ C (nul CANECS

v

VA Slui/%tln /Ixnam 1Y bt 4))‘ ""‘{ o uneeepts lhb offer on the above
. ters and condition he/ she would communicate his/ her acceptance or otherwise to the .
undersigned immediately within 10 days of the receipt of this office Memorandunm and
thereafter should appear before the competent medical authority along with the enclosed
letter for medical examination.and report for duty along with the Medical Fitness
Certificate  and other documents  to  the leSO (FOD), - Zonal oflioe,
LONAL QFFICE  GUWATLATY on 3%$2-98. If he/ she fails
o [o7

)

he/ she will be lxable to removal fiomiservice and such other action as Government may L

R ,f~‘.'
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i . . .
L -~ 10 juin his dutiés by the ubuve stipulated date, the offer of appointment made to him/ her.
!, will be ticated as cancelled fothwith..

' .

) . 10. No travelling allowance will be allowed for joining the appointment.) )
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-7 P . No. 3(66)ASM/LgttoII/99/ 43 -54 £? =
© @:‘ IR " Govt. of India o . _QJ%
. y ' : Ministry of Statdistics. . WA
s Department of Statistics & P.I.
National Sample Survey Orgn. (Fop) (;7 GN
‘Assam Region - B Ld
. %odest ok ’ .
.
OFFICE ORDER HOUSEFED COMPLEX

BASISTHA ROAD--
CUWAHATI - 6

Date :- 28-12-1999

PRI S

" Sub s~ Termination Order of Contract Investlgators
. We@.f,. 29«12~99

. I am directed to terminate the services of
following contract Invcstlgators Weesfo 29«12-99 (A(N,)
after expiry of the contract period and as- per terms of

a.the contract madu Wlth the Govt,- of India.

e et e o

'SloNo..., Name of Contract Invts. Place of Posting
1 . b/uh. Pankaj Das ' Guwahati
2 _ Debashis Sengupta - =Do=
3 " Bishu Biswas " ~Dow=
4 " 8. Srivastava . «Do=-
5 " Santosh Sarmah |, ‘ Tezpur
‘shrd 7 ”"P“q Do mgy please submlt his

willingness to sign anotbﬁr'contrch for the services
of cqntract Invts. till 31.8,2000. - . : '

However offer of appointment on conLract baols i
‘wlll be at the discretion of the Govt. of India.

Copy for infr. & n.a. to the :- & 97“'“" '

( HIRANYA BORAH )
. DEPUTY DIRECTOR

1, All concurned contract Invts,
2. Joint Director (NEZ) N3SO(FOD) Guwanati
3+ beputy Director, Ns50(#bb) New Delhd
4o Supdts. Ch.IX, 11X, IV Guwahatl/ Tezpur with the :

- instruction to rclcaﬁe the contract Invts. 1mmed1ately
. working under his control.
S. Estt I, NSSO(FOD) Guwairati
6. Pay Bill section, Guwahatdld

: @;;j; . Te TeA. Bill Section o - ,)\ﬁgf—:;) -
m( ' o | | (Lnizia Au”lg MAH )

DiPUTY DIRLECTOR
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ANNEXURE —

, _ ANNEXURE = T
No- 3(eoyom{Estt Ty 19¢0 .90
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=

; e . : Government of Indi ) o ' Sk
o ey Ministry of Statistics & Programme Implementation "
" R Department of Statistics S
Natianal Sample Survey;Organisation L o
(Field Operations Division) ' T
o PR fvﬁt P . . . ’ oy . ? ‘
V& o ¥ v .
%éf;{ 2 : ' - Reglonal Offjce .

B . malfilea
KODEEEED, Fegionl ¢ p-w

Blapur, Cuwvabieti-281006

4

- ‘Dated: 03-0]-2

T TR
Seawite . T

T e e

e e peeegis e

L1 I
v, OFFICE MEMORANDUM ”‘l i
\ &“5%§£§33$§{,¢,0ffer of appointment on contract basis for the pogt "
IR SIS Y T _

v O Investigator in NSSO (

PRI TUp e ORI I S ' E |
N }e-li"‘ L LA r,,,‘.g‘.. A

RS e
. ‘ , 4&Q6§
TN T - shri/sok., /Ky, “Panfeaj Das

i gator on contract basi

PR A

‘"a'fpost of Invaesti

A

el ‘ / s upto 31
35 inithe Ottice of

oo

is hereby offered i |
st August, 2000, |

the T)e%%h&
RO
(Rupegs six thousand only) per month,
T § {.I '{'1'{' . ‘ |

The terms of appointment are as follows i-

. The appointment 1s purely on contract basis and the
appointee would not be entitled to get any further ,
i - regularisation or consideration - -
of further appointment to the post of Investigator or
i ., 7.any other‘post under the Government, ) B

2. Dinecdon NSS0(FoD) g
N

3'§fﬁ§3 a&iﬂ@&gﬂki

{4 R§;6000/~

PooaEary ol hEel

i
id,
Ery s HEEY
t . Lot o,
‘y'( I,.' 41,' 1 - .

Pyouy ot

&5“}The appointee has to perforn duties as per present job
¥ description prescribed for the post of Investigator
.+ in the National Sam

iy
i

gle Survey'Organisation, (Field \ oo

s issued to him/her. from time“aﬁ

~ to him/her and if the appointee engaged is.not able
... Yo fulfil the prescribeq norms, hils/her sarvices will
_, be terminated afver giving' one month notice, =

R i

e———raas

\ b

(g éP‘-ﬁ_‘;.’}:Qperations Division Vil
(111) s, > peauired to folloy the instructions ||
S € regarding sample design, concepts, ™ - g

. procedure

011 a consolidated salary of | :'FQ

1s also required to follow the A R

- The appointee will have to work any-where in the

" State/UT of his/her posting and the placae of posting
is 1liable for change subsequently,




... .. contract sery ~ - .
R Chhpe i . - . ' - |
vi)d te+ The appointee will be entitled to earned leave/half
o leave/ encashment of leave, as admissible in terms o

. , .. Department of Person el and Training Government of,
| BRALES AERRE 1985 as amended from time to time, at the time of -
' terminationvof the contract, ,

P e et

m&m&n‘éu’.‘ R .:}‘Lﬁ—afqp}gifi"
y

LTIE RS gt Lo %
+ a4t i The appointee Wwill be treated as belonging to group *ct -, |
PO - staff in receipt of pay below Rs,4100/- per month for -
i . .- the purpose of grant of nileage allowance..

fA ‘ . and daily allowance, . .
GAN L Do : . : CL
&“”“”viii) The appointee will be entitled to any concession in - o

xt) - The appointee is governed in the matter of payment of
i3 hum e lnpe @d=hoc bonus under the Provisions.contained in the
'gé'{*w}r‘?ﬁﬁ - Government of India, Ministry of Finance 0,M, No.14(10)~E .
so I (coora) /88, dated 04.,10,1998 o

o 1@j$§i)mm%u1_The appointment may be terminated at any time by One_month?s -

T .appointing authority without assigning any r'easons, ' The\ .
il dnsrany g ‘appointing authority, however, reserves the right of \
qg#ﬁ@ﬁ@ﬂﬁ?”iw terminating the services of the appointee forthwith op
hieid} il before the expilry of the stipulateq period of notice by

' interest .op benefit whatsoever, including the claims for -
©any Casual, ad-hoc or temporary OT regular service in
Government, ‘ -

. The services of the appointee shall stand automatically
- terminated at the €Xpiry of contractual period,

Other conditions of service will be governed by .the -
relevant rules and orders in force fronm time to time,




- C?QL“
The appointment will be further subject to: . ?heAhJ&"~

F0 (1)'*  Production of a certificate of fitness from the Competent [ - |
! : ~ 7 Authority viz, Civil Surgeon, District Medical Officer of :
. it equivalent status in the prescribed form enclosed(Annexure-1),

#! Submission of ‘declaration in the form enclosed (Annexure -II): ||
; + and in the event of a candidate having more than one wife
sut b e wwi living or being married to @ person having more than one wife !|
vt 7T living, the appointment will be subject to his being exempted

from the enforcement of the PPGSCI'ibed_ ,,conditions',' in .this -
Wl TR behalf. . ‘ 7 A

:(iii) Taking of an oath of alleglance/faithfulness to the
© Constitution of India (or making of a solemn affirmation
. to the effect) in the prescribed forn. (Annexure-III),

: ! i

(1) ‘-Production of the original certificatés“

[ 2 I

L /\;,;g.g';(gé)_;;:;;.'_‘.-f._r.gertificate of educational and other technical qualificatins
| (b5 «Certificate of age. one-fyom e

{¢)!* character certificate in the prescribed form (Annexure-I!)lL

#Fas Head of Educational Institution last attended by him/her &
© . Quly attested by a Stipendary First Class Executive Magistrate
o 1. (including a District Magistrate or Sub~Divisional Magistrate)
;T"a?daanother similar certificate from his/her present.qggloyep,

! ny,. e S R

. (d) "’ Certificate in the prescribed form in support of candidate's
Lo 2 claim to belong to a SC/ST/OBC .community issued by appropriate
- authorities. ‘ . '
-'(e);'Discharge certificates in the prescribed form from a previous

~ employment, if any, o o

A
Lk

&)
vy A
RS
B

. | o
- 5. ' The documents mentioned at Para‘= 4 above submitted by the
«; .,appointee to any Regional Office of this Division in respect of

earlier contractual employment will be valid for the current st
employment, . : e

_ 6. - 1t may please be stated whether the candidate is serving or b
b -~ 1s under obligation to serve another Central .Government Department,

; State,Gbﬁgrnment Department or a public undertaking, ‘

T " If any declaration given or information furnished by the
candidate proves to be false or if the candidate 1s found to have L
willfully suppressed an - material/information, he/she will be liable

\

to removal from service - nd such other action as Government may deem

hecessary, . :
ot . . : N oy “ .
- 84 The appointee 1" whom this offer of appolntment is given, t
1s required to sign the “erms of Contract (Annexure-- - tor appointment

as Investigator before jiining duties,

9. This appointment to the post of Investigator on “.:ntract j
basis is also subject to the decisior : of the Hun'bl CAT, New Delhi o
in the case filed by Shrs AJay Saxenra, Investigato® d other o
CAT/Court cases. o

- A e e ow '-—-—\--a
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¥

M_;m . ‘ ;?y?yé;,fkf
N |

10. in Shri/sﬁt./Kﬁm.(Tﬁwﬁﬂj-q)ﬁé __accepts ine offer

on the above terms and condition he/sje would communicate his/?@r
acceptance or otherwise to the undersigned,immediately within

10 days of the receipt of this Office Memorandum and report for duty’

alonﬁWith the Medical Fitness Certificate and other documents to
the NSSO (FOD), Regional Sumeegional_Office,_(RO‘@UquAf

on or hefore 0S5 -03-2A6¥d. , If he/sﬁe'fails'to_join duties by

the above stipulated date, the offer of appointment made to him/?ér
will be treated as cancelled forthwith, |

1.  No travelling allowance will be allowed for joining the
appointment,

1FAD Fcaééé%iﬁfﬂk/\"
fzror'Nrr/Hiranya Bora

- aq Fedadeputy Lireeter

\)//fb \ . | .ow ad. 4, (2.499.) 8

"‘ “Pamben | , NS&O.?QJ)A%MH
5"_\4, l ‘V"e@&j Das . NI oot of India
B0 Sow Umesf, i Das s 5 b wahati

VOU - Pk Mazn Reon
(?B'WB&hun%wwb

TDash »‘P(Abhhﬂﬁ {n‘s'"f;>

Copy to:r  SPIN:. qR101{~

Te Joint_Director, NSSC (FOD), Zonal. Officé,éﬁiﬁ“gmﬁf .
2. Deputy Director(Admn), NSSO(FOD), Hqrs,, New Delhi,

h};é ; :‘_AD"Q _'UQ ‘ WW

a1t %‘:‘."«,7"!7‘-".1:;#‘_1)“ virgiar
CTow @, (Rae) mRe
. MOEA onY sssam
e o '_'-“»‘f. of lmiza
oy ';1uﬁ‘a}hdli .

) o

-

53
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ANNEXURE — ¢ ¥
No.3(66)/ASM/Estt.1/2000/ J372-7] -
- Govt. of India
Ministry of Statistics & Programme Implementation

National Sample Survey Orgn.(FOD)
Assaam Region

{\

HOUSEFED COMPLEX
~ BASISTHA ROAD"
GUWAHATI-6

Date :- 16-8-2000

OFFl CElORDER

The undsersigned is directed to terminate the services of following Contract
Investigators working under the PLAN scheme (WCFI&ES) with effect from the dates

as indicated against each after expiry of the contractual period and as per terms of
contract made with the Govt. of India. A

. i -
The order has been issued with the!mnstruction of the Hars.ivide O.M. No.A-
12026/2/97-99/Estt.11 dated 14.12.99. ' ' '

SLNo | Name of the Contract | Place of posting | Date of joining | Date of termination
/Investigators | to be effected

1 v Pankaj Das Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) ‘
2 Debashish Sengupta V| Guwahati R.O. | 04-1-2000 31-8-2000 (AN.) | ‘
3 .| BishuBiswas _/ Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) , f
4 |8S. Srivastava Guwahati R.0. 04-1-2000 31-8-2000 (AN.) |
5 Santosh Sarmah Tezpur SRO 11-1-2000 31-8-2000 (AN |-

Dr. K.M. Singh
(Asstt. Director)

Copy forwarded for,ncccssary information & action to the :- - ! L/N ' . .
1. Concerned Contract Investigators o A : ‘f,njy~ _
2. Joint Director (NEZ) Guwahati ~ S

4. Deputy Director (Admn.) NSSO(FOD) New Delhi A
5. Deputy Director ® NSSO(FOD) Guwahati - o ;
6. Supdts. Ch.1, Ch.1l, Ch.llI, Ch.IV NSSO(FOD) Guwahati & Tezpur SRO with the

instruction to releive the conrtract Investi gators working under their control on the
aforesaid date under intimation to the undersigned.

: 7. 0.8 Gr.Il/Accountant/Pay Bill Asstt./Estt.l/T.A Bill Asstt/ Cashier NSSO(F OD
‘ Guwahati ‘ , 1. /‘j\.,-%:_,)

ol

Dr. K.M. Singh -
(Asstt. Dire_ctqf)

N
o

i
J




ANNEX.URE

Employmenl News 8 - 14 July 2000

No. 3/3/2000-P&P {. Stalf Selection Conimisslon will hatd on Sunday., the 12th November,
2000 a compelitive examinafion for recruitment to the posts of Investigatots in Nationat
Sample Survey Organisation (Fietd Operations Division), Ministiy of Planning, all over the
country. The Examination will be held at the Centres mentionad in the Table under Para-16
below in accordance with the scheme mentioned in Para- 17 below. However, the Comniis-
sion reserves the right to cancel any Cenire and ask the candidates of that Centie fo take
the examination at another Centre,
2. Pay-Sca'e The p'\y scale for tho post is Rs. 5000- 8(100 -
3.V \pp ty 161 tes. Calegory-wise-and Language-wise vacan:
cies will be delevmmcd lalcr .
Note : Some more vacancies likely to oceur ln posts of equivalent or compatable status/
pay-scales satistying age limits and qualifications mentioned in Paras 5 and 6 below may
also be filled from this examination.
4. Natlonatity/Cltizenstip : A candidate must be either :
(a) - a citizen of India, or
(b) asubject of Nepal, o )
(c) ‘asubjectof Bhutan,or
(d) "aTibetan refugee who came over to India before the 1stJanuary, |9f‘2. wdh the inten-
tion of pormanently sottling In India, or
{e) a person of Indian origin who has migrated from Pakn..!dh Burma, Sri Lanka, East
African countries of Kenya, Uganda,the United Rep\Mnc of Tanzania (lovmcrly
Tanganylka and Zanzibar), Zambia, Malawi, Zaire, Elhiopla and Vlelnam with the in-
tention of permanently seftling in India. '
Provided that a candid: ging to categ
person In whose favour a certificate o! eligibility has been issued by the Gowt. of India,
5.(A) AGE-LIMIT ; 20-28 years as on 1.8.2000. He/Sho must have bron boin not eartier
than 2.8.72 and riot Iter than 1.8.80.
(B) Ex-servicemen fulfilling the conditions laid down by the Gowt. of tndia fiom time to time
shall be dflowed to deduct military service froin their actual age and such resultant age
should not exceed prescribed age limit by more than 3 years.
NOTE Candldnles should note that only the date of birth as recorded in the matricu-
1 Ination certificate or an equivalent certificate on the date of
of application will be d by the Isslon and no
request for its change will be consldered or granted.
Candidates admitted to tho examination under this age concession will bo cligibie to com-
poto for afl the vacancios whother reserved or not flor® ex-servicomen®,
An “ex-serviceman” means a person, who has served in any rank whether as a comlnl:ml or
non-combatant in the Regutar Army, Navy or Air Force of the Indian Union and
() who retired trom such’sesvice after earning hister pension. This would also lnrludo
“- persons who aro relpased/rstired at their own request but after having camed their
pension; or
(l} whohasbeen released trom such service on.medical grounds attributable to military
servicelcircumstances beyond ms control and awarded medical or other disability pen-
sion; or .
(iii) who has been refoased otherwise than on his own request from such service as a
result of reduction in establishment; or
{iv) who has beon rolensod from such service altor romplolmg the specific pesiod of an-
. gagements, otharwisa than at his own raquest or by way of dismissal or discharge on
account of misconduct or inefficieny, and has been given & gratuity; and includes per-
- sonnel of the Territorial Afmy of the following categories namely:-
a) Perision holders for continuous embodied service;
. {b) Persons with disability attributable to military service and
c) Gallaniry award winners.
NOTE:| Ex-servicémen who have aready joined Govummenl ]ob in civil side after availing
of the benifits given to ex-servi for their ployment are also efigible to the ane
cor fon, Hi L such S will not be cligible for the benefit of reservation ag
Exsor for fee concesslon.
NOTE:! The period of ‘Call up service' of an ex-serviceman in the Armed Forces shall atso
be ticated as service redered in the Armed Forces for purpose of para 5(8) above.
NOTE:N For any serviceman of the three Armed Forces of the Unien to be treated as Ex-

for the purp of g the b of 1eseavation; he must have alicady
|acquired, at the ret time of g his appli
serviceman and/or is in a posuhon to cslahlvsh his acquired entillcinent by decumentary
fromthe comy hority that ho would i refeased/dischargad from the Avmerd
Force withln tho stiputated period of onu ycav trom the elosing date (1.e.A.8. 2000) on comple-
tion'of his.assignment.
NOTE:V This concesslon of npplylng one year before the completlon of spechied
terms of Is not available In E lonat qualification (i.c. e non-giadu-
ate Ex-S are requlved to complclc 15 years of service (and-not 14 years) on 15t Au-
gust 2000 for b ingad dgrad
ot completed 15:years|of service a5 1.8. 2000 aré"not eliglold.’
The fori of cenlllcntes/undennklng to be submitled by the
‘| nection are given In Appendix It & V. :
EXPLANATION: The persons serving in the Armed Forces of the Union, who on retiement
from service, would come under tho category of ‘ex-serviceman’ may bé peumitted to apply
for leemploymcnl ona year betore the completion of the.specitied terms of engageients

hs
{

ser

At

§ ln ihis con-

and avalt It msolves of all cor ilable to ox-servicemen but shall not be ponis
ted to leave the nitofin until they complete the specificd torm of eng inthe Aumed
Forces of the Urilon;

(C) The uppot age liritt as prescribed atove will bc further reloxatie;

() Upto amaximum of five yea:s if a candidate belonq-: toa Scheduted Caste or a Sehed-
uled Tebe;

(i) Upto a maximum of 3 years if a candidato belongs to OBCs
OM No. 43013/2/95 - Esit. (SCT) dated 25.1.85.

(iii} Upto a maximum of irec yewrs (cight years for SCIST and §

inaccordance with DP &1

years tor QUCs canrdie

(b).{e), (d) and {e) above shall be a-

tor PosV/ service, the status of ex-'

—Thusthosc non-gradu ..vwho have

HOTICE o :
RECRUITMENT OF INVESTIGATORS, 2000

"dates) inthe case of Oelence P el di

o ¢

in operation during hostilities with any
foreign country or in a dis area and dasa thereof;

(iv) Upto a maximum of 10 years if the candidate is a physically handicapped person,

" (oithapaedically handicapped and deaf onity). Far candidates betonging to SC/ST/OBC

who.ate physically handicapped, the maximum refaxation of 10 years permissible for

phyzically handicapped (orthopaedically handicapped and deaf only) shafl be in addl-

tion te the age relaxation provided in terms of column (i) and (ii} above; .

Upte he ége of 38-years (upto 43 yoars for bers of Schoduled C /Scheduled
Tiibes and 41 years for OBC) in the case of widows; divorced wamen Judicially sepa-
rated from their husbands, who are not remarried.

Upper age limitis retaxable to retrenched employees of Chukka Hydel Pioject Authority.
in Bhutan who were directly recruited, to the extent of service rendered by them with the
Autharity (petiod of service rendered by the retrenched employees will be decided on

.o Basis of eerlificntn insuod by tho Chukka Hydel Projoet Authority);

SAVE AS PROVIDED ABOVE, THE LIMITS PRESCRIBED ABOVE, SHALL IN NO CASE

BE RELAXED,

AGE CONCESSION IS NOT ADMISSIBLE TO THE SONS, DAUGHTERS AND DEPEN-

DENTS OF EX-SERVICEMEN AND TO PERSONS BELONGING TO BACKWARD

CLASSES.

{vii) Upto the maximum of 5 years to candidates ol Jammu and Kashmlrwho have ordlnarﬂy
been domiciled in the State of Jammu and Kashmir during the perfod from 1.1.'80 to
31.12/89. Any pérson intending to avail of the aforésald refaxation shall submit the
certilicate from either District Magistrate within whose jurisdiction he had ordinarily re-
sided or any olher authority 5o designated in this behalf by the Gowt. of Jammu and
Kashmir to the effect that he had ordinarily been domiciled in the Stote of Jammu and
Kashmir duing the period 1.1.'80 t0 31.12.'89.

(1) The upper age limitis relaxable upto the age of 40 years (45 yoars for SC/ST candidates

and 43 years for OBC candidates as on 1.8.2000 to the departmental candidatés who have

o

(v,

{vi)

. rendeted nol less than 3 years continuous service on lhe regular basic (and not on ad-hoc

|

basis) as on 1.8.2000.
Candidates who wish to be d against ies reserved for SC/ST/OBC must
submit requisite certiticate as per Appendix V for SC/ST and Appendix VI for OBC from the

Compotent Authority alongvilh their application for the ination otherwise thalr claiim for
SC/STIOBC stotus will not be entertained.
6. Essontinl Quatificntions:

Essential : Must have passed chrco wulh Maths or Statistics or Economics a3 a subject

" from a recognised University as on 1,8.2000. Candidales who, have yet to appear at the

evemination or whose result has been withheld or nct dectated on or belore 1.8, 2000 aro
not efigible.

Note: (iy Candidates having Honours Degreo should have Matt
ics as a main cubject and not as a subsidiary subjoct.
(if) Candidalés who are appointed on the basis of this selection shall be requiredto quallty in.

/Statistics /E

the fanguage tést In the concemed focal language of the regxonlmea whero they are ap-

“tormed afler appoiniment to the post.

poirtted withiri a period of two years failing which their services would be liable to be lerml~
naled.

Deshrable Qualifications : .

1. Knowdedge of nther segional tanguages. | ' ‘

2, Capability lo undeitake shenuous out-door work. .
Note: thecandidales who are appointed on the basis of this selection shall be required to
undertake tield work to collect sotio-economic and other data through large scale samp|e
survey iivolving intensive-exténsive touring both in rural and urban areas These require- *
ments are indicated to facilitate the candidates to und d the main function to be'per-

7. Ho person ¢

(n) Who has entered mlo or contracted a marriage with a pevson having spouse living; or

(b) who having a spouse living hias entered intd or contmclcd a mmriage with any person,
shall be: eligible for appointment to service.

Frovided that Cential Go it tma, it satistied that such iage Is permi: under

the persorallav applicable to such petson and the other party to the marriage and there are

othier groonds for so doing, axempt any person from the operation of this rule.

8. A candidate must be in good merjtal and bodlly health and {ree (rom any physical defect |

likely to interfere wilh the efficient discharge of his duties as an officer of the service. A
candidato vho after such medical examination as may be prescribed by the competent
authoity, is faund not to satisty these requirements, will not be appoirited. Onty such candl-
dates as are fikely to be considered for-appointment will ba medically examined,

Note : In the case of e disabled Ex-Defence Services personnel, a certificate of fitness
granted by the Demobilisation Medical Board of the Defence Servlca will be consldered
adequate for he putpose of appéintment.’

9. The decision of the Commls'lon -:\s lo the eligi

“10. No cundulaln wilt be adnulted fo the examlnahon unless helshe holds a ceﬁlﬂcata of
athmission from the C ission,

11. Candidates (oxcept ex-scivicemen released from the Armed Forces and lhose who are
granted tomiasion of Ine vide commission's advartisement) must.pay lhe ] presc«lbed

“thesein,
12, Ay attempt on the |).ul of a canctidate to obhin 'upport for his cnndldalum by any,

EEITh

s may disqualify him for admission, -

© 13.Acantidote who is or has been declared by the Commission to be guilty 01 -
i) Oblaining suppont for his candidature by any means, or

i) Impeisanating, or

iif) - Procuring inpergonation hv any person, or .
iv)  Submitling {atrlcated docur or documents which h'\ve been tampered wnh or
v} Making s L.!r'vnﬂlusvluchme or falso or supp , Of
vi)

fon the exatidaation, o1 Continwed

v

s

v

Resorling to any other ireegular or improper means in connecuon whh his candidature .-
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.vii) Writing irrelevant matters including obscene languages of poinographic matter in thr S Contre Addiess to which pos'h ?g:::;; -

; i e | which IPOs . :
sgHpt, or No. applications should a .

viii) Mighahaving in any other manner i the examination hdll, or ba sent should be made

ix}  Using-Gnfair means in the examyination hal, or o ] payable .

x) Taking away the Question Booklet/Answer Sheet with harvher from the examination { -
hall or passing it on to uriauthorised p (s) during the conduct of the examination, ]
or o ) 5. Bangaloie Dy Director, (KKRA) . - Basavanagudi

xi} Harrassing of doing bodily harm to the staff employed by the Commission for the con- Stafl Selection Commission, H.PO. Bangalore .
duct of their examination, or o 12t Toor, 2nd Block,

Xii) - Vioktion of any of the instinctions issued to eandidatrs alonwith hair Admission { o °E wing, Koramangta
fificates permitling them to take examination, or Bangalore - 560034 .

i i S i * commission of all or any of S .

0 omping to“‘:om'm"t; 0‘; e 'h?um:lilrz b;'? bﬁ:h':‘dgrl‘n::v: !L(;':ﬂ:\dcvinu himself fishie 6. Rapur Dy. Director (MPR) Raipur ,
the acts specifiedin tho o9 cluses, may, in ad h Stafl Selection Commission Head Post Office .
to criminal prosecution, be lfable :- TP i “Nishant Villa'

a)  tobe disqualified Ly the Comimission from the exaimination for which he is 2 candidate is "T" illa’ }
as also from any other ination/setection of the C ission in which he might ~ Jaivihar Colony . R Ty
have aspeared but the final esult/selection has not yetbeen declacedimnde, and/or Raipur (MP)-492001

b} ta bu debatrad aithes permanently or for a spocified petiod : £ Chimndiomh The Ly. Ditector (NWR) GPO
i} by the Commission fiom any examination or sclection heli) hy theny, Stolt Selection Commission Ghandigarh
ii) by the Central Government from any employment tidor thony; and o Bleck No. 3,Ground Fir,

. n : - i ’ Ay iy ey, -
¢} to disciplinary action under appropriate rules if hie is already in service under Gov. Kendriya Sadan, Sector 9,
rnment. . ' Chandigarh
5 . Fifty-only). No fee for Schoduled Caste/Schadulnd Lhandig;
14 E{"”ial*? £Ps. 507 (Rupges.iftyonly). No fee o Sctec: and daughins of Ex. & Allababad Regional Director (CR) Kutchery ‘
fibe and Ex-Servicemen. Fer concession is not admissible te song on aughters of Bx o gonel Directo o Y
servicemen or o persons belonging to 'backward classes'. Servicn Clerks in the fast year of . Staff ~,elgcl|on Commission Post Office
their colour service are not exempted from payment of fec, ) ) 8;/\!.\ Beli Road, Altahabad
Ex-Servicemen who have alteady taken up a Governmant job shall b considued it ) Altatabad-211002
General vacancies and, hence, shall notba entitied for foe congecaen (Note hol Paun S (11 9. Cauimta he Regional Director (ER) GPO, Calcutta
15. MODE OF PAYMENT : The candidates should pay the fee hy means of ‘Cential Ne- ) Stalt Selection Commission
cruitment Fee Stamps’. These stamps are available at the counter of all dopartmental Post 5. Fsplande Row West
Oftices of tha Country in the denominations of s, G, Re 107 and fs, ‘(‘l()/-_ Thee Ground Floor,
Recruitment Stamps may be pasied on the top right hand corner of the application form or } Caleutta- 700001
in the space earmarked for the purpose. . . ,
These Recruitment Stamps must be got cancelled from the Gonnor Cletk of any Post yr e oigmE o RECRUITMENT .
Office of issue with the date ztamps of his office in such a manne that the impression of the A WRITYEN EXAMINATION ;
cancellation stanps partially overflows on the Application Form igsol, faking care 21 the Wiilten Examination witl be conducted on 12.11.2000
same lime that the impression is clear and distinct to facilitate the idenliiicahoq of date i\l\t! This test will congist of two naners as under - '
post oflice of issue at any subsequent stage. After getting the "Hm;milmr?nl Fee Stamps o e - . o o
cancelled from the Post Office, the candidate may submit their :\g)plx(::mun:? 1o the con- Paper ! Subicets - Marks Time allowed
cerned Regional Office of the Commission in the usuat manner afler campleting other for- P ’
malities. A . (Chjcetive type General Intelligence 50 2 hours
Fea can alsobe paid through Indian Pastal Orders payable o “Stall Selection Comumi consisling of 200 General Awareness 50 (10.30AM,
at the post office as indicated in column 4 of the Table given kelow para 16 ! - auastions) Hieneral English and 100 to 12.30 PM,) '
mmma’"?\mﬁ@ﬂﬁwrand should he vaiid {or atleast six months : Camprehension
1.P.Os sholld not have beefi purchased prior to the date of publication of this ndvemse‘; Papert
i i i i S s in bleck
mer?ll. 'Can:i::ates sh';)_ugi v'v)r;lceelhelr name and address on the Indian Postal Otders in i {Conventions] Mathematics 200 2 hours
capilals, at the specified space. ‘ \ Ny
Note ! : Fea ance paid will nol bo refunded under any cilcumstanees Yl’"r Ffl‘f?"' ‘|l'|l Er. . ) (2.00 PM)
Note Il : Fee paid by cash or Bank Dralt/Cheque or Pay Order will not be aceepted a‘nd'l!w: ‘l"‘;ﬂ tan wi conomics 200 to
lication of such candid are liable fo be rejected at the discretion of the Commission.  be ‘fcl cn or o 4.00 PM.)
16. Centre of examination and address to which application chould be aent - r'x!)!lrcl 3'{1‘Wl1 Statictics 200
A candidate must select only one of the Centres mentioned in Colutin 2 of the Table brslmf/ against this - v )
fot the written examination. No change in Centre shall be allowed. A candidate MUstsubmit — paper of degree {The candidates will be .

his application only to the addross mentioned in Colurnn 3 against the Centre selected bY  level standard) required to answer question : N .
him/her.

- onany one of the subjects).

Note I : No change of contre ol examination will bo alowed inder any circumstances.  Note : Paper Il (conventional paper) will be evaluated in ro

spect of only those candidates
Hence, the candidates should select the centre for examination carelully and indicate the  who quality in Paper-l (Objective type paj

per) at the standard which may be decided by the

same correctly in their applications. CBD'I::"';'fVSi'CO‘I': atils discretion. 100 Marks ¢
Note it : The Commission reserve the right to cance} any eantre and ask the (?le\t!ld[\l'(?S ‘D' C: Total Marks for Recruitment 500 Marks
that centre to appear from another centre. C°m""ss'§" also :015:‘:'0‘:? the sight to divert Crly those candidates who seedre in the Written Examination the minimum qualitying marks,
candidalgs of any centre to some other centre fo l.ake l‘ (;'gxam ; ';", Commir sion as indi- 39 May Le fixed by the Commission in their discretion, will be eligible to appear at the .
The applications should be addressed to the Regional Offices of the TR interview. The Intesview will be held at the Commission's Regional Offices. 8
cated in the lable below :- Scheduled Caste/Schaduled Tribe candidates called for Interview will be paid TA. as per
TABLE Goypnnncn! Orders. However, no TA. ig payable to any candidate for appearing at the
. Writien Exansination, Canvassing in any form will disqualify the candidate,
Sl Centre Address to which Post Oftices i ffyllnl.n."r,' for flm pust of h‘w *stigators i{\ thn.NSSO (FOD) for the subjnct 9! Statistics,
No. npplications should at which [POg I‘mh: vh! -v(‘;l l-rlfly l_)m!nlmlu)n;. Dmomm.l, !’olson Normal, fzxponentlal. _ .
b sent sheuld be made Cempitation, Clagsitisation, tabulation of statistical data, Graphical Ppresentation of data,
payable Maasures of cental tendency, ineasures of dispersion,measures of association and contin- .
gnncy, scalter *m, cotrelation coetlicient, rank correlation coefficient and linear fegres- :
1. New Delhi Post Bag No. 8, R.D (NR) Lodi Road sion analysis (for twn of moie variables) excluding partial correlation coefficients, )
Stafl Sefection Commission Fost Office Concept of Population, random sample, parameters, statistics, sampling distribution of X,
Lodi Road, Post Office New Delhi t pj@pq:hes of esllmglors :'md estimation of cor}hdence !r?telvals.
New Dethi.110003 F lm(‘:‘xplns 9! sampling, snnplg random sampling, stratified sampling, systematic sampling,
' ! ele. Sanpling and Noy Ampling errors, type-! and type-Hl errors,
2. Chennai Hegionat Director (SN) ) Anna Toad . Concepts of Hypothasis-Mull and alternate, Testing of hypothesis for large samples as well
Staff Selection Cormmission tHead Post Office as snall samples incuding Chi-square tests (Z, 1, F, x2 lests). .
EVK Sampath Building Chennai tnidex Numhers, Time seripn analysis-components of variation and their estimation. e el
. 2nd Floor, College Road " | .
. Chennai-600006 re:
L Guwahali » Regional Drector (NER)  HeadPost ., . - - : . Fg&'ﬂggﬂgs i
Staft §§lecl:«vn Commission o L 1 GENERAL ECOMONIGS ¢ -
Aukmini Nagar, . ! Demand and Supply Anatysis, including Laws and Interaction of Demand and Supply.
RO, Assam Sachivataya - o 2. Production l'unetion and Laws of Returns. .
Guwaliati-781006 o 3. Commodity Prcing-Characteristics of various Market Forms and Price Determination
4,  Mumbai Regional Director {WR) GP under such Liaket Fonns.,
' " Stalf Selection Commission Mumbai 4. Theory of Factor Pricing-1ont, Wagn, tvterest and profit.
Atmy & Navy Duilding G Theory of Enployment Clagsicat and Neo-classical Approach, N
2nd Floor, M.G. Road, G Keyriesian Theory of Emp!oyvnenl-Principle of Effective Demand, Mee_mlng‘and Impor-
{Opp. dahangir Ant Gallery) - anee of [y n, ﬁclnho.n between Savlng and Investment, Muitiplier Effect and the
Kalaghotta . process of Income Generation, Post Keynesian Development. )
Munibai-400001 Continued |
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7. Natwre and Functions of Money. Value of Money, Fluttuations in the value of Monuy-
Inflation and Deflation. Monetary Palicy, Index Nuntber.

8. Inleinational Trado-Fiee Trade and Profection, Themtles of iteinatioial Trade

9. Foreign Exchange-Detemiination of the ralte of Exchange-Puichasing power Piily
Theory and Batance of Payment Theory. . *

10. Public Finance-Nature,Scope and Imporlafnce of Public Finance

1. i ing, Classification and Principles of Taxation, Incidence of Taxation.

12. Deficit Financing

13. Fiscal Policy.

B. INDIAN ECONOMICS AND GENERAL STATISTICS

Statistica! Investigation-Meaning and Planning of investigation.

Collection of data and editing of data.

Types of sampling

Schedule and questionnaire.

Presentation of data-classification, tabulation, etc,

. Measures of Central Tendency. :

. National Income and Accounting-Estimation of National Income, Trends in National
Income, Structurat changes in the Indian Economy as seen in National Income Data.

NOO AWM -

8. Agricuttural sector-Agricultural Oevelopment during Plan Period, Rural Credit, Agricul- .
tural Price Policy, Rural Development Co-operation and Panchayati Raj.

9. industriat Policy and Industriat Development. .

10. P of E ic Develop Indian Planning-objectives. Technigues and its
evolution, Five Year Plans and Role of National Development Councll.

11. Profile of Human Resources-Population and Economic Devclopmeht, Demographic

Profile of India, Nature of Population Problem-Povetty, Inequality, Unemployment Prob-
_ fem, Labour Problem, Poputation Control and Govétnment Policy.
12. New Econarmic Policy and Wellare Schemes
13. Indian Public Finance-Indian Revenue, Foreign Ad.
14, Indian Banking and Currency system. K

SYLLABUS IN MATHEMATICS
FOR THE RECRUITMENT OF INVESTIGATORS IN NSSO (FOD)
Algebra : Algebra of sets, refations and functions, fnverse a luncliqn, equivalence relation.
The system of complex numbers, De Moivere's Theorem and its simple applications. Rela-
tion botwaon raots and coclficiants of a polynomiat equation - Evafuation of symmelic
function of roots of cubic and biquadratic equation,

Algebra of Matrices : Determinants, Simple properties of determinant’s, Multiplication of
determinants of orders two and three. Singular and non-singular matrices. Inverse of a
matrix, Bank of a matrix and application of matrices fo the solution of linear equations (in
three unknowns). '

Convergence of sequences, and series, lests of convergence of series with positive terms)
Ratio, Root and Gauss tests.

Analytic Geometry : Straight lines, Circles, system of circles, parabota, cllipse and hyper-
bola in standard form and their y properties. Cl ion of curves sccond de-
gree. )

Differential Equation : First order ditferential equation. Selution of Second and higher
order linear differential equations with constant coefficients and simpie applliymlions.

Differential and integral Calcutus : Limit, continuity and diflerentiability of functions, suc-
cessive diff iation, derivatives of dard functions, Rolic's and Mean-value Theo+
rems, Maclaurins and Taylor's ‘series (without proof) and their applications, maxini and
minima of functions of one and two varables. Tangotts and notmats, cinvatine, Prirtiat
dillerentiation, Euler's theotem for homogencous funttion, tracing of cutves.

Standmd methods of integration, Riemann's definition of definite inteaial, landamental then-
rem of integral calculus, quadrature, rectification, volumes and sutace aren of solid:s «of
revolution,

Statistics : Frequency distributions, Measures of cential lendency, measuies of disper-
sion, Skewness and kurtesis. Random variables and distribution function, Discrete distibu-

tions. Binomial and Poisson distribution. Continuoys disiibutions. Rectangular, Honnal and

exponential distributions. Principles of atleast squares. conetalion and ey
dom sampling, random nunibers Sampling of attiibutes. [ arar Suapte
propottion. lests of significance. based on ), I and Chi square dhe titbnition:,

ion. Aan:
tor mean and

18. SELECTION OF CANDIDATES : Altes the Examination, the Commigsion vaill din
AltIndia Merit Liats for the posts of Investigator in the Nahonz ESampte Survey Orepns
(Field Operations Division) as disclosed by (he aggregate maks obtamed 1y he camti
dales in the Examination and, in that order, as many candidates as ar fodnd I’:y the Comne-
mission to be qualified in the Examination shall be recommended for appointiment upto the
number of unreserved vacancies.

Mo

Provided that SC, ST and OBC candidates who avy selected on then oven st without
relaxed standards alongwith candidates befonging to other canvnurdies, vill net he
justed against the reserved shate of vacancies, The reserved vicoresies will be ket up
separately trom amongst the cigible SCs, STs and OBCs which vail thus comgmss S0, ST
and OBC candida_tes who ase lower in et than the fast genwial candidate onmed (e of

unresarved category but otherwisé found suitable for appointinent even:by relaxed atan™
dard. g e T ’ :

1
Provided that the candidates batonging to the P11 {OH and Deaf only) calegory o £x
Servicemen, to the extent the number of vacancies tesetvad for them, cannot be ifled up
an the hasis of General Standards. be recommended at relazer! standards to makie up for
the deficiency in the reserved quota subject to filness of such candidates for sefechion,
irrespective of their ranks in the order of merit.

Howaover, an Ex-Serviceman or Physically Handicapped categoty sandidate who gquafitivs
an the basis of relaxed standards, viz., age fimit, exp_evience in qualifications, permitted

* Note-1 : Applications submitied on a format which are not exaclly the same as'publlshed in

e
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Aainst the resesved of unreserved posts and such exemption cannotbe \ermed_ as relaxed
standards in reaard to age. . .

1his Gommission shalthave the discrelion to fix differant minimum qualilying marks compo-
nenl-wise in Paper-1 and 1 for ditferent calegories, i.e., General, SC, ST, ExS, OBC, etc.

s in the examination canlers no right of appointment unless goveinment are satis-
fied after such’enguiry as may be considered necessary that the candidate is suitable in all
1espects for appointment to the service/post.

19. HOW TO APPLY : Applications must be submitted in the Form pubtished in the Em-
ployment Mews/Rozgar Samachar dated 8.7.2000, The applications may be typed out in
double space or written in hand neatly, but format should be the same as published vide
Appendix-1. X "

\his advertisement, are fiable to be rejected summarily.

“Note-H : The envelope containing the application must be superscribed in bold letters as

“Application for Recruitment of Investigators, 2000, The name of the Centre opted should
be written in capital letters on left hand side corner of the envelope.

20. DOCUMENTS TO BE ATTACHED W|ITN THE APPLICATION :-

i) LP.Os/Cenlral fecruitment Fee Stamps affixed and clearly cancelled on the application
orm. .

ii) One recent passport size photograph which has to be pasted on the application form.

iii) One sell-addiessed post card duly affixed with Rs. 2/- postage stamp. The Candidate

must indicate (he name of the post i.e. Investigators Examination, 2000 on the post card.
w) Two self-addressed envelopes of 12cm x 25 cm size. One of these should be affixed with
postage stamps worth Rs. 6/, .

v) Two slips indicating name and postal address.

vi) Candidates in Govt. service are to aftach an undertaking that they have informed in
vaiting their Head of Office/Department that they have applied for the examination.

‘Note :

(1) Candidates should note that only the Date of Binh as recorded in the Matrlculation/
Secondary Examination Certificate or an equivalent certificate on the date of submission of
application, will be accepted by the C and no subsequent requesl for its change
will be consideted or granted.

(2) 1f the above documents are not submitted alongwith the application, the same will be
1cjécted summarily or at any stage of the recruitment process and no reque # for revival will
be consideted. ~t

(3) Incomplete or unsigned applicalions or-(sp-, i or tate ap-

without photograp
plications will be rejected summarily. : .
(4) Those candidate who are calied for the interview will have to bring with them at the time
of interview alt their Criginal certificates alongwith legible attested copy of each certificate .
asiegands  cammunity status i.e, SC/ST/OBC etc., age, ions in age, ional -
aualilications  ete, in the prescribed proforma, wherever given.

21. CLOGING DATE ;. ©

Conpteted application lorms should be sent to the concerned Regional Office of the Com-

missin atest by 4.8.2000 (before 5.00 P.M.}(17.8.2000in the case of candidates, residing
in Assam, Meghataya, Arnachal Pradesh, Mizoram, Manipur, Nagaland, Tripura, Sikkim,

Jammy & Kastury, Lahanl & Spili District and Pangi Sub-Division of Chainba District of -
Himachal Pradesh, Andaman and Nicobar islands, Lakshadweep and for candidates resid-

ing aheaad), Applications received after the specified time of closing date will not be

entertained under any cir ces. The isslon will not be responsible for

postal delav .

22 AL let den i Cowenmnient service vhiether fina Pennanent or in 1ompm5ry capacily
ot yretichiosgad amgloyees, other than casuat duty or daily rated employee, or those serv-
ey ot puithe entarprises, will be required to submit an undertaking that théy have in-

funied i it then §lead of Olfica/Depatment that they have applied for the examina-
ton. : ‘

Candidates should note that in case a communication is received from their e;ﬁployel by
the Commission withholding permission to the candidates applying for appearing at the
sxanmination, thi applications shall e rejected/candidature shalt be cancelled.”

Hote : The Depantmentad candidates may send their applicaliéns directly to méQCommIs-
sien aften intamating fo theit Head of Office!dapartment and need not send another copy.e
teavgh propes Cuonet However, in case they decide to send application through'proper

e, oy st ensuse that the ,_1pp_|'5(_:alﬁio_nvcomblclé in all respects should reach Staff
sction Goimtission by Ihe closing date. Applications shall be rejected if received late *
andior not completr in all iespects as provided in rules.

. B

23, ADMISSION TO THE EXAMINATION : Belore submilting his application, the candidate
must caretully rad the elygbility conditions for the examination and salisty himsell that he
fitfills atf the ohability conditions. The Commission do not undertake any scrutiny of the
applications before the wiitten examination and all applicants except whose applications
ane stmmanily sejecled nie altowed to appear at the examination on purely provisional basis
subject to then eligibility being verified after the examination. Accordingly, merety because

~ HiX : ™ SOITES ) 1 il 2 A, Y
aumber of chanezs In witten examinatian, extended zonc of co leration 15ty he A candidaie hos beon altvwed to appear at the on will not be i asa
counted against resarved vacancics and not againgt genelal vaganciey. inso ki as cases ‘_I'““”'”U! tis hewag ehepble for the examination. -
of Ex-Servicemen are concerned, deduction lrpm the age of Ex-Servicernan is permissible Contintied
-~ i
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IN THE CENTRAL ADMINISTRATIVE TRIB
GUWAHATI

OANO. 310/2000

hri P. Das and others

... Applicants

Union of India and others

... Respondents

THE MATTER OF:

Written Statement submitted by the Réspondents No. 1,2, 3,4 and 5.

WRITTEN STATEMENT:

|8

The humble respondents beg to submit their written statement as follows:

That a copy of the Original Application No. 310/2000 (in short application) has been
served in the respondents and after going through the same the contents thercof are
understood by then.

That the statements made in the said application which arc not specifically admitted
are hereby denied by the respondents.

That the interest of the respondents being common as raised in the application a
common written statement has been filed by all the respondents. |
That before traversing the various paragraphs in the application, the respondents beg
to place bi‘i‘oré the Honourabie Tribunal the following few extracts from the terms of

contract of Appointment
pp

(A) The applicants were appointed purely on contiact basis following due

srocedures like advertiseinent in newspapers, conducting written tests,
3 <

interview . etc. for a period of one year or till regular candidates from

Qo

SSC/8urplus Cell are available, whichever is earlier. The applicants Nos. 1,2
and 3 were re- aj.;poizilcd on their being signing a fresh contract with this
Organisation under the same terms and conditions , which clearly stated that
the appointments were for a period of one year or till regular candidates

from SSC/Surplus Cell became available, whichever is carlier.

iU WA AT YT et f
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(B) The terms of contract of appointment right from the advertisement till
signing of the contract between the applicants and' this Organisation at the
time of their joining the services clearly spelt out that the services rendered
by the selected candidates on contract basis will not entitle the candidates to
any claim or bestow any benefits whatsoever including the claim for any
casual, Ad hoc, Temporary or regular service in the Organisation.

) The appointee will be treated as belonging to group ‘C’ staff in receipt of
pay below Rs. 4100/~ per month for the purpose of grant of mileage
allowance and daily allowance.

(D) The appointment may be terminated at any time by five working days’
notice given by either side viz., the appointee or the appointing authority
without assigning any reason. The appointing authority, however, reserves
the right of terminating the services of the appointee forthwith or before the
expiry of the stipulated period of notice by making payment to him/her of
sum equivalent to the salary for the period of notice or the un-expired
portion thereof. |

- (E) Morcover, it was also clearly stipulated in the terms of contract that the

services of the selected candidates will stand automatically ‘terminated at the

expiry of the agreed contractual period.

Copies of the said advertisement and office memorandums
for offer of appointments, wherein various terms and conditions of the
contract of appointmen.t are clearly stipulated, are enclosed herewith as
Annexes A, B1, B2, B3 and B4.

5. That with regard to para 1 of the application the respondent beg to state that since
the applicants were appointed under the terms and conditions of the contract as
stipulated in the above paras, their services had been terminated on the expiry of
the respective contractual period.

6. Those with regard to paras 2, 3 4(a), 4(b), 4(c), 4(d) and 4(e) the respondcnts beg

to offer no comments.
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f 7. That with regard to paras 4(f) and 4(g) the respondents beg to state that as in para

5 above the services of the applicants had been terminated on expiry of the

contractual period.

. That with regard to para 4(h) the respondents beg to state that the notice for

Recruitment of Investigators in Pay-scale of Rs. 5000-8000 for the NSSO(FOD)_,
New Delhi and its Zonal and regional Offices was notified by SSC in the 8-14
July, 2000 issue of the Employment News on the basis of letter No. A-
32016/25/2000- Estt. II dated 13/09/2000 ( Copy allxlexchz&g;i;lgc? from the
National Sample Survey Organisation ( Field Operations Division), whereby an
aggregate of 161 vacancies in the grade of Investigators were intimated to the
Staff Selection Commission . This requisition was to fill up these 161 posts of
Investigators on regular basis which the NSSO filled up on contract basis to
facilitate smooth running of the field work, pending availability of qualified
candidates from the SSC or Surplus Cell to fill the same on regular basis. This
has been explicitly stipulated in the offers of appointments issued to the
candidates by appointing authority, viz. Dy. Director., NSSO(FOD), Guwahati for

their appointment to the post of Investigators on contract basis for a period of once

year or till SSC/ Surplus Cell makes persons available for regular appointment. It

is also to be submitted that the termination of the services of the applicants 1S
purely on expiry of the contractual périod as per terms and conditions of the
contract of appointment and it has no relation with the advertisement for the
recruitment to the post of Investigators in National Sample Survey Organisation(
Field Operations Division)

That with regard to para 5(a) the respondents beg to state that although due
procedure was followed for such appointment, the applicants agreed and signed
the contract of Appointment voluntarily before joining the service. As such it is
not unlawful to terminate the services of the applicants at the expiry ‘of the

contractual period.
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10. That with regard to para 5(b) of the application the respondents beg to state that

/

11.

since the appointments were for a short period, performance appraisal as done for
regular employees was not required and the services were terminated at the expiry
of the contractual period. Considering the requirement in the Organisation again,
applicants 1 to 3 were re-appointed on their being signing a fresh contract and
their services were terminated on the expiry of the contractual period as per terms
of the contract of Appointment.

That with regard to para 5(c) of the application the respondents beg to state that
there was not any type of assurance of job security given to any of the Ex-contract
Investigators as per the terms and conditions of*the contract of Appointments as
stated above. It has been made amply clear to the offers of appointment.issued to
the apﬁ)icants that the appointment on contract basis would not entail any further
appointment under the Government. It is also to state that the eligibility
conditions, including the age-limits, have been included in the Notice for
Recruitment of Investigators, 2000 as per the provisions of the Recruitment Rules

for this posts, notified in the Gazette of India on 19" Feb. 1998.

. That with regard to para 5(d) the respondents beg to state that in response to the

Advertisements published in the Newspaper/Employment News they offered to

. work on contract basis and now their claim to confirm on service is not tenable.

Further, it was made very clear in the offer of appointment that the services
rendered by them on contract basis will not, by itself, entitle them to any claim or
bestow on them any right | interest or benefit whatsoever, including the claims for
any casual, ad hoc or temporary or regular scrvice in Government. Legal

arguments will be made at the time of hearing.

. That with regard to para 5(e) and 5(f) the respondents beg to state that the

appointments are subject to the terms and conditions contained in the contract of
Appointments signed between the two partics and the respondents have not
violated any terms and conditions as laid down in the Contract. As such there 1S
no violation of the Law of Natural Justice and any type of Articles of the

Constitution in implementing the contract.
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15.

16.

17.

18.

()

That with regard to para 6 of the application, the respondents beg to state that the
quoted Rule 23 of CCS (CCA), 1965 is not applicable to the applicants as they
were appointed on purely contractual basis for a specific and limited period. As
such they are not covered under these rules which are meant for temporafy/regular
cmployces. -

That with regard to para 7 of the application the respondents beg to offer no
comments.

That with regard to para 8 of the application the respondents beg to state that the
applicants arc not entitled to any relief or relieves whatsoever as prayed for and
the interim order dated 28/09/2000 is liable to be vacated.

That with regard to para 9 of the application the respondents beg to state that the
date of Examination for the Investigators’ Examination, 2000 has been fixed as
12" November, 2000 well in advance, and has been so notified in the Notice
published in the Employment News (8-14 July, 2000). Examination has been
conducted by the SSC.

That in view of the facts and circumstances of the case, the application is liable to

be dismissed with cost.

In the premises, it is, therefore, prayed that Your Lordship would be
pleased to hear the parties, peruse the records and after having heard the
parties and perusing the records, would further be pleased to dismiss the
application and vacate the interim order dated 12/10/2000 and/or pass such

order or orders that Your Lordship may dim fit and proper.
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VERIFICATION

I, D1 K.M. Singh, presently working as Assistant Director, National Sample
Survey Organisation (Field Operations Division), Ministry of Statistics and Programme
Implementation, 3" Floor, C-Block, Housefed Complex, Basistha Road Beltola, Dispur,
Guwahati-781006, being authorised and competent to sign this veriftcation, do hereby
solemnly affirm and declare that the statements made in paragraphs 2 and 3 are true to the
best of my knowledge and belief and those made in paragraphs 1, 4, 5, 7 to 11 and 13
being matter of records, are true to my information derived therefrom and the rest are my
humble submission before this Hon’ble Tribunal.

And 1 sign this verification on this -0~ th day of __M 2001 at

Guwabhati.

IN

el

DEPONENT
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Aaws 22 -28 August 1998

Appications i the jroforma given bolow .ave invited for tectuitmont to 223 posts ol kmsl!gulots on a fixed
consolidated szlary of Rs. 6000/~ per month, tn National Sample Suivey Organisation (Fleld Oparations Division),
Department of Statistica, Ministry of Planning & Programme imptementation, afl ovar the cotmbry, on contract bnsls
for & poviod of one yoor ot 1l roguiar candidates iom SSC/Sutplus Cell are avallabia, whilchovor |s ozvller, The ho.
of vacanices mentioned is Rabie to change, The setvices rendeted by the seloctod candidatos on contiaet basls™wil
nol eritite the candidates to any claim or bosbw any benafits whatsoover Including the claim for any casual, Adhoc;
Tempoxary, of feguiar secvice In the org: The ap of as § on contract basls
in fild Oporation Division is elso subject to the declsion o| Hon'ble CAT New Dehlin caso ﬁled by Shit Ajay Saxena,
Investigator and othet CAT/Court casas. The last dato fof tecelpt of applications - (1) for Grndidates fiom States othet
tan north-East i3 11th , 3990 - (1) for Candid trom Noith-East State Inchwdng Lahawi and Spib
distrkts of Pangl Sub-diviston of Chumba dishicts of Hlmuchal Pradosh, AAN Istands o Lakahachwoop ond for
candidates residing adroad ls 250 , 1998, A pleted in dft raspects may be submitied at the
“following avFoss.-

Post bex Mo. 3919 . Andrews Ganj, New Defhl-110049

1, Age IImith) General - 20 to 28 Yrs; i} SC/ST - 20 lo A3 yrs; ) OBC - 20 to 3ivis:. rv) Ex-Servicomen - They
wilt bo aflowod to doduct Military service (tom the actual ago and such resullant nge should not axcood prescribed
oge fimit by mora than 3 years, v) Widows/Oivotced/Judiclally soparated women : who are not tomattlad :- Upto tha
g0 of 35 Yis. (unto 40 Yes for SC/ST)
2.Eesentia! q. mllilcnl!on Bacholor's Dogr oo with Maths or Statistics of Economica as o subject hom a tecognised
Univor sity,

Mota : 1) Cantfda‘os who have yet to appoa- In tha fnal yaar of tho graduation examination of those, whose rasult
have been withheid or fot doclared, aro not eligible,
2) Candidotes hav.ing Honouts Degroe
a subsidfiuy subjuct,

Deslrable; 1)/biiy to tond, writo and spoak stato languagea. (2)knowloago of other regonal languagos.
(3)Capablily to trdorinke.stenuous outdoor work. (4) Knowledge ot Computer

4) Knowledgn of Computor

3. Feo Paynble and mode of payment:

For Candidates belonging to Genetnd catagory and OBC - Rs. 200/- No lee Is payable lor SC/ST canttdates.
The candidates shoutd pay the fan by Bank dralt on any schedulod bank dawsin hevour of Pay & Accounts Officer
Oapariment of Statistics, Now Deil. Tho demand ckaft should be ¢rosaad “AAC e only” el vk Icr a Toast &
months hom tho dalo of purchnse, The Bank Draft should not have bnon purchasnd piiot to the date of putdication
of this advertisemant, The cancidato shoutd write his _rgr_n_e_ggmgmmwk of tho Bank Dialt,

Note - Fo anco pald will not b dad undor pny ci

&, Setection: Selection will ba on the basts of wilttan common tast lotlawed by an Intarvi of the cmuﬁdﬂiﬂs who
@10 shortisted In ocder of maril in relation to the number of los. Maro ission of ioh form and
huififling eligibllity concitions givosno tight o any person for tos ion, Sole will be
atrangod in order of merlt sopredtaly for oach Stato,

§ Tho dato fix wrltton test will be notifiad ta nm cnmﬁmms alongwith admit card

6. D to be attached with 1)

] Two Coplos of tacent passport size photographs (ona pasted at the space provided In tho application form).
2) Document in favout of clalm of SC/STOBC/EXSM, ate.

3) Altested copias of cortificatas In suppoit of age and qualifications.

4) AC Payee Bank Diaft for Ris, 200/ (whoro applicable).

Note :a) Oniy attosted coples of cortificates are roquhed to ba sent. The Originat Corlificnios Must Not be sont with
tho npplication < —_—

b) Onty one

amaln subject and not as

shoud be submil by ono
¢} \Whita applying a candkdate can opt for congidared fof a maximum of tuee StatasAUTs, Harshe should give
£ Nisher pratetences In ordot of priority, Tho cnndimmmmmmm he State/UTs fos which
hefshe is applyina. .
7) Job requiremonts;
Floki work b conduct Enteprsa Service Sutvay nndcom-c\ othor data through lugo scala sansle survary ivolving
Itonsive and axtenzive towning, both In rurnd and uihan nroas. Tho solacted condiditng wilt b sniquitad ta conilnlo
3 {throo} samplos tn & month and foliow Instuction with utmost cwa rogarding samplo das! fon, concopt, dafimtons
and ptocedutes, a3 lnkd down in the Instuctions, to field $atafl, Vol | for Entmpisn Sutvety; Service Secter. 1977
6. Tho selocted candidates will also bo roquited to fofiov tha guidallnes proviind by histiar supmvitoty officars
The soloctod candidatas ore requitad o il the abova normafnstuctions for cutuut i triina of quAtty and ety
of the work nssigued to himvhor ond if the solocted candidate Is nat able to tultil the prescribad noims, hismer
servicos will bo tosminated after giving ono monma nolica.

6. Scheme of Ex gminat] 1) Wiition Exami 100 Miuks

Past A - Gonornd Ay Genoral Intell & ,Genaral English

Part B - Matt i { of only ono subjoct to be nnswated)
11} Interview 10 Marks

Only those eandidates who secure, in the wiltten axaminalion, the mlidmum marks as miay b fied by the NSS
{FOD) In It's discrotion for each Stata will be oligibla to nppoat at the Intorview

9. Detallc of Stale-wiite Vacencion :

Code Nams of State sC 8T ooc . un Tolat

Mo, . 3

01, Himacha! Pracdosh 2 - 1 5 ]

02 Faryana - - - - 3 3

o3 Prmjab 4 - a 10 17

04, o i - - 1 4. 5

05, Ralasthan - - - 1 4 5

05. Biai 1 - 2 8 1"

07. tita- Pradash 1 - 1 3 .5 _

08. Madwa Prodesh 2 4 '.3 e |2‘ . §

9. Wast Bengal 4 1 4 o

10. Sikkkn. - - - 1 1

. Orissa - 1 - 5 6

a2 Assam - - 1 4 $

13, Moghalnyn - 3 - [

14, Anctun Pratiash 1 - 1 5 7

15, Tami Nadu 2 - 3 8 13

18, Karnataka 2 - 4 10 16

17 Hagodand - 2 - 35
4118 Mahaashba 2 3 Q 21 b3

19, Gujvat 1 2 4 9 16

20. J8 X 1 1 a 9 14

21 Poct Olalr - - - 2 2

10. Lls! of possible Exeriination contzes {1Jablé to change depending upon the numbder of appilcation
tocel od for each centre).

Place of Examination Centre

SL No. Place of Exammination centre ! 1 Mo.
o1 Stmia : 2. m&n e
dowrh 23, sl

(:; g‘::‘mk 2. Smnpimw

04 Uxsvana 25, Guwdhal .

¢ 05 Jatandhar 26, Shiflong

08, Dot 2% Qanglok

o7, Jakne 20. Pott Dlak

08, Jornmu 2. Hydoiabod

3 Sthnger . Viayowoada ,
10. Palna . Chonned

", fAanchl 2 Madaa!

12 Muzaltoepur N Coltnbatoro

13. Luknow 34. Rangiore

1¢. Alshabad 35. Hubit

15. Ars 35, Kohima

16, Brvolly arn Autengabod

7. Bhopat 38. Mumbal

18, Gwallor 89, Nogpue

19. Jabatpur 40. Vn(‘hdnla

20. Cadcu'ta 41, ;
21. Makds -

— , ,
) Nauonal%ampiﬁSurvey érgamsatwn : o
’ (Field Operations Division)
)‘ ‘ Department of Statistics, Ministry of Planning & Programme Implementation o
/ RECRUITMENT OF INVESTIGATORS ON CONTRACT BASIS 1998
: NOTICE :

Goner® : -

1) The zelactod c:mdda(os ara tequtred lo sign a “Toerms of Contract of Appohmnr Mon jolning a2 lnmllm n NSSO
('O} co continet basts.

1) Tho =aivicos of S0 solocted § will stand cally tot datthe expiry o the egead contractue! perdod.

)] Tho docision of he-NSSO (FOD) 83 to the elighbility o othorwise of i ¢ dats kx ecission o the s /
Intorvlow shall be fingl,

1) SCi% T candidalos catiod for Intarview will be pald TA as per Govt, ordars, Mowwor. no TA [s pryable 1o« my emddab
for appo-ving for wrltten examination.

v) Cninnasing i any form wil dsquality the candidates,

vi) TheNSSO {FOD) reservos the iight to cancol any centre end drocmo candidates of that ocrm 10 8Pt from another
centre,

vii) No changa of centra of Examination/Intervigw will be aflowod.

vili) NS50 (FOD) wilt not ba rosponsibla tor postal deloys. Appﬂcnuons rocotved aftor ha proseribed timo ol cloting date,
will nc\.m ontertainod under any ckicumstancos.

Amumi NS i Bank Oraft mlmbov :
Nano 4f Bank with Data of Purchasa : -
Prgnch Home @ - c A .
NATIONAL SAMPLE SURVEY ORGANISATION
(FIELD OPERATIONS DIVISION) .
RECRUITMENT OF INVESTIGATOR ON CONTRACT BASIS
APPLICATION FORM
institictions

1. tn o cotuning bolow wiita the requbod nformation In English (CAPITAL LETTERS) or in Hindl. Those candidates who

1l up U opplicaton form tn Hind shoutd wilte thetr name In cohumn 3 and addross In column 11 (b) in Engllah (Cepita! ,

Lettars) also,

2. The in must bo superactibod In bod lotters as ‘APPLICATION FOR necmmwem
OF INVES IIGAIOH ou CONTRACT BASIS' and name of contia oplod should bo wittton in capital latters on Left
hnnd sidé cornet at thn top, .

. AN APPLICATION WILL OF SUMMANILY REJECTED AT ANY STAGE OF THE RECRUITMENT PROCESS FOR
HOT CONIOIANG 10 THE OF FICIAL FORMATAHAVING INCOMPLETE INFORMATION/WRONQ INFORMATION,
MIS-HEPRESENTATION OF FACTSAEFT UNSIGNED SURMITTED WITHOUT FEE WHERE DUE WITHOUT A

* SIGHED PHOTOGRAPH PASTED AT THE APPROPRIATE PLACE/NOT ACCOMPANIED BY ATTESTED CERTIFIED
COPIES OF CEATIFICATES IN SUPPORT OF THEIR CLAIM FOR EDUCATIONAL QUALIFICATION, AGE AND
CATEGONY (RC/S1/EXSONC) )

4, 11 a crwddate has changod hizMor namo o droppodaddad pevt of hl:.meu name oftat Maticulalon/SSCMr.Sec./

S1 Soc, he'she is renuired to submil an altostod copy of Gazette Notificallon to the effact that he/the has changod his/
har name after matiicutation, etc. The changed namo shoutd also hava boen indicated In the Gazela Notification,

5, Canchidate should sign on the photograph and at the bottom of Application Form In the same marner aid In the same

langaage, o

€ Candidto should puthis signatura on the photogreph In such 6 way that half of the signatire Is on the Appfication Form

and the othar hall on the pholograph.

7. Camdidales shoul paste (ol staplo of pin) hismor recent photograph on the application form and keep a copy of Ihe

same photograph for the purpose of pasting on the admission certificats 1o bo recelved by the candidate hofn he
NESOIFOD).

w

1. () Post tor which apgitied kor INVESTIGATOR N
. {b) Contie opted : i N
{Ploate s00 Prva 10 of the nofico Posta ';0" a "O"Ont: A

2 Mol of pyioant :::f?' O' ﬁoursmcn .

At of taa paid o, & Dato of Bank Draft o apurt slze (5x7 cm)
Haino of ok _ _ _Photograph,
3l e of Cantetva — {Plonso sae 81 0o, 7 of

(I Bhch Lot {As 1ncordad in Matiicutation & Graduation Cettificato) the Insuction)

(") InCogheh =

(Irs Mok {nttars} (In Cazo U noma 13 vailten In Tind nlmo)
Sox __ (i tunnia, wiitn- 1)
5. (a) Dnto of Bt (A tn Margculation o
(b} Agr ason01.9.98 (1) Yews.

corlfcnle) 3 CO CITD

Dote  Month  Yoor

G (u) Ara you snaking appainiment againal vacnncles raserved for SC/ST/OBC 1 YES [ Ho

(bY 11 yos, fa Schouinet Casto, wiite-§; for Scheduled Tilbe, wille 2; o1 Othor. Backward Classes, wilte-3 [
7. (i)Y Ao yuut sooking ano rolaxation Yoy No 0 '

("inaza sna pva 1 of thoe Nolen)

{f)ityos, bxdcato sub proa of pare 1 of the Hotico undat which og niss by ywu ;
Nbte : Thoso ex:sorvicoman secking aga relaxation due to note (iv) under paro- 1 must writs the euact nubpuu Ln.mb-
R {iv) undor prvo-t ¢

8 (a) Educational Qualifications : (Degres Exam, Onwards) H

e .

Ho.

Tinme of Gxam, “Univorsity Yoor of Passing MolVElrtve Gubjacts

(M Languagra Kinown @

(i} Vioad | _ (M \iite (i) Spook )

{c) ONim of ~ubirct for £'art ‘8" of tha Papot given in para § of Notice :
Vit onn out of MalhematicsEconomizs/Statistics :
(r« Madematics, wiito-01; ot Economics, wilte-02; for Statistics, wrlte-03) :D
. (o)l othat 4 gnls Mhuta e
(1) 4 thar o 2l

Rosldonce Statu= I~ ']
C'*anship Code : T,
1 a citlzen of IvEn, $Wiitn-1; I o subject of Nopal, Wilte-2; If a subjoct of Bhutan, Wrlla-3
it & Tisatan Slafugno wihe eama ovoi to lnifia bobwe 181 Jan, 1062 with tho Intention of Permanentty setSmin lrdts
Walo-4
1t npotson of leda orighn who hiaa nitgratod hom Prkistan, Burma, S Lanks, East Afcen Counbias of Kenya , Ugonda,
Tha Unitod fleputiic of Tnzania (Forinerly Tanganylka and Zanzibar), Zambia, Malowl, Zako, Ethiopla, Vietnam, Kiwak!
& liag Wilt-5 )
. Plosktontind Addrocs :
{a) In Hireg
{Fot Hind knoviing candidatos)
(M) tn Fnggish |
(in Capd*o! L ottors) {In case writtén In Hind above)
() rEo3s ke Communicaliot
12, FWeUT coda {in (e ordat of priodly) 1
(14ens0 ana patn 9 of Ui 1xlicd 2.
angt Hola 0o (d) uswdes prra 6 of the Molce 3
DECLARATION
{ harely unzlaro hhat afl stataments mads in ihls application afe tus, comploto and corroct to T bott of my  knowledge

and betint | undorstand that in o evont of any Information belng found false o Incorract or non-ofigibilly betng detectod
botya 4 aftes T1v arunination, nry ¢ pp is llabla to be flodteeminated. | heve rxd aubmitted .
olhar apptuntion b Bds Recislmont, | am eworo that i ) the Rulas, my e will ba tojectad by the
HESO(IOD) stminoelly,

1 havo topd the feavisions In tha Holdze af Bds Recnsitmoent f'nmrmy and i horeby unoovw« m abide by tham,

1 furthae dagtyo that § Rl al tha corvitions of nligibiity rog G 000 Bmit, otz 14
adnlssion to tha exeniantion | have enclisod atteatnd coplos of cortficatars In wpport of my cloim for Ecticaticnst
Quall’ zetions, oge, caingoty SCIST/EXSOBE b ago relaxadon.

1 also dnclaro tat | havo hever bean convictod by any Court of Law.

1 alzo undortako to sign the *Tartns of contiact H setacted, for appointment as Invostigator on contagt bats batora joking
iy dutles,

Placo e

Date: lemh.-e of Applicent *
Nmmm.wwmmmmwu:m

Y 06/201 EN 21/

ANNEXURE — A
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National Sample Survey ‘Orcination(FuD)
C-Block,Brd Floor,yPushpa BhawanyND-62.

--—-—m---—u—o--umnmum-—umuu----q- - — s - o - bro
'

SRI PANKAJ DAS

VILL PUB MAZIR GAON |
PO BHATTAPARA DIST KAMR UP
ASSAM

Pin 781017

i

“Subilnterview for tne post of INVESTIGATOR, FOD - NSSO

- Dear Candidates

_Please refer to your written examination held on ZSthF
October 1998. I an glad to inform you that vyour name has’

been shortlisted for the interview for the. aforementioned

- post applied by you. You are requested to come in person:
with all relevant «copies of certificates duly attested-

by a Gazetted Officer to the venue mentioned below $-
on  26/11/98 at 5.30 AM

Venue 3

- National Sample Survey Urgination

(Field Operations Division)

- Prag Tea Building
" GoSeRoady Ganeshguri

Guwahati - 761005

In case you belong to Scheduled Cast or Schadule Tribe

‘Community and therz is a need for you to travel outstation
by train or bus, you will be reimbursed(in cash) 2nd class.
“train fare or ordinary bus fars by the shortest route by:

producing the ticket after the interview is over. If - vou:

.have any queries please contact the undersigned .

Thanking you

Yours Faithfully —

HZZ

Mrs Sarita Puri

Dy Director (Admlnlstratlon)

T T D3ed 37T November

g,

1
¥

4
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. S Government of India NNEX U R
o \ Ministry of Planning & Programme lmplementatlon E
Department of Statistics

“National Sample Survey Organisation SRR
o Field Opcmtiom Division

Rational Bample Servey Omegional Office

{P.0.D.) Govt of Indis  —~——
Gasrceshguii Charall '

]

G.8. Road. Guwandu-'-1nm~—~----- :

[ [T R ———

Dated: QS"‘IQ"?&

OFFICE MEMORANDUM |

Subject :  Offer of a purely temporary appointment on contract basis for the post of
‘ ' Investigator in NSSO (FOD) for a maximum period of one year or till the

SSC/_Surplus Cell makes candidates available for filling the posts_of
Investhator on reg;ulan basis, whichever is earller

F

i
v
B

Consequent upon lus/ hep-selection made by the Selection Board for recruitment
to the post of Investigator, S'l)n/Smt /Kum. ‘Pcmy\'\{ Dos is hereby
offered a purely temporary past of Investigator on con &Lt basis for a maximum period
of one year or till the StafT Selection Commission/ Surplus Cell makes persons available
for filling up the post of Investigator on regular basis, whichever is earlier, in the Office
of the  Reqiesnal 0Llice NSSOFOD), (Lruokeb
ona consolxdhe@salary of RsVE000/- (Rupees six thousand only) per month.

2. The'terms of appointment are as follows:- _
. ~
(1) The appointment is purely on a temporary basis and the appointee would not be
- entitled to get any further benefits in terms of regularisation or consideration of
“further appointment to the post of Investigator or any other post under the
- Government, !
(i)  The appomtee has to perform duties as per present job description prescrxbed for

the post of Investigator in the National Sample Survey Organisation, (Field
Operations Division).

(i)  The appointee is required to follow the instructions with utmost care regarding

sample design, concepts, definitions and procedures issued to him/ her from time
to time. He/ She is also required to follow the guidelines provided by the
.supervisory officers. The appointee is required to fulfil the norms for output in
terms of quality and quantity of the work assigned to him/ her and if the appointee:
engaged is not able to fulfil the prescribed norms, his/ her services will be
terminated after giving one month notice.

~(iv)  The appointec will have to work anywhere in the State/ UT of his/ her posting and
the place of posting is liable for change subsequently. ‘The place of posting could
be different from the place to which he/ she is called upon/ deployed for training
etc. :

g
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(vii)

(viii)

(ix)

(xi)

(xii)

The appointee will be entitled to.casua{l leave at the rate of two days for every™
three months during the contract service. o '

The appointee will be entitled to earned leave/ half pay leave/ encashment of -

. . T i T I « s B A
leave, as admissible " in"terms’ of Department of ‘Personnel’ and _Trammg,c’ ‘

Government- of India)"O.M_ ‘No.12016/3/84-Estt (L) dated 12" April, 1985 ‘ag”
amendéd from tine to time, at the time of termination of the contract. .

The appointee will be treated as belonging to group ‘C’ staff in receipt of pay
below Rs.4100/- per month for the purpose of grant of mileage allowance and
daily allowance, - o ' - '

The appointee will be entitled to any concession in relation to medical attendance

and treatment that may be prescribed by the Government for class of employee
serving in'the same station to which the Government may declare the appointee to _

correspond in status or conditions of service,

The appointee is entitled to Iind Class rail (Second sleeper) fare or ordinary bus i

fare for the journey undertaken by him/ her, in connection with performance of
his/ her official duties outside his/ her headquarters.

The appointee if required to work beyond office hourS‘jri exigencies of public *

service will be entitled to the payment of overtime allowance as admissible to

class of employees to which he/ she corresponds in status of condition of service. .
The appointec is governed in the matter of payment of ad-hoc bonus under thé

provisions contained in the Government of India, Ministry of Finance oM.

No.14(1 0)-E(Coord)/88, dated 04.10. 1998.

The appointment may be terminated at ‘any time by five working days notice *

given by either side viz,, the appointee or the appointing authority without
assigning any reasons. The appointing authority, however, reserves the right of

- terminating the services of the appointee forthwith or before the expiry of the
stipulated period of notice by making payment to himy/ her of sum equivalent to -

{xiii)

(xiv)

3.
force fr

4,

the salary for the period of notice or the un-expired portion thereof ' ,
The service rendered by the appointee in the Government on the basis of this
present will not, by itself, entitle him/ her to any claims or bestow on him/ her any

right, interest or benefit whatsoever, including the claims for any casual, ad-hoc

or temporary or regular service in Govey nment. ‘

The services of the appointee shall stand automatically terminated at the expiry of
contractual period. :

- Other conditions of service will be governed by the relevant rules and orders in

om time to time.

~The appointment will be further subject {o:

Production of a certificate of fitness from the Competent Medical Authority viz, ‘

Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in

- the prescribed form enclosed (Annexure ).

-Submission of declaration in the form enclosed (Annexure 1) and in the event of

a candidate having more than one wife living or being married to a person having

ve ey i
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more than one wife living, the appointment will be subject to his being exempted
from the enforcement of the prescribed conditions, in this behalf - -

Taking of an vath of allegiance/ faithfulness to the Constitution of India (or - T

making of a solemn’ affirmation to the effect) in the prescribed form
(Annexure 111). ' , ,

/

(iv)  Production of the original certificates:

e 4 e

o
o~

(a) Certificate of educational and other technical qualifications. D
(b) Certificate of age. -
v coa(e) b ers Ehidtacter certificate in the prescribed form (Annexure IV) one from the . .
et Hend of Educational Enstitution last attended by him/ her duly attested by a '
- Stipendary  First - Class  Executive Magistrate (including a District
‘Magistrate or Sub-Divisional Magistrate) and another similar certificate .
oo o+ -from'Mis/ her present employer, if any. ‘
L .. (d).."- »nCertificate in the prescribed form in support of candidate’s claim to belong
to a SC/ ST/ OBC community issued by appropriate authorities.

0 e ——

I

(e) - Discharge certificates inthe prescribed form from a previous employment, o

if any, ,

5. It may please be stated whether the candidate is serving or is under obligation to i
serve another Central Government Department, State Government Department or a ; o
public undertaking. o . ' ‘ S
T ch o E i

6. If any declaration given or information furnished by the candidate proves to be :

false or if the candidate is found to have willfully suppressed any material/ information,

he/ she will be liable to removal from service and such other action as Government may
deem necessary. ’

7. Shri/Smt./Kum. Qm YA YIS to whom this offer of
appointment is given, is rcquired(jo sign the Terms of Contract (Annexure V) for .
appointment as Investigator before joining duties.

8. This appointment to the post of Investigator on contract basis is also subject to the =~ - |

decisions of the How'ble CAT, New Delhi in the case filed by Shri Ajay Saxena,
Investigator and other CA'T/ Court cases. ' :
, - [

9. If Shri/Smt./Kum. Q_-'-(f?cm_}_"_ oA .S accepts the offer on the above
terms and condition he/ she would Qommunicate his/ her acceptance or otherwise to the
undersigned immediately within 10 days of the receipt of this office Memorandum and
thereafter should appear before the competent medical authority along with the enclosed
letter for medical examination and report for duty along with the Medical Fitness
Certificate  and  other  documents fo, the NSSO (FOD), Zonal office,

NEZ, Gude L:;_Lf . on 30-12-98. If he/ she fails
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to jom h’a duties by the above stlpulated datc the otfer of appointment made to him/ her
will be treated as cancelled forthwnth S ey

10. No travellirig allowance will be allowéd for joining the appointment. |
. . . | ' . A , . ;

f%’aw

Eral i As skaled obeie

(| Assistant Director ‘7{1 Q/LQ\/ |

(Appomtmg Authonty)

- firvw Oxi/Hlranya Bonh
L ] Mvw/nspaiy Birerirr
. | L , WAl q, (R29.) may

- R.8S5.0. (FOD) Arenm
S F%\"nl(cx\t A S mﬂl'ﬂt/()nvt ofhdla

. \illy Pu\j—Mg‘urc Cuwm - : W/Guwaharl

£ l'i)\qcxh‘c\loo«rcq ' : o
DisH, lf aa uP (Assam) S
Pin %(0‘1?@, S

Copy to:

’~ ',

1. . Joint Director, NSSO (F ()D) Zonal Oﬁlce
2. Deputy Director (Admn), NSSO (FOD) Hgrs., New Delhl

¥
i

Assistant Director
(Appointing Authority) .
; . . .
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No. /—\-lQOQ-G/‘Q‘/Q&_'HE?‘/?}?Z——‘ ..

| Government of India , | B

R .)‘ R . Ministry of Planning&Programme Implementation o : S R |
' S .- Department of Statistics . , : . S

. ' - Nationai Sample Survey Organisation ANNEXURE—Q i

, ' Ficld Operations Division SR - }

' IR i e (FO.D.) Govt of India S B | FY

e S it Ganeshguii-Charall - R
P T y ' Y Road. Guwahati—781085

I .
[

-—-—-—-—-..._.

e © Dated:-R3212-9%
. OFFICE MEMORANDUM o
Subject : Offer of 2 QAurely. :t_g”npé)rm“ ’agpointment on contract basis for the post of -
- Investipator in NSSO (FOD foramaximgm veriod of one vear or till the
SSC/_Surplus Cell_makes _candidates .available for filling the posts_of
Investigator on regular basis, whichever is earlier

Consequent upon his/ hg;sclé"c(ion made by the Selection Board for recruitment
o the post of lnvestigator, Shri/Smt./Kum, IDishu [>iscdas s hereby
offered a purely temporary post of Investigator on contract basis for a maximum period
of one year o ti]] the Staff Selection Commission/ Surplus Cell makes persons available ,
for filling up the post of Inve tigator on regular basis, whichever is. earlier, in the Office =~ R B
of the A ai tsnal o Lo NSSO(FOD), Guedahals v R §
On a consolidaigf salary of R§N6000/- (Rupees six thousand only) per month, ' S b

Y

’ "

2. The terms of appointment are ag follows:-

£

(1) The appointment g purely on a-temporary basis and the appointee would not be
- entitled to get any further benefits iy terms of regularisation of consideration of

further appointment (g the post of Investigator or any other post under the
‘ Govemmcnt,

(i)  The appointee has to perform duties ag Per present job description prescribed for

(i)  The ppoiatee is required to follow the instructions with utmost care regarding
sample design, concepts, definitions and procedures issued to himy/ her from time
to time. He/ She is also required to follow the guidelines provided by the '
SUpervisory officers. The appointee is required to fulfi] the norms for output in :
terms of quality and quantity of the work assigned to him/ her and if the appointee
ngaged is not able to fulfil the prescribed norms, his/ her services will be S
terminated after giving one month notice, _ _

(iv)©  The appointee will have 1 work anywhere in the State/ UT of his/ her podting and




) l)
/

(vi)

(vii)

(viid) ¢,

__ ‘terminating the services of the appointee forthwith or before the expiry of the’ + -

s

(xii)

(xiv)

(&) 8L

The appointee will be entltled to casual leave at the rate of two days for every - .

three months during the contract service.

- The appointee will be entitled to eamned leave/ half pay leave/ encashment of

~ leave, as admissible in terms of Department of Personnel and Training, *

Government of India, O.M.  No.12016/3/84-Estt.(L) dated 12" April, 1985 as
amended from time to time, at the time of termination of the contract.
The appointee will be treated as belonging to group ‘C’ staff in receipt of pay

‘below Rs.4100/- per month for the purpose of grant of mileage allowance and

daily allowance.

The appointee will be entitled to any concession in relation to medical attendance
" and treatment that may- be prescribed by the Government for class of employee

serving in the same station to which the Government ‘may declare the appomtee to

correspond in status or conditions of service.’

The appomtee is’ entitled to Hnd Class rail (Second sleeper) fare or ordmary bus er

Y

fare for the journey undertaken by him/ her, in connection with performance of '

his/ her official duties outside his/ her headquarters

The appointee if required to work beyond office hours 'in'exigencies of public .-

service will be entitled to the payment of overtime allowance as admissible to

_class of employees to which he/ she corresponds in status of condition of service.
. The appomtec is governed in the matter of payment of ad-hoc bonus under the
., provisions contained in the Government of India, Ministry of Finance O.M.

No.14(10)-E(Coord)/88, dated 04.10.1998.

grven by either side viz.,, the appointee or the appointing authority without
assigning any reasons. The appointing authority, however, reserves the right of

. The appointment may be terminated at any time by five working days notice -

stipulated peériod of notice by makihg payment to him/ her of sum equivalent to -

the salary for the period of notice or the un-exprred portion thereof.

The service rendered by the appointee in the Government on the basis of this ~

- present will not, by itself, entitle him/ her to any claims or bestow on him/ her any -
right, interest or benefit whatsoever, including the claims for any casual, ad-hoc .-

or temporary or regular service in Government,

The services of the appointee shall stand automatically terminated at the expiry of

contractual period.

3.

* Other conditions of service w1|l be govcmcd by the relevant rules and orders in

force from time to time.

4,

O

(i)

The ‘appointment will be further subject to:

. Production of a certificate of fitness from the Competent Medical Authority viz,

Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in ..

the prescribed form enclosed (Annexure I)

Submission of declaration in the form enclosed (Annexure H) and in the event of
a candidate having more than one wife living or being married to a person having

A i
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, more than one wife living, the appointment will be subject to his being exempted . S '
' / from the enforcement of the prescribed conditions, in this behalf, -

(i)  Taking of an oath of allegiance/ faithfulness to the Constitution of India (or - Sl
- making of ‘a solemn ' affirmation - to the effect) in the prescribed form AL 1§
(Annexure I1}). - ' ' ‘ A
(iv) * Production of the original certificates: ' 

. b

«.(@) .. Certificate of educational and other technical qualiﬁcation\s." . )
- (b)  Certificate of age. - o SRR PR o
P e(e)s9¥ it Gheragter certificate in the prescribed form (Annexure IV) one fromthe ~ - ./

» it sineent. Head of Educational Institution last attended by him/ her duly attested by a .
e oAy« Stipendary First Class Executive Magistrate * (including a District -
- -* a¢ .+ Magistrate or Sub-Divisional Magistrate) and another similar certificate
pef ot w7 from bis/ her present employer, if any, , St
~ v, A}y Certificate in the prescribed form in support of candidate’s claim to belong
B to a SC/ ST/ OBC community issued by appropriate authorifies, - o
- (e) . Discharge certificates in the prescribed form from a previous employment, -
if any. ' : '

5. It may please be stated whether the candidate is serving or is under obligation to

serve another Central Government Department, Statc Government Department or a
public undertaking o '

6. If aﬁy declarétion given or information furnished by the candidate proves to be
false or if the candidate is found to have willfully suppressed any material/ information,

he/ she will be liable to removal from service and such other action as Government may
deem necessary. | '

R I

7. Shri/Smt./Kum.  /ANicha isdas _ to whom this offer of
appointment is given, is required to sign the Terms of Contract (Annexure V) for
appointment as Investigator before joining duties. :

8. This appointment to the post of Investigator on contract basis is also subject to the

decisions of the Hon’ble CAT, New Delhi in the case filed by Shri Ajay Saxena,
Investigator and other CA'T/ Court cases, ' o
o ! t

9. If Shri/Smt./Kum. _,J’,)'\qu J?qg.scqus__ accepts the offer on the above o
terms and condition he/ she would communicate his/ her acceptance or otherwise to the
undersigned immediately within 10 days of the receipt of this office Memorandum and o
thereafter should appear before the competent medical authority along with the enclosed ‘
letter for medical examination and report for duty along with the Medical Fitness
Certificate and ‘other documents ito the NSSO (FOD), Zonal office,.
NE2. Griwedohaly on 30-12-98. If he/ she fails




to jo g’ 1 his duties by the above stlpulated date the oﬁ'er of appomtment made to h1m/ her
will be treated as cancelled forththh L -

10:No travellmg allowance will be allowed f@r Jommg 3 the appomtment A by
(11N .

E'hcl v As sLxl-e_o\ abev : %
LT (‘/\/0\-"‘),

@"S Assistant Director |

T S e - (AppomtmgAuthonty) -
| . | o w Mmlnamy Meewtp D
To - | T gL AR, A (a.a.a.)”m« : o
MBSO, (FOD) Arne 1
Sk l?m:,l,u _lqbasubcss O e aroy gosyGowt. of budia - o
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S
”
Copyto .

L Jomt Dlrector NSSO (FOD) Zonal Ofﬁce
2. Deputy Dxrector (Admn), NSSO (FOD), Hqrs., New Delhx

) " Assistant Dlrector
(Appomtmg Authonty)
;
N
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NO./\*— llO).(\/D-/‘) 8- N GL‘/ 8—5?‘ / ’ ’g 4
: Government of India S T T
) . Ministry of Planning & Programme Implementation = - : 1o
/ Department of Statistics W

Ficld Operations Division

chy S '
. Nadional Sample Survey Organisation AN NEXURE ""‘C_

. Mational Samplo Servey Orgcglonal Office + '+~ i} -
(F.0.D.) Govt. of India ., ==y | SERER B

Gancshguri Charall . — J
G.S. Road. Guwahatl—=T78108sscomsunsonecs :
DB@'-—-ZST'Q.‘y&.. #

OFFICE MEMORANDUM s R
o ‘ : FoA irv, Lo
Subject : ' Offer of a purely temporary appointment on contract basis for the post of
‘ Inv,estigg_or in NSSO (FOD) for a maximum period of one vear or till the
 SSC/_Surplus. Cell_makes candidates available for filling the posts of .-
R ’_' Investigator on regular basis,ﬂhichéver is earlier.

Consequent upon his/ hegselection made by the Selection Board for recruitment - L
to the post of lnvestigator, Sh/rv;mt.lf(um. Debashis Semnquplais hereby | <
offered a purely temporary post of Investigator on contract basis for a(akimum period '
of one year or till the Staff Selection Commission/ Surplus Cell makes betsons available
for filling up the post of Investigator on regular basis, whichever is earlier, in the Office
of the Reaional 0)lice NSSOFOD), Gucdokel SR
on a,consoli&a@i salary of Ry™M5000/- (Rupees six thousand only) per month.

J

’

2. The teﬁns of appointment are as follows:-

(i)  The appointment is purely on a temporary basis and the appointee would not be -

entitled to get any further benefits in terms of regularisation or consideration of
further appointment to the post of Investigator or any other post under the Coood
Government, R ' . Lo )
(i) ~ The appointee has to perform duties as per present job description prescribed for 5

the post of Investigator in the National Sample Survey Organisation, (Field

Operations Division). ' . : I J
(i)  The appointee is required to follow the instructions with utmost care regarding ; \: [
sample design, concepts, definitions and procedures issued to him/ her from time i : ‘\;
to time. He/ She is also required to follow. the guidelines provided by the )
supervisory officers. The appointce is required to fulfil the norms for output in ' 4
terms of quality ard quantity of the work assigned to him/ her and if the appointee = ~

engaged is not able to fulfil the prescribed norms, his/ her services will be
" terminated after giving one month notice. | I

(iv) The appointec will have to work anywhere in the State/ UT of his/ her posting and

' the place of posting is liable for change subscquently. The place of posting could

be different from the place to which he/ she is called upon/ deployed for training
etc. ' : '

3
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(v) ; The appointee will be entitled to casual leave at the rate of two days for every ( %j’j

, - three months during the contract service, . ’ T

(vi)  The appointee will be entitled to earned leave/ half pay leave/ encashment of _ . 1

leave, as admissible in terms of Department of Personnel and Training, - . ’

Government of India, O.M. No.12016/3/84-Estt.(L) dated 12% April, 1985 as
_ " amended from time to time, at the time of termination of the contract.

(vii)  The appointée will be treated as belonging to group ‘C’ staff in receipt of pay

. below Rs.4100/- per month for the purpose of grant of mileage allowance and -
daily allowance. , ' | hr

(vit)) . The appointee will be entitled to any concession in relation to medical attendance G

* and treatment that may be prescribed by the Government for class of employee =~ = % )
serving in the same station to which the Government may declare the appointeeto . N
correspond in status or conditions of service. _ R

(ix)  The appointee is entitled to Iind Class rail (Second sleeper) fare or ordinary bus S
fare for the journey undertaken by him/ her, in connection with performance of f L
his/ her official duties outside his/ her headquarters. ' : £

(k)  The appointee if required to work beyond office hours in exigencies of public -
service will be entitled to 'the payment of overtime allowance as admissible to
class of employees to which he/ she corresponds in status of condition of service. : :

(xi)  The appointee is governed in the matter of payment of ad-hoc bonus under the , 4
provisions contained in the Government of India, Ministry of Finance O.M.
No.14(10)-E(Coord)/88, dated 04.10.1998. :

(xii) The appointment may be terminated at any time by five working days notice
given by either side viz., the appointee or the appointing authority without
assigning any reasons. The appointing authority, however, reserves the right of
terminating the services of the appointee forthwith or before the expiry of the-
stipulated period of notice by making payment to him/ her of sum equivalent to

, - the salary for the period of notice or the un-expired portion thereof, ‘

(xii) The service rendered by the appointee in the Government on the basis of this

_ present will not, by itself, entitle him/ her to any claims or bestow on him/ her any : ,

- right, interest or benefit whatsoever, including the claims for any casual, ad-hoc , '
or temporary or regular service in Government. ‘

(xiv) - The services of the appointee shall stand automatically terminated at the expiry of
' contractual period.

3. Other conditions of service will be governed by the relevant rules and orders in
force from time to time.

4 - The appointment will be further subject to: _ \“

vf(i)‘ - Production of a certificate of fitness from the Competent Medical Authority viz. ' |

Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in
the prescribed form enclosed (Annexure 1). '

(i)  Submission of declaration in the form enclosed (Annexure 1) and in the event of
a candidate having more than one wife living or being married to a person having
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, from the enforcement of the presCribed conditions, in this behalf. -

Taking of an oath of allegiance/ faithfulness to the Constitution of India (or

making of a solemn affirmation to the effect) in the prescribed- form
. ;’ ) . [

(Annexure II1).

to

@iv) . Production of the original certificates:

. (@ i Certificate of educational and other technical qualifications. .
()} - Certificate of age. ' _ _ o : -
VZEO Character certificate in the prescribed form (Annexure IV) one from the .
o N LI +Hepd of Educational Institution last attended by him/ her duly attested bya  *- .
e o+« wooStipendary First Class Executive Magistrate (including a District

. + Magistrate or Sub-Divisional Magistrate) and another similar certificate

» from his/ her present employer, if any. I R A

>

v pegnto @ SC/ ST/ OBC community issued by appropriate authorities.

(e) Discharge certificates in the prescribed form from a previous employment,

if any.

5. It may please be stated whether the candidate is serving or is under obligation to

serve another Central Government Department, State Government Department or a
public undertaking,. '

6. . If any declaration given or information furnished by the candidate proves to be
false or if the candidate is found to have willfully suppressed-any material/ information,

hg/“she will be liable to removal from service and such other action as Government may
deem necessary. ’

7. Shri/Smt./Kum. Debaghis Comaupla  to whom this offer of
appointment is given, is required to sign the Keknis of Contract (Annexure V) for
appointment as Investigator before joining duties. ' ‘

8. This appointment to the post of Investigator on contract basis is also subject to the
decisions of the Hon’ble CAT, New Delhi in the case filed by Shri Ajay Saxena,
Investigator and other CAT/ Court cases. :

9. If S\n'/(Smt./Kum. Debashis Songunla accepts the offer on the above
terms and condition he/ she would communicate Ris/ her acceptance or otherwise to the
undersigned immediately within 10 days of the receipt of this office Memorandum and
thereafter should appear before the competent medical authority along with the enclosed
letter for medical examination and report for duty along with the Medical Fitness
Certificate and other documents to . the NSSO (FOD), Zonal office,

NEZ, Gugohah on 30-12-98. If he/ she fails

- (d) .+ . Certificate in the prescribed forth in support of candidate’s claim to belong

y more than one wife living, the appointment will be subject to his béihg exemptéd 'wd /J

et

».._.,_.._“
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7 to join his llutnes by the above stlpulated date the oﬁ“er of appomtment made to hnm/ her
"’@ _will be treated as cancelled forthwith. C. Fi LRI

\ Yo

10. No tra,vellmg allowance will be allowed for Jommg the appomtmem
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. 1. Joint Dlrector NSSO (FOD) Zonal Ofﬁce .
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J. | ‘ ~ Government of India '
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- | " OFFICE MEMORANDUM  ~ © ' o
© Subject :__Offer of u.purely: feporaLy_appeintment on contragt basis for the pest of
‘ ST o s Investigator in NSSO (FQD) for amaximum period of one year or till the y
L SSC/_Surplus. Cell_makes candidates available” |S![ !j”uu IhS‘ _pos sls q-... 4
Lo Lﬂyuubuwl.,w wwlm ww..wl_&Lsfmummhg X -

o i
t

e Consequcnt upon-his/ her sdulmn made by th Sclu,llon Dourd for recrditment | -

o llxe post of Investigator, Shui/s ’hl /l\\)in Mms LtlQLLL Tawrady ___is hereby . -
otfered.a purely temporary post of Investigator on contract basis for a maxinmyim period
of one year or till the Staff Setection Conunission/ Surplus Cell makes persons available -
fOlfﬂth\U)the postof!nycshBaUM on Fegular basis, \ﬂnchuvurlbcarhcr umthe()ﬂxcu '
“of the 14 fy lé heacke T UNSSOFOD), ”_.i.““_u_u\.ﬂr‘ ) '.
pooong Lonsuhédlt salary of Rs, 0000/ u<upccsS1\lhousand<nﬂy)perrnonu| _%~
02 fhclcnns&qu‘punan;nlulc;mliﬂhnygg \ 1
: 3 : ' S - ;
i, () , 'The appointment is purely on a temporary basis and the appointee would not be {i
. © o+ entitled to get any further benefits in terms of regularisation or consideralion ‘of ,
R * further appointment to the post ,of lnveSUgator or any ottier post under the |
Government, §
i (i) ~The appointee has to perform dutics as per preseit job dcscuptlon prescribed for | :
i o the post of lnvestigator in the National Saniple Survey Cngauwauon (Field - -
Operations Division). L S
(i) “The appointee is requited to follow the instructions with uimost uuuxxgduhng;v .
sample design, coneepts, delinitions and procedures issued to hin her from time !
to time. 1le/ She is also teyuired to_follow the guidelines provided by the '
supervisory officers. ‘The appointee is lcqnuned to {ulfil the norms fof output o
- tenms of qm]nty and quantity of the work assigied to him/ her and if the appointee R
engaged is not able to fulliE the prescribed noems, s/ her seevices wxll be o
' . tenminated alter pivings G month notice, ' i

(iv)  Theappointee will have 1o worll aiy where in the State/ U1 ol lts/ her postiog, d
the place of posting is hable Tor chimpe suby ,u;nunlly The place of posting could

¢ tbedifferent fiom the place to which hef she is called upow/ deployed for training

(iv)(a) elc. The canditicn that thair services would be terminated as

& vhan a a candidate becemes available threugh SSC/Surplus
Cell may be remsvad, uwhan ths offer is mads.
(b) They should repert for training fer a paried ef tue wuaks

N at thair resnactive Regienal Office bafere preceeding te i
I , their place aof pesting. Hance, it is better te prescribe %
’ e e ' B e A eb. e

L o ot i e Y11y J U N ) Sy LY ot e % ossr 1Ltuis



e,

.
N -

[ES I

leave ai the rate of two days. for evety

The appointee will be entitled to casual
‘three months during the conlnet service, L
The appointee will pe entitled to carned leave/ half pay lcave/ encashment of i
leave, us admissible in terms of Department of Personnel and Training, - '
Government of India, O.M. N0.1201613/84~Esu.(L) dated 12" April, 1985 as - B

* amended from time to time, at the time of termination of the contract. ’

The appointe¢ will be treated as belonging Lo Broup «C’ staff in receipt of pay

below Rs.4100/- per month for thu puipose of grant of mileage allowance and ,
daily allowance. S ' _ "

(viiy The appointee will be entitled to any concession in relation to medical attendance
- und treatment that may be prescribed by the Government for class of employee.
serving in the same glation to which the Government may deelare the appointee t0.
. currespond 1n status ot conditions of scrvice. 3 ; e :
(ix) e appointee 18 enttled to Hnd Class rail (Second sleeper) fute or ordinary bus - - L
 fare for the journey andertaken by hiny/ her, in connection with performance of i
his/ her official duties oulside his/ her headquarters. ' -
© () The appointee if required 1o work beyond oftice hours in exigencies of public
L gervice will be entitled 1o the payment of overting ullowi‘mccvuﬁ admissible to
class of employees 0 which hef she conresponds 1 status of condition of service. .
(s The appointee is governed in the matter of payment of ad-hoc bonus under the .
e provis'\ons contained in the Government of Indig, Ministey of Finance oM.
, N0.14(10')¥E(Coord)/88, dated 04.10.1998. : :
(ai) ‘The appointment may be terminated at any fime by five working days notice ‘ |
T given by either side viz., the appointee Of the appointing’ authority wighout - : 1
' gssigning any reasons. The appointing authority, however, reserves the right of .~ |
terminating the services of the appoinl'c'c furthwith or before the expiry of the L |
. stipulated period of notice by making payment to hin/ her of sum equivalent o
the salary for the period of notice ar the un-expired portion thereof.  * |
(xiit) The service rendered by the appuintee in the Government on the basis of this
o present will not, by itael€, entitle him/ her to any claims or bestow on him/ her any
right, interest of Lenelit whatsoever, including the claims for any casual, ad-hoc -
- ©ortemporary ol regnlar service in Government. : a , .
vo(xiv) The services of the appointee shall stand automatically Lerminated at the expiry of
R contractual period. . f ‘

v
.

. R Other conditions of service will be governed by ihe relevant rules and orders 'm‘w
T .%‘orcc rom time {0 time. T _ - : ._
FOE R '
P ‘ y
RO 4. The appointment will be further subject Lo '

' RS

i (x) f.%éodudicm',.of, o certificate of fitness from the Competent Medic‘al,Autho_rity v1z o
#77 " Civil Surgeon, District Medical, Ofticer, Medical Ofﬁccr?=o.f%r.equi.valexitv.‘&gt"u?»}}p;g{- e
the prescribed form enclosed (Anuexure ). : R

e
i)

s HOKF /Subission of declaration in the fortn enclosed (Annexure 1) and in the event ol
‘- 4 candidate hiving mote than one wile v ot bewng, married to w person having



e
sl T

fit g, sawsqﬁ/xu;n wd il ool
W]} appointment is given, is required 1o sign the Yerms of Contract (Annexure V) for

P P 5

".fxom the enforcement of the prescribed conditions, in this behalf. » £+

e

(iit)- lakmg of an oath of allegiance/ ﬁulhfulncss to the (‘onstltutlon of Indm (or

“making of a solemn allnnmtum to the effect) i tht, prescribed  form

(Annexure 1), |

(iv)  Production of the original cettificates:

l

(a) -+ Certificate of cducational and other technical qualifications.

by Cetificate ol ape. :

(¢) o Churacter centiticate in the prLbulde form (Amlexuxc IV) one from the
Head of Educational Tnstitution last attended by him/ her duly attested by a
Stipendary  Pirst Clusy Eixeeutive Magistrute  (including  a District

Magistrate or Sub-Divisional Magistrate) and anothcr sumlar qcrtzﬁcale"""

from his/ her present employer, xfdny

(d)  Certificate in the preseribed form in support of cundidate’s claim to belong -
to a SC/ ST/ OBC community issued by appropriate authorities. -
(e) stchmbc certificates in the presciibed form from a previous employment
’ -~ ifany,

B

v another Central Government Departinent, State Government Departinent or :a
Pt undertabing, :

6. If any declaration given or mhmnalwn lmmahcd by the candidate proves to be
false or.if the candidate is found to have wnlifully suppressed any material/ information,

~he/ she wnll be liable to removal fiom service and such other action as Government may
deem nccessaly

s

to Whom'this oth of

appomtment as lnvestlgalor before joining dums

[ |
i . B T
o - fy :

8.

decisions of the Hon’ble CAT, New Delhi in the case filed by Shri Ajay Saxena,
Investigator and other CA'V/ C mul Cises,

Y. i \hli/%%ll /[\l’lll . I)\" 'U al u"‘““{l

tenns and condition he! she would communicate his/ her acceptance or otherwise to the
undersigned immediately within 10 days of the receipt of this office Memoranduni and
~ thereafter should appear before the competent medical authority along with the enclosed
letter for medical examination and report for duly along with the Medical Fitnéss

Certificate  and  other  documents, to  the NSSO  (FOD), Zonal oflioe,
ZONAL OFRICE, GuMAlaATY

Ae

)

G AL

;. -~ more than one wife living, the appoinu_nént will be subject to his.being exempted
] |

Tty please be stated whether the candidate is serving or is under obligaion to

This appointment 1o the post of Investigator on contract basis is also subject to thc

neeepts the offer on the almw

on }6 If he/ she falls‘ '
e



10 join his duties by the ubove stipulated date, the of¥er of appointment made to him/ her, -

will be ticated as cancelled torthwith,.

10. No uav‘ell’mg allowance will be allowed for joinin

POV

1\

the appo‘mtment.

! o ) /) ;
""i: R ] o - . .
P Loetn Assis&aﬂtﬁliwcwr
o ‘ - ‘ ’(Appomtmg Authonty)
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W

- willingness to sign anothar contract for the
xpiof,pon;rggt Invts. till 31.8,2000. - .

i{:SO\Estt.I,'NSSO(FOD) Guwanrati -

' after expiry of th

'will be at the discretion of the Govt. of India.
' Copy:for infd, & Nsae. to the :-

> 1; All concerned contract Invts.

- Department of Statistics & PuI.
National Sample Survey Orgn. (FoD) |
‘Assam Reglion o
KAk

HOUSEFED COMPLEX
BASISTHA ROAD..

OFFICE ORDER

GUWAHATL =~ 6 .. .. ..

. .Date i~ 28-12-1999'.

" sub s=- Termination order o

f Contract Investigators
Woeof, 29=12~99 ' ‘

I am directed

' to terminate the services of
following contract

‘Investigators w.e.f. 29=12-99 (AN.) |
e contract period and as - per terms of

~.-the contract wade with the Govt. of India.

Sl.NMo. . Name of Contract Invts.

- L. 8/sh. Pankaj Das : Guwahati
2 . " Debashis sengupta =DO =~ '
3 " Bishu Biswas ~Do=

4 " 8. Srivastava - =Do=-
50N " Santosh Sarmah - o Tezpur

.. ‘shri Pemfacy ey | ‘may please submit his -
services

o\
#

However offer of appointment on contract basis

éff;léjgg%xévg.f:

( HIRANYA BORAH )
DEPUTY DIRECTOR

2. Jodint Director (NLZ) N3SO(FOD) Guwahatdi

- 3e Deputy Director, NSSO(FOD) New.Delhd

4o Supdts. Ch.II, IIL, IV Guwahatl/ Tezpur with the
+ instruction to release the contract Invts.
‘working under nis control.

. -.6. Pay Bill section, Guwanhati

7g T.A. Bill Section

(\HrRalNYrampan )
DEPUTY DIRECTOR

immediaﬁely,

R e

. No. 3(66)ASK/Bett.IT/99/ 543 5L .
' Govt. of India A RIRTE<<re. o A
.Ministry of Stazistics,“ [%FqPqE?J¥[J§€EB

,,,,,,,

Place of Qosti&g“.;?JL

e d .
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' ' ‘55‘\\73i > —=
G < NNEXURE
- —fl o/, ABNEXURE = 1 .o
,NO‘B(G@AMN{)ES.&_I_L{'Q} 99’50 | _ Q
Government of Indi fo

o coree .o Ministry of Statistics & Programme Implementation ./
i d Department of Statistics e

L~

» Natianal Sample Survey Organisation SR ;525
(Fleld Operations Division) ~ ' o ooty

o | - ‘Reglonal Office " .

- s
o

aaat R L A

‘
!

K

Lo R Shri/Sg&;/K¢m, ’Tbaﬂ{Kad Des

1 ki the Office of the: Defud

. s

i Busa Bkt g - T L
R$:6000/~

“'on a consolidated salary of Fae
0/~ (Rupees six thousand only) per month, . . - PR o
R Soend .
I AT O

. The terms of éppointment are as follows $=¢ Voo

(i), %47 The appolntment 1s purely on contract basis and the | |
), %éﬂ',-"éﬁfappointee would not be entitled to get any further .
N Y benefits in terms of regularisation or consideration ... .

~1"\':"

s et ¥
R

P

R

~

B

£

;_;S. =i, %+ any other post-under the Government, . -

5ot e (41) ﬂ? _The éppbinfee;haé'tb perform duties as per present”job .

B ‘RJG:HE. ., .-description prescribed for the post of Investigator BN
B SN} DI

S ‘,5,_0perations.Division v

;},:wl,(iii) ;¢ . The appointee is required to follow the instructions : |

b iE e Y e h utmo st Care regarding sample deslgn, concepts, " -}

to time, He/She is also required to follow the
guidelines provided by the supervisory officers., The

P .. ‘@ppointee is required to fulfjil the norms for output """

L . -~ 1n terms of quality and quantity of the work assigned
, to him/her and if tne appointee eugaged is not able
. to fulfil the presecribed norms, his/her services will
be terminated after giving one month notice,

(1v) , The appointee will have to work any-vhere in the

State/UT of his/her posting and the place of posting
i1s liable for change subsecquently, :

is hereby offered .

g\’Dﬁneclmhu ,NSSO(FOD)HV.;H;; 5
J . i i

s N

SR,

BN

-

in the National Samgle Survey Organisation, (Field v

tl

e

3

3 adefinitions-and_procedures i1ssued to him/her from timefAf

P LA PO
MR D
A

| KODEIEED, Fosiont pow R

L S T T o ; ‘ ; ! U
.! . ‘:A "é‘,’; JJ‘ ; R T P A T . . ) x:‘v‘_v
SRR - - Dated: 03-01-2610 i
GRS R R OFRTCE MEMORANDUM ' el
IR B N B I " | : | ' S
SR R A : Loest

% Subjects T 0ffer of appointment on contract basis for the pogt "ues

: it lam b gt . , . : s
SRR EEEAE s of Investigator in NSSO (FOD) upto 31st August, 2000-:7¢1

_— '\) A e it B )

5

of further appointment to the post,of Investigaﬁqg{gg";?f
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¥
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J v)f . The appointee will be entitled to casual leave at the

‘rate of two days for every three months during the . - RN I
contract service. ,

leave/ encashment of ‘leave, as admissible in terms of SN
Department of Person7e} and Tra%ning, Government Of@-ng: ?
sepp - India, O0.Ma No.12016/3/84~Estt, (L) dated 12th April, -
B 1985 as amended from time to time, at the time of
L . ..».... termination of the contract. . o '
: vii)d‘ . The appointee will be treated gs belonging to group 'C!
IR staff in receipt of pay below Rs.4100/- per month for

. .- the purpose of grant of mileage allowance.
and dally allowance, S

The appointee will be entitled to earned leave/half’gayﬂ*@?:t{

The appointee will be entitled to any concession in‘* . |
relation to medical attendance and treatment that may he 7
brescribed by  the Government for class of employee . '
.« .. . serving in the same station to which the Government may

oo iy . declare the appcintee to correspond in status or conditions

e e A = e

ix) Ihe appointee is entitled to IInd Class rail (Second - -

v . ey ¢ S8leeper) fare or ordinary. bus fare for the journey ’
- . . ...undertaken by him/her, in connection with performance AR
1) nffﬂﬁ&@-‘“'of his/her official duties outside his/her headquarters, .
X)HIG88Y . The appointee 1f required to work beyond office hours in
. 4y 0. exlgencies of public service will be entitled to the. ..
- ¢ payment of overtime allowance as admissible to class of

, ' employees to which he/she corresponds in status of .
- condition of service, g

xL) V" The appointee is governed in the matter of payment of
‘44 ton s lare 8d=hoc bonus under the provisions.contained in the S
Al s . (Government of India Minlstry of Finance 0.M. No.14(10)=-E 1
Srsdtel X (Coord) /88, dated 0k.10.1998 o
cn e dXid)pevat The appointment may be terminated at any time by one'month!s{“}
' notice given by either side viz., the appointee or the S
appointing authority without assigning any reasons. The: §
|~ appointing authority, however, reserves the right of '
geiaeitaevil terminating the services of the appointee forthwith or ,
fre i 41 hefore the explry of the stipulated period of notice by \
- making payment to him/her of sum equivalent to the salary :.
gel ! tea) o f0T the period of notice or the un-expired portion thereof, I’
N

ggiii);[ﬁ”}The'service rendered by;the appointes in the Government on ii%T
‘g vt redy " the basis of this present will not, by itself, entitle

‘ xf,gng-him/her to any claims or bestow on him/her any right,
s I » lncluding the claims for

sl Feewraay crheg

iy 77i% interest or benefit'vhatsoever

(i el o any casual, ad-hoc or temporary or regular service in
o ¢ Government, | ‘

¢ xiv)':ﬁf . The services of the appointee shall stand automatically
o ", terminated at the expiry of contractual period,
4 - .
3 Other conditions of service will be go%erned by the
relevant rules and orders in force from time to time,

s e Eme R RATR- O ANTVIAR R ERR RS arE
«\»lti'v'han-}-ﬂian ecial N A 4‘)- ERA - : -
Sl R L A B
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’

2; Q;L‘);zl The appointment will be further subject to: |, f; fm?;ﬁnéAhaa
. (i)'+* " 'Production of a certificate of fitness from the Compétent'[, .

‘ ~ 07" Authority viz, Civil Surgeon, District Medical Officer of = -

’ ‘ equivalent status in the‘prescribedvform enclosed( Annexure~1),

= - (ii)-" - Submission of declaration in the form enclosed (Annexure ~II)"
L and in the event of a candldate having more. than ona- wife ‘

... living or being married to a person having more than one:wlfe ! -

© living, the appointment will be subject to his being exempted i‘{

' from the enforcement of the prescribed conditions, in.this
fis . behalf, Co T S

(iii) i Tal{ing of an .oa-th of allegiance/faithfulness to the See s

Constitution of India (or making of a solemn affirmation..
to the effect) in the prescribed form (Annexure-III), c

| (iv) | Production of the originel certificates’ : R

7=ﬁ‘(a)fs. Certificate of educational and other technical qualifications Y
{(b) - Certificate of age. b O opefromdne. |

(¢) Character certificate in the prescribed form (Annexure-Iﬁ)L_,d

< Head of Educational Institution last attended by him/her " |

duly attested by a Stipendary First Class Executive Maglstrate d
(including a District Magistrate or Sub~Divisional Maglstrate) b

ggd another similar certificate from his/her present employer, [

1

any. 4

oo

' (d)_ Cextificate in the prescribed form iu.support of candidate's-z'

claim to belong to a SC/ST/OBC community issued by appropriate
authorities., ' - - :

(e) ‘Discharge certificates in the prescribed form from a previous
employuent, if any, '

¢ : ' :
S5 The documents mentioned at para ~ 4 above submitted by the

appointee to any Regional Office of this Division in respect of - ‘

earlier contractual employment will be valid for the current
employment. - ' , _

6. It may please be stated whether the candidate isAservihg or {
1s under obligation to serve another Central Government Department,
State GoVernment Department or a public undertaking, .

To " If any declaration given or information furnished by the
candidate proves to be false or if the candidate is found to have
willfully suppressed ar material/information, he/she will be liable

to removal from service id such other action es Government may deem
necessary. o . R

. 8 The appoinfee 1> whom this offer of appointment is given,
1s required to sign the "crms of Contract (Annexure-
s Investigator before jiining duties,

for appointment

9. This appointment to the post of Investigator on - atract :
basis is also subject to the decisio;:- of the Hunfb) CAT, New Delhi . |
in the case filed by Shri Ajay Saxera, investigato .« otier ;
CAT/Court cases. :

i e meo vy v LUHITEICLO
L e e i eerd

g
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%axi 10, 12 shri/sfit./ihm. “Paafeaj Das

onfthe above terms and condition he/sjle would comaunicate his'/yEr
£ N acceptance or otherwise to the undersigned immediately within

=.~alonﬁwith the Medical Fitness Certificate and other documents to
..the NSSO (FOD), Regional Sub-Regional.Office, RO Bupallds

\"i.“on or before. 05 -01—-2A¢¥D. , If he/s}ée fails to Join duties by
- the above stipulated date, the offer of g

RN - oy .
"7 M1, 77" No travellin

g allowance will be allowed for joining the
‘appointment, - SRR O

N T
I

i
H

AD F‘S%%g%ﬁijzszgqu
feror'Arr/Hiranya Bora .

A . o ' aq P2 0epnty virestor .
/To o : o« ad. o, (shas.) man
ey ¢ P H ' : NS PO Asse

" $(}\A_ - L\,’nQ{M CD(\,S . N.55.0 ) 1111

‘ wikg oot of India
- &j0: 8o AU'm'eSVL' . bas a al:\;,:i:'efi%uwdha(i
pb;VOMJf?“Lﬁhazsn Caon,
P06 Rt bmne 5

SPrst - Plamop [l )

-;Co,.py tos  SPINI. FR)0R{—

R P \:‘,{
] : -

‘ ' ' - )., .®
1e - Joint Director, NSSO (FO|D), Zonal Office, GW'O“&"‘Q‘U
2. Deputy Director(Admn), NSSO(FOD), Hqrs., New Delhi.

Tk ey
i HEAD: OF, Q 2g§§}4”é?9{>*1
it ' | A ar bapainty vireser 0
| | . S s Ao (Ras) s L
N POl DY) Assam S Tt

gpve o o Ty o India

accepts the offer -+

»

+-10 days of the receipt of this Office Memorandum and report for duty”’ -

A ointment made to him/her
will be treated as canceliedviorthwith., °P - , ?é

.
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-
Q@ﬁ ANNEXURE -

‘e f o ~ No. 3(66)/ASM/Estt 1112000/ 172 ‘7/ L
: ' ' I Govt. ¢f India- - SRR
Ministry of Statistics & Pm;,l amme Implementation
National Sample Survey Orgn.(FOD)
' /\wmm Rapon ' S
Lo LR _ HOUSEFED COMPLEX
S '~ BASISTHAROAD
GUWAHATI-6 -
Date :- 16-8-2000

l.':

'OFFICE ORDER

The undsersigned is dirccled to terminate the services of followmg Contract
Investigators working under the PLAN scheme (WCTI&ES) with effect from the dates

as indicated against cach afler expiry of the contraclual period and as per terms of
contract made with the Govt of India.

The order has been issued with the wstruction of the Hgrs. vide O.M. No.A-
12026/2/97-99/Estt.1I dated 14.12.99.

SLNo | Name of the Contract | Place of posting | Date of joining | Date of termination j
Jnvestigators to be effected '. !

1 ¥ Pankaj Das Guwahati R.O. 04-1-2000 31-8-2000 (AN.) | .. wmemm =y

2 Debashish Sengupta | - Guwahati R.O. 04-1-2000 31-8-2000 (ANY 4~ - i

3 Bishu Biswas Guwahati R.O. 04-1-2000 _31-8-2000 (A.N.) :

4 | S. Srivastava Guwahati R.O. 04-1-2000 - | 31-8-2000 (A.N.) ;

5 | Santosh Sarmah Tezpur SRO [1-1-2000 31-8-2000 (A.N.) ‘

bt
— ' '
Dr. K.M. Singh

(Asstt. Director) . i
Copy forwarded for necessary information & action to the :- ' '

I. Concerned Contract Investigators o ()7 v -~

2. Joint Dircctor (NLL)(Juwahau : ,J/ . "
4. Deputy Director (Admn ),NSSO(IFOD) New Delhi B : |
5. Deputy Director ® NSSO(FOD) Guwabati :
6.

Supdts. Ch.I, Ch.lI, Ch.IlI, Ch.IV NSSO(F OD) Guwahati & IC?])UI SRO with the

instruction to relcxvc the conrtract Invcshg,atoxs working under their control on the
aforesaid date under intimation to the undetsigned.

7. 0.8 Gr.1l/Accountant/Pay Bill Asstt./Estt.l/T . A.Bill Asstt./ Cashier NSSO( OD
Guwabhati . ..j

Dr. K.M. gmgh
(Assll Dlrcctor)
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. NOTICE

RECRUITMENT OF INVESTIGATORS, 2000

/3/2000-P&P-I. Stait Selection Commission will hoid on Sunday, the 12th November,

a compelitive examination for recruitment to the posts of Investigators in National
ile Survey Organisation (Field Operations Division), Ministry of Planning, all over the
ry. The Examination wili be held at the Centres mentioned in the Table under Para-16
1in accordance with the scheme mentioned in Para-17 below. However, the Commis-
eserves the right to cance! any Centre and ask the candidates of that Centre to take
xamination at another Centre.
y-Scale : The pay-scale for the post is Rs. 5000-8000.
cancles : Approximately 161 vacancies. Category-wise and Language-wise vacan-
vill be determined later.

: Some more vacancies likely to occur in posts of equivalent or comparable status/
icales satisfying age limits and qualifications mentioned in Paras 5 and 6 below may
ye filled from this examination.
tionality/Cltizenship : A candidate must be either :

1 citizen of India, or

1 subject of Nepal, or

1 subject of Bhutan, or

1Tibetan refugee who came over to India, before the 1st January, 1962, with the inten-
ion of permanently setlling in India, or

3 person of Indian crigin who has migrated from Pakistan, Burma, Sri Lanka, East
African countries of Kenya, Uganda,the United Republic of Tanzania (formerly
langanyika and Zanzibar), Zambia, Malawi, Zaire, Ethiopia and Vietnam with the in-
ention of parmanently scttling in India.

ided that a candidate belonging to categories (b),{c), (d) and (e) above shall be a
n In whose favour a cedificato of oligibility has been issued by tho Govt. of India.

AGE-LIMIT : 20-28 years as on 1.8.2000. He/Sha must have been born not earlier
2.8.72 and not later than 1.8.80.
x-servicemen fullilling the conditions laid down by the Gowt. of India from time to time

be aflowed to deduct military service from their actual age and such resultant age

ld not exceed prescribed age limit by more than 3 years.

E : Candidates shou!d note that only the date of birth as recorded in the matricu-
secoddary examinatlon certificate or an equivalent certificate on the date of
nission of application wilt be accepted by the commission and no subsequent
est for its change will be consldered or granted.
fidates admilted to tho examination under this age concession will be efigible to com-
lor all the vacancies whother reserved or not for* ex-servicemen”,

:x-serviceman” means a person, who has served in any rank whether as a combatant or
combatant in the Regular Army, Navy or Air Forco of the Indian Union and

who retired from such service after earning his/her pension. This would also include
persons who are released/retired at their own request but after having earned their
pension; or

who has been released from such service on medical grounds attributable to military
service/circumstancos boyond his control and awarded medical or other disability pen-
sion; or

who has been released otherwise than on his own request from such service as a
result of reduction in cstablishment; or

who has been eleased from such soivice alter compleling the specific petiod of en-
gagements, othorwlse than nt his own roquest o1 by way of dismissal or dischargo on
account of misconduct or inefficieny, and has been given a gratuity; and includes pet-
sonnel of the Territorial Army of the following categories namely:- ‘

Pension holders for continuous embodied service;

Persons with disability attributable to military service and

Gallantry award winners.

E:f Ex-servicemen who have already joined Government job in civil side after availing
1@ benifits given to ex-servicemen for their reemployment aie also cligible to the age
session. However, such candidates will not be cligible for the bencfit of reservation as
or for foe concession.

E:)t The period of ‘Call up service’ of an ex-serviceman in the Aimcd Ferces shall also

reated as service redered in the Armed Forces for putpose of para 5(B) above.
"E:IIt For any serviceman of the three Armed Forces of the Union to be ticated as Fx-
iceman for the purpose of sccuring tho benelits of 1eservation; he must have alieady

uired, at the relevant time of submitting his application for Post/ service, the status of ex-

riceman and/or is in a position to establish his acquired entitiement by documentary
lence from the competent authorily that he would be released/discharged from the Armed
e within the stipulated period of one year from the closing date (i.c.4.8.2000) on coinple-
i of his asslgnment.
TE:V This concession of applying one yecar before the completion of specified
ns of engagement is not available In Educational qualification (i.e. the non-gradu-
Ex-S are required to complete 15 years of service (and not 14 years) on st Au-
t 2000 tor becoming a deemed graduate. Thus those non-graduate Exs who have
completed 15 years of service as on 1.8.2000 are not eligible.
» form of cerlificates/undertaking to be submitted by the candidates In this con-
stion are glven in Appendix il & IV.
PLANATION: The persons serving in the Armed Forces of the Union, who on retirement
m service, would come under the category of ‘ex-serviceman' may be permitted to apply
reemployment one year before the completion of the specified terms of engagements
d avail themselves of all concessions available to ex-servicemen but shall not be permit-
{10 leave the uniform until they complete the specified term of engagement in the Anmed
rces of the Union,
) The upper age limil as prescribed above will be further relaxable;
Upto a maximum of five years if a candidate belongs to a Scheduled Caste or a Sched-
uled Tribe;
Upto a maximum of 3 yoars if 8 candidate belongs to OBCa In accordance with DP & T
OM No. 43013/2/95 - Estt. (SCT) dated 25.1.95.
Upto a maximum aof three years (eight years for SC/ST and 6 veais for OBCs candi-

dates) in the case of Defence Personnel disabled in operation during hostilities with any

foreign country or in a disturbed area and released as a consequence thereol,

Upto a maximum of 10 years if the candidate is a physically handicapped person,

(orthopaedically handicapped and deaf only). For candidates belonging to SKST/OBC

who are physically handicapped, the maximum rolaxation of 10 years permissible for

physically handicapped (orthopaedically handicapped and deaf only) shall ba in add!-
tion to the age relaxation provided in terms of column (i) and (i) above;

Upto the age of 38 years (upto 43 years for members of Scheduled Castes/Scheduled

Tribes and 41 years for OBC) in the case of widows; divorced women judiclally sepa-

rated from their husbands, who are not remarried.

Upper age limit is relaxable ta retrenched employees of Chukka Hydel Project Authority

in Bhutan who were directly recruited, 1o the extent of service rendered by them with the

Authority (petiod of servica rendered by the retrenched employees will be dacided on

the basis of certificate issued by the Chukka Hyde! Project Authority);

SAVE AS PROVIDED ABOVE, THE LIMITS PRESCRIBED ABOVE, SHALL IN NO CASE

BE RELAXED.

AGE CONCESSION IS NOT ADMISSIBLE TO THE SONS, DAUGHTERS AND DEPEN-

DENTS OF EX-SERVICEMEN AND TO PERSONS BELONGING TO BACKWARD

CLASSES.

(vii) Upto the maximum of 5 years to candidates of Jammu and Kashmir who have ordinarily
been domiciled in the State of Jammu and Kashmir during the period from 1.1.'80 to
31.1289. Any person intending to avail of the aforesaid relaxation shalt submit the
certificate from either District Magistrato within whose jurisdiction he had ordinarily re-
sided or any other authorily so designated in this bohalf by the Gowt. of Jammu and
Kashmiir to tha effect that he had ordinarily been domiciled in the State of Jammu and
Kashmit duting tho petiod 1.1.'80 t0 31.12.'89.

(12) The upper ago limitis relaxable upto the age of 40 years (45 yoars for SC/ST candidates

and 43 yeais for OBC candidates as on 1.8.2000 to the departmental candidates who have

rendered not less than 3 years continuous service on the regular basic (and not on ad-| hoc
basis} as on 1.8.2000.

Candidates who wish to be considered against vacancies reserved for SC/ST/OBC must

submit requisite certificate as per Appendix V for SC/ST and Appendix VI for OBC from the

(iv)

v

(vi)

%Competcm Authority alongwith their application for the examinallon othorwise their claim for

SC/ST/OBC status will not be entertained.

6. Essential Qualifications:

Essential : Must have passed Degreo with Maths or Statistics or Economics as a subject

from a recognised University as on 1.8.2000. Candidates who have yet to appear at the

evamination or whosn result has been withhold or net dectarod on or belore 1.8,2000 are

not cligible,

Note: (i} Candidates having Honours Degree should have Mathematics/Statistics /Econom-
ics as a main subject and npt as a subsidiary subject.

(i) Candidates who are appointed on the basis of this selection shall be required to quality in.

the fanquage testin the conreimod local tanguago of the region/aren wharo they are ap-

pointed within a petiod of two years failing which their sorvices would be liable to be termi-

naied.

Desirable Qualilications :

1. Knowdedga of othapiegional langunges,

2. Capability lo snderiake strenuous out-door work.

Note: e candidates who are appointed on the basis of this sclection shall be required to

undertake ficld work to collect socio-economic and other data through large scale sample

survey involving intensive-extensive touring both in rural and urban areas. These require-

ments are indicaled to facilitate the candidales to understand the main function to be per-

fonned alter appointiment to the post.

7. No person :

(7) Who has entered into or contracted a marmge with a person having spouse living; or

{b) who having a spouse living has entered into or contraclcd a martriage with any person,

shall be eligible for appointment to sevico.
Provided et Contiat Goverament may, if satisfied that such marrlago Is permissible under
the personatiaw applicable e such peison and the other party to the marriage and there are

other grounds for so doing, exempt any person from the operation of this rule.

8. A candidate must be in guod mental and bodily health and frec from any physica! defect
likely to interfere with the elficient discharge of his duties as an officer of the service. A
candidate who alter such medical examination as may be prescribed by the competent
authority, is found not to satisfy these requirements, will not be appointed. Only such candi-
dates as e likely to be considered for appoiniment will ba medically axaminsd.

Nole : In the case of the disabled Ex-Delcnco Services personnel, a certificato of fitness

- granted by the Demobitisalion Medical Board of the Defence Service will Lo considered
adequate for the puipose of appointment. ‘
8. The decision of the Crunmission as to the eligibility or otherwise of a candidate for admis-
sion to the exarmination shall be final.

10. No candidate will be admitted to the examination unless he/she holds a certificate of
admission from the Commission.

11. Candidales {cxcept ex-servicemen released from the Armed Forces and those who are

granted remission of fee vide commission’s advertisement) must pay the fee prescribed

therein.

12. Any adempt on the part of a candidate to obtain support for his candicature by any

means may disqualily him for admission.

13. A candidate who is or has been declared by the Commission to be guilty of :-

i)y  Obtaining support for his candidature by any means, or

i) Impersonating, or

iy Procuting impersonation by any person, or

iv) Submiitting fabricated documents or documents which have been tampe ‘ed with, or

v) Making statorments which are incorrget or false or suppresaing material information, or

vl) -Resorting to any other irregular or improper means in connection with his candidature

for the examination, or Continued
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R Ling irrelevant matters including obscene languages or pornographic matter inthe

£ ipior

Misbehaving in any other mannef In the examination hall, or

¢, Using unfair means in the examination hall, or

; @ 4 Taking ayay the Question BookleVAnswer Sheet with himvher from the examinalion

~ hall or psing iton to unauthorised person(s) during the conduct of the examination,

wor

xi) Harrassing or doing bodily harm to the staff employed by the Commission for the con-
duct of their oxamination, or

xii) Violation of any of the instructions issued lo candidates alongwith their Admission Cer-
tificates permitting them to take examination, or

xiii) Attempting to commit, or as the case may be abetling the commission of all or any of
the acts specilied in the foregoing clauses, may, in addition to rendering himself iable
to criminal prosecution, be liable :-

~ 8. Guwahati

a) o be disqualified by the Commission from the examination for which he is a candidate
as also from any other examination/selection of the Commission in which he might
have appeared but the final result/selection has not yet been declared/made, and/or

b) to bo debarrad either permanently or for a specified period -

i} by the Commission from any examination or selection held by thom:
i) by the Ceniral Government trom any employment under themy; ahd

nt.

\1I}VFE/E9PAY BLE. Wsﬁny’only). No fee for Scheduled Caste/Scheduled

fbe and Ex-Servicemen. Fee concession is not admissible to sons and daughters ol Ex-
servicemen or to persons belonging to ‘backward classes'. Service Clerks in the fast year of
their colour service are not exempled from payment of fee. B
Ex-Servicemen who have already taken up a Government job shall be considered against
General vacancies and, henco, shall not ba entitled for fee concrssion {Note 1 of Paia 5(B).
15. MODE OF PAYMENT : The candidates should pay the fee by means of ‘Cential Re-

Offices of the Country in the denominations of Rs. 5/-, Rs. 10/- and Rs. 20/-, These
Recruitment Stamps may be pasted on the top right hand corner of the application form ot
in the space earmarked for the purpose.
These Recruitment Stamps must be got cancelled from the Counter Clerk of any posl
Office of issue with the date stamps of his office in such a manner that the impression of the
cancellation stamps partially ovorflows on the Application Form itsell, taking care at the
same time that the impression is clear and distinct to facilitate the identitication of date and
post cffice of issue at any subsequent stage. After getting the “Recruitment Fee Stamps™
cancelled from the Post Office, tho candidate may submit their applications to the con-
cerned Regional Office of tho Commission in the usual manner after completing other tor-
mafities. '
Fee can also be paid through Indian Postal Orders payable to "Stall Selection Commission”
at the post office as indicated in column 4 of the Table given below pata 16. The Postah
tders should be crossed aﬁmd should De valid tor atleast six months.,
1.P.Os should not have beefl purchasedﬁor to the date of publication of this advertise-
ment. Candidates should write their name and address on the Indian Postal Orders inblock
capitals, at the specified space.
Note 1 ; Fea once paid will not be refunded under any citcumsiances,
Note Ii : Fee paid by cash or Bank DralyCheque or Pay Order will not be accepted and the
application of such candidates ate liable to be rejected at the discietion of the Conmissicn.
16. Centre of examination and address to which application should be sant -
A candidate must select only one of the Centres mentioned in Colunn 2 of the fable telow
fer the written examination. No changnin Gentre shalibe allowerd A candidate must subnit
his application only to the address mentioned in Colurnn 3 agamst the Centia selected by
hinvher. '

Note | : No change of centie of examination will be allowed nder any chrmnstances
Hence, the candidates should sclect the centro fot examination caretully and ingdicate the
samo cotrectly in their applications.

Note il : The Comunission reserve the right to cancet any contre amd ask the candidaten of
that centre to appear from anothet certro. Commission also 1aerie thg tight o divent
candidates of any centre to some other centre to take the examinalion.

The applications should be addressed to the Regional Offices of the Commission as indi-
cated in the table below :-

TABLE

si. Centre Address to which Post Offices”
No. applications should awhich 1'Os

be sent should be made

payable

1. New Delhi Post Bag No. 8, R.D (NR) 1.odi Hoad

Staff Selection Commission FFost Otlice

Lodi Road, Post Office New Delhi

New Dethi-110003
Regional Director (SR)
Stalf Selection Commission
EVK Sampath Building

2nd Floor, College Road
Chennai-600006 :
Regional Director {NER) _HeadPost ___|

2. Chennai Anna Road
licad Post Oltice

Chennai

Stalf Selection Commission __ Oftice .
Rukmini Nagar, Guwahati
P.O. Assam Sachivalaya PO
Guwahati-781006
4.  Mumbai Regional Director (WR) GPO
’ Staft Selection Commission Mumbai
Army & Navy Building

2nd Floor, M.G. Road,
(Opp. Jahangir Art Gallery)
Kalaghoda .
Mumbai-400001

¢) to disciplinary action under appropriate rules it he is already in service under Gov-

cruitment Fee Stamps'. These stamps are available at the counter of all depas tmental Post

gl‘ Cenlre Addtess to which Post Offices -i% : '
No. applications should atwhichiPOs -~ |
be sent should be made
payable
- N )
5.  Bangalore Dy. Ditector, (KKR) Basavanagudi
Stalf Selection Commission, H.P.O. Bangalore  .*

15t 1§ toot, 2nd Block,
*E' wing, Koramangla
Bangalore - 560034 . ‘.

6. Raipur Dy. Director (MPR) Ralpur :
Staf! Selection Commission Head Post Office .
‘Nishant Vilta' ’
F. Jalvihar Colony
Raipur (MP)-492001 *
7. Chandigarh The Dy. Director (NWR) GPO
Stall Selection Commission Chandigarh )
Block No. 3,Ground Fir,,
Kendriya Sadan, Sector 9,
Chandigarh "
8.  Aliahabad Regional Director (CR) * Kutchery i
Staif Selection Commission Post Office
8-AB, Beli Road, Aliahabad
Allahabad-211002
9. Calculta The Regional Director (ER) GPO, Calcutta .
Stalf Selection Commission
5, Esplande Row West n
Ground Floor, : T
Calcutta-700001
17. SCHEME OF RECRUITMENT
A.WRITTEN EXAMINATION : it
The Written Examination will be conducted on 12.11.2000
This test will consist of two papers as under :- i
Paper Subjects Marks Time allowed
(Chiective type General Intglligence 50 2hours
consisting of 200 General Awareness 50 (10.30 AM
questions) General English and 100 to 12.30 PM.)
Comprehension
Paper-it *
{Conventional Mathematics 200 2 hours
ype wherein or ’ (2.00 PM.)
nuestion will Economics 200 to .
be seton ) or 4.00 PM) -
cubjeet shown Statintics 200

againgt this
faner of degres
ey el standiad)

(The candidates will be
conuited to answer question
on any one of the subjects).

Hote : Paper 1 {conventional paper) will be evaluated in respect of only those candidates
viho m.nhly in Paper-1 {Objective type papor) at the standard which may be decided by the
comyminsion alits discretion.

3. Interview . 100 Marks

€ total Marks for Recuitment 500 Marks

Cnly those candidates who secure inthe Wrilten Examination the minimurm qualitying marks,
as may be fived by the Commission in their discretion, will be eligible to appear at the ’
tnlcrviev. The Interview will be held at the Commission's Regional Offices. :
Seheduled Caste/Scheduled Tribe candidates called for Interview will be paid T.A. as per
Goveinment Otders. However, no T.A. is payable to any candidate for appearing at the
Vritten Examination. Canvassing in any form will disqualify the candidate.

Syhabus for the post ol lvestigators in the NSSO (FOD) for the subjact of Statistics
Prahiabaly, Tiobabibity Distnbutions, Binonial, Polson Normal, Exponential, ’
Comgsitation, Classification, tabulation of statistical data, Graphical presentation of data.
Maasures of central tendency, measures of dispersion,measures of association and contin-
geuey, soatte diagiam, cortelation coeficient, rank correlation coefficient and linear regres-
sion analysis {for two or moie variables) excluding partial correlation coefficients.

(;mncrrpt of Population, random sample, parameters, statistics, sampling distribution of X,
picpertics of estimators and estimation of confidence intervals.

Principles of sampling, simple random sampling, stratified sampling, systematic sampling, |
cle. Sampling and Non-sampling errors, type-| and type-ll ertors,

Concepts of Hypothesis-Null and alternate, Tosting of hypothesis for large samples as well
a5 small samples including Chi-square tests (Z,1, F X tests).

Index Numbers, Time series analysis-components of variation and their estimation.

ECONOMICS
SYLLABUS
GENERAL ECONOMICS
1. Demand and Supply Analysis, including Laws and interaction of Demand and Supply.
2. Production Function and Laws of Returns.
3. Commodily Pricing-Characteristics of various Market Forms and Price Determination
under such Market Forms.
4. Theory of Factor Pricing-fient, Wago, interest and profit.
Theory of Employment-Classical and Neo-classical Approach.
6. Keynesian Theory of Employment-Principle of Effective Demand, Meaning and lmpor-
tance of Investment, Relation between Saving and Investment, Multiptier Effect and the
process of Income Generation, Post Keynesian Development. '

@«
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Nature and Functions of Money. Value of Mone:
inflation and Deflation. Monetary Policy, Index Number.
{... International Trade-Free Tiade and Protection, Theorie
9. Forcgen Exchange-Determination of the rate of Exch

~ Thedfyand Balance of Payment Theoty.
10. Publlc Finance-Nature,Scope and importance ol Public

11. Taxalion-meaning, Classilication and Principles of T;
12. Deficit Financing )

13. Fiscat Policy.

INDIAN ECONOMICS AND GENERAL STATISTICS
Statistical Investigation-Meaning and Planning of invest
Coliection of data and editing of data.

Types of sampling

Presentation of data-classification, tabulation, etc.
Measures of Central Tendency. '

B.
1.
2.
3.
4. Schedule and questionnaire.
5.
6.
7.

National Income and Accounting

Income, Structural changes in the Indian Economy as S

8. Agricultural sector-Agricultural Dovelopmen
tural Price Policy, Rural Development Co-0p

. Industria! Policy and Industrial Development.
10. Problems of Economic Development-indian
" evolution, Five Year Plans and Role of
11. Prolile of Human Resources-Population an

y, Fluctuations in the value of Money-

s of International Trade.
ange-Puschasing povict Paiity

Finanee 4

axation, Incidence of Taxation.

igation.

-Estimation of National Income, Trends in National

een in National Income Data.

\ during Plan Period, Rural Credit, Agricul-
aration and Panchayati Raj. '

P|anning-objecli\;es. Techniques and its
National Development Council.
d Economic Developiient; Demographic

Prolile of India, Nature of Poputation Problem-Poverty, Inequality, Unemployment Prob-
lom, Labour Problom, Population Control and Govornment Policy.
12. Now Economic Policy and Wellato Schomes '
13. Indian Public Finance-Indian Revenue, Foreign Aid.
14. Indian Banking and Currency system.

The system of complex num
lion between roots and coel

SYLLABUS IN MATHEMATICS
FOR THE RECRUITMENT OF INVESTIGATORS IN NSSO (FOD)
Algebra : Algebra of sets, relations and functions, tnverse a

function of roots of cubic and biquadratic equation.

Algebra of Matrices : Determi
determinants of orders two an
malix, Rankeof & matrix and applic

three unknowns).

Convergenc

Ratio, Root and Gauss tests.

Analytic Geometry : Straight lines, Circles, system of circle

bola in standard form and their elemen

greo.

Ditferential Equatlon : First order differential equation. S
order linear differential equations with conslant coelficients

Ditferential and Integral Calculus :
cessive dilferentiation, derivatives of

funclion, equivalence relalion.

bers, Oc Moivere's Theorem and its simple applications. Rela-
{ficients of a polynomial equation - Evaluation of symmetiic

nants, Simple properties of delerminant’s, Multiplication of
d three. Singutar and non-singular malrices. Inverse of a
ation of matrices 1o the solution of linear equations (in

e of sequences, and series, tests of convergence of scries with positive terms,

s, parabola, cllipse and hypet-

tary properties. Classification of curves second dey

olution af Second and highet
and simpie applications.

Limit, continuity and dilterentiabitity of functions, Suc-
{ standard functions. Rolle’s and Mean-value Theo-

rems, Maclaurins and Taylor's serics (without proof) and their applications, maxima and
minima of functions of one and two vatiables. Tangents and normals, curvalute, Partial
dilferentiation, Euler's theorem for homogeneous function,

Standard methods of integr

rem of integral calculus, quadrature; cectification, volumes
revolution. : ’

Statistics : Frequency distributions, M
sion. Skewness and kurtcsis. Random variables
tions. Binomial and Poisson distribution. Continuous distributions.Rectangular, Normal and
exponenti

propottion.’lests of significange, base

A1 distributions. Principles of atieast squares. CO¥
dom sampling, 1andom numbers Qaumpling of altubutes. | Anges Saunpbe tests g met and

racing of curves.
. i

ation, Ricmann's definition of definite integral, fundamental theo-

and suiface areh of sofids ot

easures of central tendency, measures of disper-
and distribution function. Discicle distiibu-

relation and tegiession. [ang

dont, b Cha nguene distabtiones

18. SELECTION OF CANDIDATES : Aftet the Examination. the Comnmission will diaer the

.|&" Alltndia Merit Lists for the pos
{Ficld Operations Division)
dates in the Ex
mission to be qualified in the Examination s|

number of unreserved vacancies.

¥

1s of Investigator in the Natiand Sample Supvey Qrganizatien
as disclosed by the aggiegate marks obtained by the cande
amination and, in that order, as many candidates as are found by the Com-
hall be recommended for appointment upto the

Provided that SC. ST and OBC candidatus who iue selected on thea o el withot
relaxed standards atonguith candidates belonging to other
erved share of vacancies, The reseiv
separately {ronvamongst the eligible SCs. S1s and OBCs wiiich val thus comprse S, 61
and O candidates who e tovees et than the fast e

justed against the 1es

unreseived caiegory but otherwise lound

dard.
Provid

Servicemen, to the ext
on the basis of G
the deheiency i the
itrespective of their ranks in t

ed that the candidates belonging to the P
ont the aumber of vacancia
eneral Standards, be recommended at rela

eacved

cormmthas, will not be ad
el vaeangios vall be filed g

e ey hedinle oo st et o

suttable for appomtmuent even Ly tetaxed <Lan

14 (OH and Deal only) calegory O Fx
5 roserved fos them, cannot be tlled up

xed standads 1o nake up lo

quioli subject 10 fitness of such candidates for celectton,

he order of metit.

Howeve:, an Ex-Serviceman ot Physically Wandicapped categnty condidate vho quablies
on the basis of relaxed stangareds, viz., 8ae limit, experien

aumber of chan!

counted against reserved vac

of Ex-Servicemen are concern

Les inwnien axanination, extended 2008

ancics and not aganst genetal vacances. fn 60 lar &s Cases

ed; deduction from the age ot

ce in quatifications. peanitted
of consideration, ete i5 10 he

£x-Sciviceman is permissible

ORI

i) One seft-addiessed post card duly aftixod with Rs. 2/- postage stamp. The Candidate

Nﬁ\p{oyme}u News 8 - 14 Ju'l';; 266() A

againstthe reserved Of unreserved posts and such exemption cannotbe termed as relaxed X
standards in regard to age. . lxm\
. AN

1he Comission shall have the discretion to fix different minimum qualitying marks compo:; -

* aentwise in Paper- and 1 los dilferent categories, ke., General, SC. ST.Exs.0BCetc. | ...

Sugccess in the cxaminatioh confers no fight of appointment unless government aré satis- -
fied altet such enguiry as may be considered necessary that {he candidate is suilablein all
1espects for appointment 10 the service/post.

19. HOW TO APPLY : Applications must be submitted in the Form published in the Em-
ployment News/Rozgar Samachar dated 8.7.2000. The applications may be typed outin -
double space or writlen in hand neatly, but format shoutd be the same as published vide
Appendix-1. . o

Note-i : Applications submitted on a format which are not exactly the same as published in
{his advertisement, are liable to be rejected summarily. .

Note-Hl : The envelope containing the application must be superscribed in bold letters as
“Application for Recruitment of Investigators, 2000. The name of the Centre optedshould .
be writlen in capital leliers on left hand side cornor of the envelope. 1o

20. DOCUMENTS TO BE ATTACHED WITH THE APPLICATION :- :
i) 1.P.Os/Centia Recruitment Fee Stamps aftixed and clearly cancelled on the application . | -
form. . 1.

i) Ona recont passport size photograph which has to be pasted on the application form.

mustindicate the name of the post i.e. Investigators Examination, 2000 on the post card.
w) Two sell-addressed envelopes of 12cmx25cm size. One of these shouldbe affixed with
postage stamps worth Rs. 6/. . -
v) Two slips indicating name and postal address.
vi) Candidates in Govi. scrvice are 1o attach an undertaking that they have informed in ™1 .
writing their Head of Otfice/Department that they have applied for the examination.

Note : o "

Sccondary Examinalion Centificate or an equivalent certificate on lhe date of submission of .
application, will be accepted by the Commission and no subsequent request forits change’ 1
will be considered or granted. . N

(1) Candidates should note that only the Date of Biﬂh as recorded in the Matriculation/ ; '

.

(2) It the above documents are not submitted alongwith tho application, tho same will bo
rcjected sunmarily-or at any stage of the rectuitment process and no request for revival will .
be considered.

{3) \ncomplele of uhsigned applications of applications without photograph/iee of fate ap- !
plications vill be tejoctud stnmatily.

(4) Those candidales wiio are called for the interview will have lo bring with them at the time
ol inteiview all theie Original cedilicates alongwith legible attested copy of each certificate
an gt community Slatus Le. SC/ST/OBC elc., age, relaxations in age, educational
aualtications  ete. in the prescribed profotma, wherover given. ' "

21. CLOSING DATE : l

(‘,(»ml.)lclmi application forms shoutd be senl to the concorned Regional Office of the Com-
mission falest by 4.8.2000 (before 5,00 P.M.)(17:8.2000in the case of candidates, residing
in Assam, Mcghalaya, Arunachal Piadesh, Mizoram, Manipur, Nagaland, Tripura, Sikkim,
Jammu & Kashmir, Lahayl & Spiti District and Pangi Sub-Division of Chamba District of
| inachal Pradesh, Andaman and Nicobar Islands, Lakshadweep and lot candidates resid-
ng abroad). Applications received after the specified time of closing date will not be

cntertained under any circumstances. The commission will not be responsible for
postal delay.

v Al e, i oy sevice whether ina Peonanent ot i temporary capacity
o weorhehinget anployees, other than casual duty or daily mm‘:d cmptoyen, of those carv-
i uneer prldic enteipisnes, vill be required to submit an upfieraking that they have in-

Pateend in ritingg theis Head of Office/Department fhat they have applicd for the examina-
hon .

Candidates should note thatin case a communication is received from their employer by
' Commiission withholding permission to the candidates applying for appearing at the
Lamination, theie applications shail be rejected/candidature shall be cancefie:h

—

Hote ¢ The Depadmental candidales may send their applications directly to the Commis-
caoit alter intnnating 1o their Head of Oflice/department and need not send another copy
Paaugh proper chiannel Hoviever, in case they decide to send application through proper
el they et eosae it e application complete in ail respeets should icach Stals
Geleeion Conuesion by the: closing date. Apphications shail be rejected il recoived late
andfor not complete in all respects as provided in rules.

23, ADMISSIONTO THE EXAMINATION : Belore submitting his application, the candidate
pust canelully 1ead the chgibility conditions for the examination and satisty himself thathe
Bl 2l e ehieghility conditions. The Commission do not underlake any scrutiny of the
apphications ledoe the vattesn examination and all applicants except whose applications
are Aummnily tejected e allowed to appear at the examination on purely provisional basis
subjret to theu cligibikly nheirg vesilied alter the axamination. Accordingly. meiely because
A candidate has been allowed to appear a1 the examination will not be considered as 2
round for his hang cligble for the exanunation.

Continued




